
1959  



CONTENTS

[S c c o n d  S e r ie s ,.V o lu m e  X X X V I ,  N o v e m b e r  3 0  to D e c e m b e l i t ,  i9 J9 ,-£ £ r* 'b a 3 a r s  9 to 20 ,
1881 (Saka)]

C o l u m n s

No. 11.— Monday, November 30, igS9'Agrahayana 9,1881 (Saka)—

Oral Ar swcrs to Questions—
Starred Questions No*. 399, 401 to 405, 407, 409, 413 to  416, 434, 417, 418,

422, 424 and  4 2 6 .................................................................................................. 2317—54
Short N otice Q uestion N o. 3 . . . . . . . . 2354— 63'

W ritte n  A n sw e rs  to Q u estion s—
Starred Questions Nos. 403, 406, 408, 410 to 412, 419 to 441, 423, 425, 427 to

433 and  435 to 4 4 2 ...................................................................................................2363— 77
U nstarred Questions Nos. 622 to 700 . . . . . . . 2377—2427

M otions for A djournm ent ........................................................................... ........... 2427— 34
1. Explosion in Asansol . . . . . . . . . . 2427-2 8
2. Incident at the Chinese and American Consulates in Bombay . 2428— 34

Papars laid on the T able . . . . . . . . . . 2434—42
O rp h n ag es and O ther Charitable Homes (Supervision and Coniroi) Bill— Report

of Joint Com m ittee. . . . . . . . . . . 2442
Indian Statistical Institu te  Bill— Introduced . . . . . . 2442
C u itu tion  (Eighth Amendment) Bill . . . . . . . 2443—2556

M otion to consider - : . . . . . . . . . 2443—-2553
Daily Digest . . . . . . . . . . . . 2557— 64

No. 12.— Friday, December 1, 1959lAgrahayana 10, 1881 (Saka)—

Oral Answers to Questions—
Starred Q jejtions N oi. 443, 444, 446 to 449, 451 to 460, 462 to 464, 466 and

468. . . . . . . . . . . . . 2565— 26 C3

Written Answers to Questions—
Starred Questions Nos. 445, 450, 461, 465. 467. 469 to 489 26r3— 18
U nstarred Questions Nos. 701 to 773 26j 8— 60

M otions for A djournm ent . . . . . . 2660 67
(») Alleged wrongful arrest and discharge of certain persons in T rivandrum  266c—-64
(iO EtplDiion on the Amritsar-Pathankot Railway track . . . 2664—67

Re. Explosion in Asansol . 2667__71
Statem ent re : Chinghai-Tibet Highway . . . . . . . .2671— 72
Papers laid on the  Table . . . . . . . . . . 2672— 73
C i l l i i ;  \ t te i t io n  to M itte r  o f U rgent Public Im portance—

Collapse of roof inside Sripur Colliery . . . . . . . 2674
C onstitution (Eighth A m endm ent) Bill . . . . . . . 2675—2769

M otion to  consider . . . . . . . . . . 2675—2707
Clauses 2, 3 and 1 ..................................................................................................27c 8—64
M otion to pass . . . . . . . . . . . 2766— 69

Kerala S tate Legislature (Delegation o f Powers) Bill . . . . . 277c— 2804
M otion to  consider . . . . . . . . . . 277c—28c^

D a ljy  D ig e st  . ......................................................................................................18c 5— i a

804 (Ai) LSD—8.



Afo. l y —W iiu iiz y , Dsctmfxr 2 , 1959!Agrahayana i t ,  x88i (Saha)—
Oral Answers to Questions—

Stirred Qiestions Nos. 490 to 505, 308 tod  5 0 9 .......................................2813—52

Written Answer* to Questions—
Starred Questions Nos. 506, 507 and 510 to $43 . . . . . 2852—73
Unstarred Questions Nos. 774 to 836 ......................................................... 2*73___ 3915
Statecnsnt carrecring the reply to U.S.Q. No. 820 dated 3rd December, 1958 29x6

Papers laid on the T a b l e ...................................................................................  3916
Deannds for Supplementary Grants (General) . . . . . . 3917
C i n  nittee on Private Members* Bill and Resolutions—

Fifty-second Report............................................................................................  3917
Statement : Clarification of Information . . . . . . . 3917—19
Trj?-**■« Land Revenue and Land Reforms Bill—Introduced . . . . 3919
Kerala State Legislature (Delegation of Powers) Bill *919—64, 3002—0®

Motion to consider •. 2930—34
Clauses a, 3 and 1 . ................................................................ *935—64, 3^ a —03
Motion to p a s s ....................................................................................3003—08

Demands for Supplementary Grants (Kerala), 1959-60 . . . . . 2964—3001
Legal Practitioners B i l l ...........................................................................3 ^ —56

M jUon to refer to Joint Committee . . . . . . . 3 0̂9—56
Daily D i g e s t ..............................................................................................3057—62

N). 14.—Thursday, Dectmbtr 3, 1959j Agrahayana 1 2 , 188x (Saha)—

Om I Answers to Questions—
Starred Questions Nos. 544, 545, 547 to 556 and 559 . . . . . 3063—3100

Written Answers to Questions—
Started Questions Nos. 546, 557 , 55*, 560 to 5 8 0 .....................................3K i—15
Unstarred Questions Nos. 837 to 920 . . . . . . . 3*15—̂ 6

Procedure rt : Motions for Adjournment . . . . . 3166—70, 3178—81
Papers laid on the T a b l e ...........................................................................317°“ 71
Messages from Rajya Sabha 3*7i
Calling Attention to Matter of Urgent Public Importance—

Acquisition of land in Delhi . . . . . . . . . 3*71—74
Kerala Appropriation (No. 2) Bill, 1959—Introduced 3t74~75
Sugar (Special Excise Duty) Bill—Introduced . . . . . . 3175
Stateaaeat rt : Sugar (Special Excise Duty) Ordinance 3*75—76 ,
M m  Vehicles (Amendment) Bill—Introduced 3*76
Legal Practitioners B i M ........................................................• 3176—78, 3181—3233

Moaon to refer to Joint Committee . . . . - •  3*76—78, 318* 3*33

Dowry Prohibition Bill 3#34~43
Motion to canaider as reported by Joint C o m m i t t e e .....................................3*34 45
Motion rt : setting up of P. & T. B o a r d ............................................................
Daily D i g e s t ..................................................................................................... .........

N*. 15 .— Friday, December 4 ,1959/Agrahayana 13 , r88r (Saka)

Oral Answers to Questions—
Starred ^w»tio'»s Nil. 55i to 587, 589 to 59*> 594 596 and 600 3311—53
Short Notice Question No. 4 3353*"5*

ii

C o l u m n s



m

Writ mo Answers to Question!
Starred Questions No*. 588, 593, 597 to 399 and 601 to 609 . 3336—66
Unstarred Questions Nos. 921 to 969, 971 to 987, 989 to 999 and 1001 to 1004 336$—3414

Rt: \t>:iois for Adjournment . . . . . . . . . 3414—20
Papers laid on the Table . . . . . . . . . . 3420-21
Message from Rajya S a b h a ..........................................................................  342*
Calling Attention to Matter of Urgent Public Importance—

Explosion in Jamuria Bazar . . . . . . . . . 3422—27
Correction of Result of Division . . . . . . . . 3427-28
Business of the H o u s e ................................................................................... 3428—30
Kerala Appropriation (No. 2) BiU—Passed . . . . . . . 3430—3*
Dowry Prohibition Bill . . . . . . . . . . 3432—83

Motion to consider as reported by Joint C om m ittee .....................................  3433—-£3
Committee on Private Members’ Bills and Resolutions—

Fifty-second Report . . . . . . . . . . 3483—85
Resolution re : Re .organisation of the Country's Administration . . 34R5—35*5
Resolution re : Development of Drug Industry as State Concern 35®6
Business Advisory Committee—

Forty-sixth Report . . . . . . . . . . 3586
Daily Digest . . . . . . . . . . . . 3587—94

No. 16.— Monday, December 7, 1959/Agrahayana 16, 1881 (Saka)—

Oral Answers to Questions—
Starred Questions Nos. 610 to 622, 624 and 625 . . . . . 3595—-3633

Written Answers to Questi ns—
Starred Qaestions Nos. 623, 626 to 656 . . . . . . . 3633-—5*
U.istarred Qaestions Nos. 1005 to 1015 and 1017 to 1065 . . . . 3652—86

Papers laid on the Table . . . . . . . . . 3687—90
Message from  Rajya Sabha . . . . . . . . . 3690

Mvried Women’s Property (Extension) Bill—
Laid on the Table as passed by Rajya Sabha . . . . . 3690

Calling Attention to a Matter of Urgent Public Importance—
Increas: in rent of houses in Uttar Pradesh . . . . . . 3^91—93

Business Advisory Committee'—
Forty-sixth Report . . . . . . . . . . 3694

Dowry Prohibition Bill . . . . . . . . . . 3694—377®
Motion to consider, as reported ly  Joint Committee . . . . . 3694—3724

Clauses 2 and 3 . . . . . . . . . . 3726—76

Motion* re : Reports of Hindustan Machine Tools . . . . . 3776—3826
Half-an-Hour Discussion re: Methonal Plant Sindri . . . . 3826—38
Daily Digest . . . . . . . . . . . . 3*39—46

No. 17 .—TUesday, December, 8, 1959'Agrahayana 17 , 18*1 (Saka)—

Oral Answers to Questions—
Starred Questions Nos. 657 to 663 and 665 to 672 . . . . . 3*47—*4

Vritten Answers to Questions—
Starred Questions Nos. 664 and 673 to 696 . . . . . 3**4—9*
Unstirred Questions Nos. 1066 to 1 1 3 9 ....................................................... 389*—394*

C o l u m n s



Co l u m n s

Papers laid aa the T a b l e .................................................................................  3947
Calliag Attention to Matter of Urgent Public Importance

Bxplosion on Amritsai-Pathankot Railway track.............................................. 3947—49
Dowry Prohibition B i l l ................................................................................. 3950—4022

Clauses 3 and 2 .........................................................................3950—4022
Mines (Amendment) Bill . . . . . . . . . . 4012-—68

Mod on to consider. . . . . . . . . . . 4022—68
Daily Digest . . . . . . . . . . . . 4069—-74

Mo. 18.— Wednesday, Dectmbtr 9, 1959/Agrahayana 18,1881 (Saka)—

Oral Answer* to Question*—
Starred Questions No*. 697 to 707, 710 and 7x2 ..............................................4075—4110

Written Answer* to Questions—
Starred Questions Nos. 708, 709, 711 and 713 to 752 . . . . . 4x10—36
Unstarred Question* Nos. 1140 to 1195 and 1198 to 1227 413®—9*

Papers liid on the Table . . . . . . . . . . 419*—$3
Message from Rajya Sabha . . . . . . . . . 4T93
Committee on Private Members’ Bills and Resolutions—

Fifty-third Report . . . . . . . . . . 4*93
Manipur Land Revenue and Land Reforms Bill—Introduced. 4X93*94
Dowry Prohibition Bill . . . . . . . . . 4*94—4249

Clauses 2, 4 to 10 and 1 4*94—4*49
Motion to pass 4249

Mines (Amendment) B i l l ..................................................................................4*49— 74
Modon to consider .................................................................................4249—74

Motion re: Sum-niry of Proceedings of the Sixteenth Session j 
of the Indian Labour Conference . . . . . . . . 4275—433°

Daily Digest 4331 3®

No. 19.—Thursday, Dectmbtr io, 19591Agrahayana 19, 1881 (Sjka)—

Oral Answers to Questions—
Starred Questions Nos. 753 to 767 . . . . . . • • 4339—77
Short Notice Questions Nos. 5 and 6 . . . . . . 4377—8*

Written Answers to Questions^-

Starred Q uestions Nos. 768 to 792 4381—95
Unstarred Questions N 0 3. 1228 to 1282 . . . . . 4395*^4425

Paper* laid on the Table . . . . . . . . 4*5
Calling Attention to a Matter of Urgent Public Importance—

Breaches on Southern Railway . . . . . . . . 4426—39
Statement Re. CKinakuri Mine D i s a s t e r .......................................................4429—35
Mines (Amendment) Bill ....................................................................................  4435—45°*

Motion to consider . . . . . . . . . . 4435—4°*
Clauses 2 to 29, 31 to 43, New Clause 43A, 44 to 47,30 and 1 44S1—94



V

C o l u m n s

Motion to pass . . . . .
Demand* for Supplementary Grants . . . . . . .
Daily D i g e s t ............................................................................................

Mo. 30.—Friday, Dtctmber n ,  1959!Agrahayana 30,1881 (Saka)—
Oral Answers to Questions—

Starred Questions Nos. 793 10 807, 810 and 811 .
Written Answers to Questions—

Starred Questions Nos. 808, 809 and 812 to 836 . . . .
Unstarred Questions Nos. 1283 to 1347

Motion for Adjournment—
Treatment meted out to Shri Karam Singh

Paper laid on the T a b l e ..........................................................................
Correction of Answer to Starred Question No. 43 . . . .
Business of the House 
Demands for Supplementary Grants (General), 1959-60 . . . .
Morion re : Suspension of Rule . . . . . . . .
Fripora Land Revenue and Land Reforms Bill—
Morion to refer to Joint Committee . . . . . . . .
Comnittee on Private Members’ Bills and Resolutions—

Fifty-third Report . . ..........................................................................
Bills introduced—

( 1; Legal Practitioners (Amendment) Bill—
(Insertion of new clause 14 A and amendment of section 41) bv Shri Ajit 

Singh Sarhadi...................................................................................
(2) Indian Bar Councils (Amendment) Bill—

(Amendment of Sections 12 and 15) by Shri Ajit Singh Sarhadi
(3) Child Marriage Restraint (Amendment) Bill*—

(Amendment) of Sections 2 and 3) by Shri D. C. S harm a
Population Control Bill

Leave for intro Juction not granted . . . • • • •
Re : Indian Penil Code (Amendment) Bill 
Minimum Wages (Amendment) Bill—

(Amendment of Section 14) by Shri Balmlki . . . .
Motion to consider 

Daily Digest . . . •

4494—4501
4«n—»4
4555—

456X—98

4598—4*07 
4607—49

4*49" 55 
4655—56 

4656
46)6--58;47a9

4658—70
4670—7*

467a—4709 

4709

4709—10 

4710

4733—33

4710—30
4711—30 
4730— 32

47*3—58 
47*3—58 
47*9—64 

(i—v)

.V. B. —Th: sign •+• above a name of a Member on Questions, which were orally answered 
indicates that the Question was actually asked on the floor of the House by that Member.

304(44) LSD—-9-



LOK SABHA DEBATES

4561

LOK SABHA
Friday, December H, 1959/Agraha- 

yana 20, 1881 (Saka)

The Lok Sabha met a* Eleven of the 
Clock.

[Mr. Speaker in the Chair] 

<ORAL ANSWERS TO QUESTIONS 

Hydrogenated Oils

rShxl~k*m Krishan Gapta:
*793.  ̂ Shri Ajit Slash Sarhadi:

L Shri D. C. Sharma:

Will the Minister of Health be 
pleased to refer to the reply given to 
Starred Question No. 340 on the 12th 
August, 1959 and state whether Gov
ernment have ascertained the effects 
of hydrogenated oils on the con
sumers?

The Minister of Health (Shri
Karmarkar): A statement containing 
information on the work done under 
the auspices of the Indian Council of 
Medical Research with regard to the 
effects of Hydrogenated Oils on the 
consumers is laid on the Table of the 
Sabht- [See Appendix III, annexure 
Ko. 11.]

Shri Ram Krishan Gupta: From the 
statement I find that most of the 
experiments so far conducted have 
"been of comparatively short duration. 
May I know whether there is any 
proposal to make long-term experi
ments?

Sfcri Karmarkar: I will think about 
the matter.

Shri Bam Krtsban Gupta: In reply 
to a previous question, the hon. Minis- 
tter stated that researches for finding
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out a suitable colour for colouring 
Vanaspati were continuing. May I 
know whether any success has been 
achieved in this regard?

Shri Karnuurkar: I should like to 
have notice. The Indian Council ol 
Scientific Research knows better about 
that.

Shri Ajit Singh Sarhadi: It has
been mentioned in the statement that 
it is rather premature to arrive at a 
definite conclusion. May I just know 
when it would be possible to arrive 
at a definite conclusion?

Shri Karmarkar: The mature con
clusion definitely is that fresh oils 
should be preferred to hydrogenated 
oils if it is possible to do that. It is 
not that we ban the hydrogenated oil 
but fresh oil is definitely superior to 
hydrogenated oiL

Shri D. C. Sharma: May I know
where the experiments have been 
conducted, on how many persons 
these experiments have been conduct
ed and by whom were these experi
ments conducted?

Shri Karmarkar: Some years back 
one of the experiments was conducted 
in Izatnagar and later on in Hoffkins 
Institute. I am thinking of asking 
the Nutrition Research Institute t* 
conduct the third experiment.

* 1*  : «RT ^  3TcT | 
ftr 5Tt *r-ft f

*fr VV n|f
irr£ rftx f  (V w
tfSSFcT Sf 3ft fcfiRST % froT* f,
Hsnft ^  tw  ft ? f¥ srrsnrvt 

fo r  Cwrfai ft ft  | ^
f « r  fcr snrrw | ? *n«r £
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lr m  ^  ’ ft ^
fcr an?fT ««t f t  *r*n $ ? ifrfr frurr if 
*wr * t w t  n * tft* i  fa  ts*ft 
«*mxr atnrr v* f t  *iq; «ftr ?rtw r f t  
t  tft fa«% for *  <pw $t *rqnr 1

«ft o r w w t : stst* jR f̂t *r$ «wr 
***r r ? r  f ,  r e r r  « w r  ^  h$  f  » f a r i f t  

qftf fra w H 
* r f f w  «rr *At fairTiff 
*m * r w  w r |  ff: iftaT -f^ n vW  
W  S .T ft lW z *  xnm VI ifiiT «ftrr- 
<fe  % T «3r»^9R  ?r % : i  *rfira  m  

$ 1 f w  *m; *fr ftp,7 1 1 ^  *7f  
w w  t f t  |  tftr F t  t f r  \Tr-^f% «Tin*r t  f a  
«?*rr *r{f ftm  | fa  « m  gK ftk ftfcg 
nttt vtrr mj art tfr f t  ar1v5.fr, *«*» 
« t r ?  f  <ft f t  f t  1 «r.*»T c f t r  f t .......................

Mr. Speaker: A  long statement is 
being made in answer to a question.

Shrl Karmarkar: It is rather an
important thing.

Mr. Speaker: Every day It ia
coming up.

•ft : #  V f TfT *TT fa  fT?-
frW tftT  imr* &rrzr viT*rm ^n% %r 
«ftr »;rT*r.»r tr % v t f
* « r  f t  anft ?, v t f  wrt ir v r  arrt $ 1 
«rr }% «fr^ fairurf % *r? *fr ^  snrun 
%, tfhc T<pt 'T^rerr f  *ftr 
»£» TW *  | fa  S «ftf t  ViVB
fr  *ft*r mb % i fa r 4% ^rr fa  

xr>*m sfh: «B<r «ntŷ r «ftff 
* f t f «  t  ^ • f s i  t o  snt»,

m*s finrr fa  tot irwsr *r*acr

i  •

Mr. Speaker: I have been noticing 
this. I have been here as long as the 
hon. Member has been here in this 
House. This matter is coming up 
almost every second day I am not 
going to allow this. W « are not pro

gressing rapidly at all in- the matter 
of questions. The questions answered 
do not exceed five os ten a day.

Dr. Melkotet In the absence o£
complete information can this Houa» 
take it that the feeling ot Ministry or 
the advice of. the Health Ministry ĵ a 
that it would be far better to us» 
cow’s or buffaloe’s ghee instead of the- 
hydrogenated oil?

8hri Karmarkar: I f  my hon. friend 
reads the proceedings at this House 
some months back he will find a far 
greater amount of information which, 
will be more satisfactory than what 
I can give in answer to «  supplemen
tary question.

Shri V. P. Narar: I  find from the 
statement that hydrogenated oils tend 
to increase serum cholesterol level* 
which are associated with atheros
clerosis. I would like to know whe
ther specific tests have been carried 
out in respect of butter and coconut 
oil which also contain saturated fatty 
acids?

Shri Karmarkar: Coconut oil is
unsatisfactory as compared to the 
other oils. Regarding butter also, 
over-eating of butter can result in the 
same condition as over-eating o f 
hydrogenated oil. It is not safe to 
eat butter too much or coconut oil 
too much.

Its *ftfiro tm  : «nft jn^rf^r *rft 
5ft ^ «f?i i  fa *rr̂ 5ft 3ft

i  1 $*ft fn w  S 3p*fa ^  *ns»r 
^ n m  5 f a  5 ,  ?ft
v*mn arnrr v *  ftwr 5  

^  > ft « r r ^ f t  f t  « f k  «ft»r 

fT»r anq ?

» f t  :  a rt ^  ^  s r w r  v  

iwm  i  g ^ r  ^tr flm  t  1
irrq- ^ t  tor ^ t  w r  t s r r  * n |  
?it «rf finrf vrai $ i *s ift  vn ftm v 

*fr i  i z s f t  t & f t  I t  iffJiT i n #  
i  1 1 f t  sm s % «ft»r wtr ?rtr 
w l  <ft w r  f t r i w t  $  t
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M 4 H  «  B i i r i < n  l l n r

f  sh rfs . C. Samaate:
*784. ^ BhH Sabedh Huada:

I  Shri N. M. Deb:
Will the Minister of Trniwpart u d  

dMUBmleitioH be pleased to refer 
to the reply given to Starred Ques
tion No. 338 on the 12th August, 1950 
and state:

(a) whether final and fresh contract 
fi>r constructing a road bridge on the 
Rupnarain river (National Highway 
No. 6) has since been given;

(b) if so, when the actual work is 
to commence; and

(c) whether a jetty for passenger 
ferry service has been constructed 
departmentally?

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) No, Sir.
Tenders have been received and the 
work will be awarded after the 
tenders have been examined.

(b) Does not arise.

(c) No, Sir. It is being constructed, 
on contract.

Shri S. C. Samanta: May I know
whether it is a fact that this scheme 
of bridging the river and connecting 
No. 6 highway running between Cal
cutta and Bombay has been taken up 
in the First Plan and year after year 
it could not be proceeded with? May 
I also know whether it will be com
pleted during the Second Plan period?

Shri Raj Bahadur: It is a fact that 
this was sanctioned as early as Feb
ruary 1950. Initially the design for 
the bridge was in pre-stressed con
crete but on account of the foreign 
exchange difficulties, foreign exchange 
component could not be obtained to 
get the high-tensile steel required for 
the bridge. So, an RCC design was 
taken up and that took time. After 
that the position has eased a little 
and we have again reverted to pre- 
ttRMsad concrete. This foreign

exchange difficulty has accounted Jtor 
the delay.

Shri 8. C. Samanta: May I know
whether suitable power craft has 
already been procured so that that* 
would be no delay when the jetty is 
ready for use?

Shri Raj Bahadur: A  revised esti
mate for this also—power ferry—haa 
been asked for. The jetty has to be 
constructed before the power ferry 
can be plied or used. It was also 
found difficult to construct the jetty 
because of the very heavy floods that 
came from time to time which knock
ed away the foundations of the 
wooden ramps.

Shri Snbodh Hanada: In answer to 
para (a) of the question, the hon. 
Minister stated ‘No’. But in answer 
to another question on 12th August, 
1059 the hon. Minister has stated that 
the last date for the receipt of fresh 
tenders was 28th August, 1959. Am I  
to understand that no fresh tender 
was received by the Government 
within the due date?

Shri Raj Rahadnr: The question is 
not quite clear. I think the date givea 
on the previous occasion was 28th 
August. In fact more time was given 
and the last date was changed over 
to 14th September. Hence there ia 
some difference between these two 
dates.

Ship Bail ding

+
C Shri Snbodh Hansda:

•795J  Shri S. C. Samanta:
(_ Shri R. C. Majhi:

Will the Minister of Transport and 
Communications be pleased to state:

(a) what is the progress made by 
the Hindustan Shipyard for building 
of nine ships ordered by the Eastern 
and Western Shipping Corporations;

(b ) how many ships have been 
supplied to the Corporations since the 
order was placed; and
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(e) the total amount realised from 
-the Corporations for supplying tha*a 
ships?

The Minister of State la the Minis
try of Transport and CommnntrattoM 
(Shri Raj BahaOar): (a) Out of the
nine vessels ordered, the order for 
one passenger-cum-cargo vessel haa 
been cancelled. Out of the remaining
8 vessels, keels have been laid for 
4 vessels one of which is scheduled 
to be launched on 31st December, 
1959. Keels for the other 4 vessel* 
are expected to be laid during 1980- 
61.

(b) No ship has so far been 
delivered.

(c) A sum of Rs. 168 lakhs has so 
far been realised from the Corpora
tions towards the instalments payable 
on these vessels.

Shri Subodh Hansda: May I know
whether the ships are going to be built 
with our own technical know-how or 
with the assistance of foreign techni
cal know-how?

Shri Raj Bahadur: We have got
one German expert, Mr. Theison, who 
does help us in certain technical 
matters; otherwise, all the other engi
neers, workers and technical staff are 
Indian.

Shri S. C. Samanta: May I know 
what will be the dead-weights and 
knots of these ships that are under 
construction?

Shri Raj Bahadur: They are 9.300 
tonners—I am speaking from memory 
—and they will have a speed of 
16 or 17 knots.

Shri Tangamanl: May I  know what 
will be the total tonnape of these eieht 
ships which are being built in the 
Hindustan Shipyard?

Shri Raj Bahadur: 9.500 X 8 makes
76,000 tons.

Shri Snbedh H m la : May I know 
who designed these shipa?

Slot Raj BaJuUtar. They are Lobee- 
fcer type ships designed In tb* 
triibeeker Yard in Germany. 

Slut TMfiwiwI: May I know,
S ir..,.

Mr. Speaker: Order, order. Let us 
go to the next question. I  am not 
able to proceed at all. Hon. Members 
get stuck up in one question, as If 
that is the only important question. .

Shri Tangamani: Sir, in view of tha 
fact........

Mr. Speaker: Order, order. I  an 
not going to allow.

Shri Tangamanl: It arises directly
out of this.

Mr. Speaker: Many things may
arise. In the House of Commons as 
many as 100 questions are disposed 
of. It is rather curious that here 
when a question conies up every hon. 
Member wants to put a supplementary 
question on that. What is to happen 
to those questions which have been 
tabled by other hon. Members? They 
are all elbowed out. Hon. Members 
catch some other hon. Member’s ques
tion and goes on putting supplemen- 
taries after supplemcntaries. It is 
rather curious.

Shri Tangamanl: It arises out of
the reply.

Mr. Speaker: All right; hon. Mem
ber will table a separate question if 
he wants a separate reply. I would 
not allow more than two or three 
supplementaries on each question.

Shri Harlsh Chandra Matlrar: If
you are not going to allow more than 
two or three supplementaries, let the 
Ministers make a full and satisfactory 
answer.

Mr. Speaker: Yes, as far as is possi
ble for them. Let us go to the next 
question.

Salandl Reservoir Project
+

f  Shri Panigrahi; 
\  Shri B. C. Maffick:

Will the Minister of Irrigation awl 
Fewer be pleased to refer to the reply
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given to Starred Question No. 1816 
on the 10th September, 1959 and state 
what further progress has been made 
regarding the final approval of the 
6alands Reservoir in Orissa?

The Deputy Minister of Irrigation 
sad Power (Shri Hathi): The Salandi 
Irrigation Project has been approved 
by the Planning Commission.

Shri Panlgrahl: May I know whe
ther, when it has been approved by 
the Planning Commission itself, it will 
be executed during the remaining 
period of the Second Five Year Plan?

Shri Hathl: It may not be completed 
during the Second Five Year Plan 
because it will take about five years 
for completion.

Shri Panigrahi: May I know whe
ther the preliminary work would start 
during the remaining period of the 
Second Plan?

Shri Hathi: Yes. Preliminary work 
has already started and they have 
spent about Rs. 2.25 lakhs on the pre
liminary works.

CJELS. Scheme for Civilian Defence 
Employees

"197. Shri S. M. Banerjee: Will the 
Minister of Health be pleased to refer 
to the reply given to Starred Ques
tion No. 94 on the 4th August, 1959 
and state:

(a) Whether it is a fact that some 
of the civilian employees working in 
Defence Establishments in Delhi Cantt. 
and Shakurbasti have been excluded 
from benefits of C.H.S. Scheme;

(b) if so, the number of such 
employees; and

(c) the total number of employees 
covered by this scheme?

The M atter mt Health (Shri 
Buasiftar): (• )  Yea, Sir.

(b) 8,98ft.
(« ) 4,029.

S. M. iH H je i : It was aa-
anuaced through • circular that this

scheme will be implemented from 1st 
December, 1959. May I know the 
reason why this scheme has not yet 
been implemented?

Shri Karmarkar: I should like to 
have notice.

Shri S. M. Banerjee: People who 
reside in the Cantonment but are 
working in these defence establish
ments have been excluded from the 
purview of the scheme. May I know 
the reasons for it and the steps taken 
by Government to include them?

Shri Karmarkar: In the case of
those of them that have been excluded 
the C.H.S. Scheme does not function 
in those areas. Secondly, inclusion of 
a large number of these beneficiariea 
who have been excluded would be 
possible only if adequate hospitalisa
tion facility is available in the Canton
ment—either they build a new hospital 
or suitable arrangements in Armed 
Forces Hospital could be made. Both 
these possibilities have been investi
gated but not considered practicable.

• f t  m i r  t o *  :  ffc fira ’ 
fw v t  fc*r5r f e s j f t  *r  *fr  n -f  g f ip r T  art 

| *rr e*rrrf $ u? gftrsrT 
ftrviTfVqT a n - |  ?

« t  m  ftp srrr f r * n
{  t xrz four

* f t  fr t  % falTK
^  1

■ fa rcft « * f t * T T  W T f m r :  w r  T O V t a
S ifir f T w  €t *nz*ft ?

S % wit #  *r̂ f 1

Shri 8. M. Baaerjee: May I know
whether some hospitals or dispensaries 
have been started in the Cantonment 
area to bring the defence employees 
under this scheme?

Bhri Karmarkar: No, Sir, not to 
cover these people. If hospital fad-
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Utie« are created we shall be happy 

4b reconsider the question.

Import of Tracters far Panjab

«7M. Shri AJH Singh Sarhadi: Will 
the Minister of Food aid Agiioaitare 
be pleased to state:

(a) whether Punjab Government 
bad approached the Central Govern* 
rnent fox release of foreign exchange 
tor the import of tractors for culti
vation in the State for the years 1956-

and 1959-60; and
(b) if so, Government’s decision 

thereon?
lhe Minister of Agriculture (Dr. 

P. 8. Deahnakh): (a) No.
(b) Does not arise.

Shri Ajit Stash Sarhadi: May I 
know whether the attention of the 
Government has been drawn to the 
fact that in several mechanised farms 
in Punjab there is difficulty found in 
the replacement of parts of tractors 
Which are not available here now?

Dr. P. S. Deshmakh: Sir, I have
heard the question only in parts.

Mr. Speaker: The hon. Member will 
repeat the question.

Shri Ajtt Slack Sarhadi: May I
know if it has been brought to the 
notice of the Government that in 
certain mechanised farms In Punjab 
difficulty is found in the replacement 
of parts of tractors which are not 
available because of lack of foreign 
exchange?

Dr. P. S. Deshmakh: Yes, we are 
aware of the difficulties of getting 
spare parts and we are trying to do 
our best In fact, foreign exchange 
was awed for by the Punjab Govern
ment to the extent of Rs. 420 only 
for import of spare parts.

Mr. Speaker: Rs. 420? Is it not 
Rs. 420 lakhs?

Dr. 9. 8. Deshaaakh: No, Sir, It is 
only Rs. 420, and It was given in 
October, 1909. H ut is so ter as the

demand is concerned. Of course, then 
IS Some foreign eachang» aawillaMi 
with tha State Government a&d aoa» 
parts are available from the ttattt."

Mr. Speaker: What is the difficulty 
then? Is it that the difficulty cannot 
fee got over with Rs. 420?

Dr. P. 8. Podrnialh: That is the
only information I have,

Mr. Speaker: The hon. Member 
may explain.

Shri Ajit Slngb Sarhadi: Rs. 420
was the demand of the Punjab Gov* 
emment or somebody else?

Dr. P. S. Deshmakh; Actually, Sir, 
it was the demand of the Punjab 
Government?

Dr, Bam Sabhag Singh: May I
know whether the tractor-manufac- 
ture programme which was initiated 
by our Ordnance Factory last year 
has materialised; if so, whether aad 
when it is going to meet all our 
requirements?

Dr. P. S. Deshmakh: I am afraid,
Sir, the Minister of Industry will have 
to reply.

Shri Tyagl: Has the Ministry tried 
to impress the Planning Commission 
about the need for the establishment 
of a tractor manufacturing factory in 
India, which is one of the rudiments 
of planning in the Indian economy?

Dr. P. 8. Deshmakh: Yes, Sir, the 
Ministry of Agriculture is in favour 
of manufacture of tractors in India 
and we have been pressing for that 
to be done.

Shri Tyagl: What progress has the 
Planning Commission made with 
regard to their proposal up till now?

Dr. P. 8. Deafcaaakh: It must be
the Planning Commission who must
state it

Shri Tyagt: I want to know......
Mr. Speaker: The hon. Member is 

enlarging the scope of the question. 
The simple question is whether for 
want at span parts the Punjab CKnr-
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wunent lus :appiied tto the Central 
Q m riaw tt' lor 'idtatte a* A&eigii 
«xchsntfe. the reply 'was that an 
«mfnbe* soft of Ju. ^20 his been
•aactione&l

9kt\ 'Tragi: The question that Hows 
fcefei it is, why has not the tJovern- 
®aent established a factory lor the 
saani&acture ox tractor*?

Mr. Speaker; That is true. Many 
questions flow out of this question if 
«ae wants to enlarge the scope of it 
Let tu go to the next question.

Inaccessible Area Committee

+
/  Shrl D. C. Sharma:
\  Shri Bhakt Parthan:

Will the Minister of Voed and ftgrft-
cwltare be pleased to refer to the 
reply given to Starred Question No. 68 
on the 4th August, 1959 and state:

(a) whether the Inaccessible Area 
Committee appointed to give sugges
tions for attaining self-sufficiency in 
food in hilly areas of India have since 
completed their work; and

(V) 11 so, whether a copy of the 
teal report of the Committee will be 
Said on the Table?

The Depaty Minister at Agriealtare 
<8kri M. V. Krtahnappa): (a) No, Sir.

(b ) Copies of the brief general 
report so far submitted by the Com
mittee have already been placed in 
the Parliament Library. The Com
mittee will submit detailed recom
mendations separately in respect of 
each of the areas visited by it and 
these will be placed in the Parliament 
library when available.

Shri D. C. Sharma: May I know 
by what time the committee is expect
ed to complete its report?

Blui M. V. Krishnappa: We expect 
that by January, 1900, they would be 
able to complete the report

qfaf D. C. Sharma: May I know if 
ID ike inaccessible areas In India are 

surveyed by this com

mittee t>r -Whether the 'committee Is 
going to select a tear iI k T wXIffa 
artni?

Uhri M. V. Krfafhmappa: The areas
selected by us as model areas are: 
CMni and Pangi areas in Himac&al 
Pradesh; Kulu Valley in Punjab; the 
hilly districts of Uttar Pradesh, Battflu 
girl district of Bombay; the hilly areas 
of Assam; the territory of NEFA and 
the territory of Tripara. It was felt 
•that by studying conditions here we 
could know the facts. If there acre 
any other small hilly areas, the recom
mendations should be similar to those 
recommendations abo\ft the areas 
mentioned by me.

: «nrft*r *nft ^ inft 
wwmm irrdN v
f r r t i  *  f lr  g ,  ? ft  *  a r n ^ r  jr f a

t o  srrtfwpF f r t f i  5  aft ftnftftsr 

nf $ % w i VT4wî t «n
r # i  ?

* t  ^to io  frnrm : «nfr %
triftrft f r r t #  h*|f #aft |  i ^  $

f t  K V  m
* *  i f t r  * 5  f r f t #  f a r  » w t -  

i t o r  v t  Tnr fir?  S *  

ornrjft 1

•ft tow : w r *p»ft w f
*ft r n  t w  f t  f t  fc f t i  

«n anvfr <ft w
flspff »fftr ftar smsrm f t  % 
^ r r  f t  *nrnte fc m  *f* $ 
*iq% fir*Tr jto t v x x *  ?

«raror iflftar: *f r̂Nr*? i

3ftff$*rfa?pr 
tr̂ t 1 art *tpr*fer s r o  w  rwvt  
% «nft % srcvt farftr
i n #  ftaft $  w f a S  f r f t i

ftpw tc ^  ^
w  »n?pr % jto  w W f  

W r  i^*ft 1
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Bkri Bern Raj: May I knew tbe
criterion which was fixed tor includ
ing only these areas in the category 
ol inaccessible areas and not other*?

Shri M. V. Krlshnapp*: The very 
fact that these were inaccessible 
areas explains the reason why we 
had to select only a few. It takes a 
long time to go through long distances 
in these inaccessible tracts.

Beth Goytad Das rose—

Mr. Speaker: Are there any inaccea- 
sib’e areas near or round about 
Jubalpur? (Laughter) .

$*ri?r %<*■ v r
«rreW f*tr fa  ^  ^frrr^r 5ft fSp
5*rrrr *<rff v*r | <?t *r|T
cfr # arrnHI j  %  Wf 3?TTW* 
*ft ^  *rrf*r?r f«p?rr an^m tflr t o *  
*ft *n » *fr arr -̂ft ? *m  
% 1 1

eft *fto fMWT : «MT
%f|- ftfq ray  trm vfar ir vr-fr ;
tfr «f wt*r *n*<T i

Shri C. D. Fande: Apart from
inaccessible areas where of course 
people cannot go, there are areas 
which are difficult to reach. May I 
know whether the attention of the 
Government has been drawn to the 
conditions in these areas where the 
problems are nearly the same as those 
in the inaccessible areas but which 
are difficult to reach? For example,
I mention the areas such as Almora, 
Naini Tal and Garhwal districts.

Shri M. V. Krisfcnappa: The very 
fact that the hon. Member mentions 
those areas makes it clear that they 
are also very important But I think 
In the terms of reference, they wan  
not Included. After the final report 
comes. I think they would also be 
considered. If that has not been dooa, 
1 can assure the hon. Member that it 
will be dona later on.

***"' Speaker: Shri P. C. Borooah.
P. C. Bereoah: Question No.

BOO, v .

80?*r' Speaker: I think Question No. 
t: . ^so may be taken up along with 

Question Np. 801 relates to 
ur^ r  of police oMcial in a train.

Deputy Minister of Railways 
iaan Shahnawaa Khan): Yet, Sir.

Crimes on Railways

4-
fShri P. C. Borooah: 
j Shri N. R. Muniswamy:
I ShrlmaU Ila Palehoudharl: 

A 9AJ jyamr J&q/s 
j Shri Rameshwar Tantia:
| Shri Mohammed Ellas:
I Shri S. M. Banerjee: 
j Shri Ram Krlshan Gupta:

M0 -( Pandit D. N. Tiwary:
Shri M. L. Dwivedi:
Shri A. M. Tariq:
Shri Snbodh Hansda:
Shri R. C. Majhi:
Shri S. N. Ramaul:
Pandit J. P. Jyotishl:
Shri Ansar Harvanl:

. Shri Radhelal Vyas:

,WiH the Minister of Ralways be 
* leaMd to state:

whether it is a fact that the 
J”  ence of crimes on running trains 

° f late been increasing on the 
ays;

(b) if so, th« number of cases of 
dacoitie  ̂ mur<jers and loots reported 
90 *“ • during 2850;

the loss sustained by the pas- 
and the Railways during the 

**rio<t; and
^  the nature of steps taken or

^P^sed to be taken for the safety of
“"..Snd property of the travelling publk,j

/a? ^  Deputy Mhrister o f Railways 
Shahoawaa Khan): (a) There 

. . Seen aome increase la the ind-
“ *nt'  over the Northern, North 
•"* *nd Western Hallways only.
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(b ) Dacoities — 7 
Murders — 6 
Robberies — 85

(c) Lots sustained by:
(i) Passengers Rs. 7,86,808.
(11) Railways Rs. 160.

(d ) 1. State Governments were re
quested to instruct the police to exer
cise greater vigilance on undesirable 
characters moving on the railways 
and arrange full protection.

2. Reservation of accommodation for 
GJtJ*. escort is being made in the 
atntn of the train, wherever possible 
next to ladies compartment.

S. Door latches, bolts, internal 
aatches on window shutters and ex
panded metal on lavatory windows are 
provided In Air Conditioned, First, 
Second and III Class (ladies com
partments).

4. Conductors and TTEs have in* 
atructions to pay special attention to 
lady passengers, particularly when 
travelling alone and to ensure that 
safety devices are in working order.

FS  +
m f«ft  wmft :

150 t

w» Hi# m
*3$ fa :

(v )  vn *n? t  ftp fort 
Jftre f t  snm ^  rm&z

«fro e u s u  
*hw»?T «rtr %? ^
«n*t 9  %x f t  «nft ?

(t r ) ufit ft, *rt w r fw r t  ite* 
%  v n t f f  v t  5 ^  q w r w n  t o  

«ftr

(«r) w  tctt *rz*rwf n ftw
*  n $  ^  w r

M  « t )  s
( * )  * * * »

(w ) vs  qtm *  trrc»flr
qnf »r? t  fa** «nfr $5r 3  

*n«& $ fiiTw n: fa n  tot 
t  • *  w isf fen  ;  IV arr ’i t
r*t  a w  « f t r  S s n  f a  e n r  
TT *j9Tf*T ^ v t  otto

*riT fen *rci i

( * )  (bojuifidff
passengers ) % W  *

?ft s w  arr̂  if

l<
8*me Horn. Members: The answer

in English may also be read.

Mr. Speaker: Yes.

[Shri Shahnawas Khan: (a) Yes,
Sir.

(b) Three persons arrested recently 
in a robbery case have been found 
responsible for this murder. Accord
ing to the statement made by one of 
them the deceased was stabbed to 
death when he woke up to find his 
co-passenger committing theft of his 
belongings.

(c) It is difficult to forestall and 
prevent such incidents when com* 
mitted by persons travelling as bona- 
fide passengers.]

«ft WFft : snhrf % ir w
wt?ti *n aft vrq% ftw ttani nfara iff 
«nn $ ?

•ft otjphte ir t : vjn'vl ftror 
«nn i  i fcre* «nj *nsm  f t  i  t t f t  

i

^  WJT*fV : far «TTC* fiff
Pit s *w i | ?

^  W[PWTf f t  l % «nF»m
$ i

Shri P. O. B «M ak: While ther* 
h»n been an increase in the railway 
crimes, may I know why Govam*
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meat have thought It proper to blank 
■att the alarm chain apparatus in cer
tain trains?

Start Shahaawas Khan: We have 
been forced to blank off &e alarm 
chains in some trains because the 
incidence of the pulling of alarm 
chains was very high in the particular 
.sections.

Shrl Hem BaJ: In view of the fact 
that the jurisdiction of the railway 
police extends only to the precincts 
of the railway, and that the railway 
department counts on the responsi
bility of the civil police also, may I 
know how the co-ordination is made 
by the railway department and the 
civil police for early tracing of crimes 
in the railways?

Shri Shahnawaa Khan: By dose
and constant co-operation among the 
railway protection force, the GRP and 
the district police.

Shrl Hem Raj: In view of the fact 
-that, at present, the crimes are in
creasing instead of decreasing, in spite 
of the fact that the railway protec
tion force is also functioning, may I 
know how these crimes are not being 
checked?

Shri Shahaawaa Khan: It is in keep, 
ing with the general pattern in the 
country. (Interruption) .

8krl Tyagi: Sir, I want a clarifica
tion. What does the hon. Minister 
mean by pattern? Is it because we 
have adopted a democratic pattern 
that crime is increasing or is it the 
pattern of Ministership that is res
ponsible for this?

Mr. 8peaker: Order, order. The hon. 
Minister is in charge, not of the gene
ral administration in this country, but 
in charge of the railways. The rail
ways are his particular concern. Peo
ple are encouraged or invited to travel 
in railways. The railways are the 
monopoly of the Government. 
No other man can start a 
railway. When the monopoly is in 
the hands of Government, is this the 
answer that the Government should 
give? People are invited to travel by 
trains, and no other nan or body of 
persons can atart a railway. Tb»

railways are in (he hands at Govern
ment, and the answer thJrt toil no# 
been given is, 'It' is the general pat
tern" and ao on . 1 amret&y sur
prised at the answer. Hon. Members 
want to know the steps taken by 
Government to check the crimes. They 
want to know why there should bis an 
increase, instead of the number of 
crimes remaining at least at the same 
stage as they were before. Of course, 
hon. Members need not pursue the 
question In a genera] way.

Sturi Tyagl: But they must confess 
their failure with regard to thlf mat
ter.

Mr. Speaker: Order, order. It would 
not solve the problem. The question 
is, why there should be an increase 
in the number of crimes.

8hri Shaknawas Khan: For one
thing, crimes have not increased. I 
deny that crimes on the railways gene
rally are on the increase. It is not so. 
Crime may have increased on certain 
railways but it is wrong to say that 
there is a general increase in the num
ber of crimes over all the railways. 
That is not so.

Mr. Speaker: Even in some railways, 
the question is, what is the need for 
an increase, and what are the steps 
taken by Government to check the 
crimes. Is not any passenger who 
gets into a train entitled to ask for 
protection, and if he complains that 
there is an increase in crime some
where, even that "somewhere** must 
be plugged. What are the steps that 
are taken in this regard?

Shrl Shahnawaa W in : The step
that we have taken is to request the 
State Governments, because the main
tenance of law and order Is the res
ponsibility of State Governments and 
the GRP.

Mr. Speaker: Is it the duty of the 
State Governments to keep law and 
order inside the trains also? Is it 
the State Governments* responsibility?

ShH 8haluaawaa K hn: Yes, Sir. It 
is of the Government Railway Police 
(Intrrruptkmt).
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ghrimati N i U i  Akmed: It is a
gtfnitne fact that crimes on the rail
ways are increasing during the ctir- 
Mttt year. In view of the growing 
Insecurity in railway travelling, may I 
know what protective measures are 
taken by the Kailway Protection Force 
and the number of miscreants ar
rested by them so far?

8hrt ShahnaWas Dm: I would like 
to make the position clear. The Rail
way Protection Force is responsible 
only tor the protection of railway 
property and property entrusted to its 
care. The Government Railway 
Fblice, which comes under the juris
diction of the State police, is responsi
ble to ensure safety of travelling pas
sengers in trains. I want to make that 
quite clear.

Mr. Speaker: I am surprised. Let 
this question of law be decided. My 
view has been different. Of course, 
if the culprit escapes into the country, 
the State police will pursue him. But 
so far as crimes committed within the 
train are concerned, is it the duty or 
the obligation of the local police to 
appoint so many persons to look after 
it? The Minister will kindly consider 
and ascertain the legal opinion regard
ing this.

Dr. Ram Sabhag Singh: Even if we 
assume that it is the responsibility of 
the State Government to take care of 
the railway passengers, may I know 
whether the Railway Ministry has 
approached the State Governments or 
requested the Home Ministers and the 
Chief Ministers of the States to take 
adequate precautionary measures? 
The Minister says only in some zones 
it is on the increase, viz. Western, 
North-Eastern and Northern Rail
ways. Hie Eastern Railway also pas
te* through this. So, out of ? zones, 
In 4 xones, the law and order condi
tion has become very bad. May I 
know whether they have approached 
the St«t« Governments to give them 
adequate power to restore law and 

in the railways?

lb .  fivadnr: What he means is this. 
ytq** tka xattwan undertake tha

liability of taking passengers, it it not 
their obligation to t»k» them salia? 
Why not they themselves take tha 
power? It is a suggestion that is 
made. Tbe hon. Minister of Railway* 
said the other day that from time to 
time he will hold conferences with tha 
Members and call for suggestions. Ha 
offered to do so. So far as this matter 
is concerned, hon. Members will talk 
to him and if anything more has to be 
done in this House, we shall do it.

Shri Tyagi: 1 only want to submit 
that it the Government is feeling that 
the crime on railways is on the dec
rease, the nation would be shocked to 
know it. There is no hope of any 
improvement if that is the complac
ency of Government. I am afraid it 
is not on the decrease; on the other 
hand, it is on the increase. During 
the British days, we had never seen 
daroities committed in the trains, pas
sengers shot at pistol-point, etc.

Mr. Speaker: We are having a gene, 
ral discussion on this matter now.

81nri S. M. Banerjee: Let us have a 
discussion on this.

Shri Scmavane: On a point of order, 
Sir. The hon. Member, Shri Tyagi. 
said that no such things took place in 
the British regime. Is that statement 
correct? Can he make such a wrong 
statement?

Mr. Speaker: There is no point ol 
order in this. He thinks similar things 
did not happen when the previous re
gime was here. It is a matter of opi
nion. Let me proceed to the next 
question. Hon. Members know how to 
move this House.

Shri 8 M. Banerjee: I move___
Mr. 8peaker: I cannot take notice 

of oral motions like this.
Delay in Recruitment of Railwayman 

+
f  Shri Harish Chandra Mathar: 

Shri Hem Raj:
Will the Minister of Railways be

pleased to state:
(a) whether delays in recruitment 

on railways have been brought to his 
notice*,
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(b ) what are the zBsia cause* of 
delay; and

(c) the steps being taken to elimi
nate them?

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) Yes.

(b) and (c). The matter la being 
examined.

Shri Harfah Chandra Matfcnr: Is It 
a fact that the various General 
Managers have represented that the 
work is suffering because ot these 
delays? May I know what was the 
main complaint from the General 
Managers when it was made and what 
steps have been taken in that regard?

Shri Shahnawas Khan: I am not 
aware of any specific complaints by 
all the General Managers. Some 
delays did occur in certain cases. We 
called a meeting of the Chairmen of 
the Railway Service Commissions and 
we have already initiated steps to 
speed up the procedure.

Shri Harish Chandra Mathnr: From 
the date on which the candidate 
appears for interview to the date 
when he receives the posting order, 
what is the time ordinarily taken and 
what are the various processes 
through which he has to pass?

Shri Shahnawas Khan: The time-lag 
varies between 7 months and 1 year. 
There are set procedures. Applications 
are invited, examinations are held and 
those who are successful are called 
for interview. After the interview, 
there is verification of character. The 
lists are sent to the railways and then 
the railways call upon them for 
medical examination. Then whenever 
vacancies arise, they are appointed.

Shri Ben Raj: May I know whe
ther it is a fact that this verification 
by the police takes months and 
months and the posts an  never filled?

Shri Shahnawas Khan: We have
laid down a time-limit of 4 wades. 
If the police verification on report is 
not available within 7 weeks, than we 
accept the verification by any gazet
ted officer or MP.

S M  M b I ih  Stag*: What Is the 
main reason for d*lay in recruitment? 
Is it  because qualified persons are not 
available or is Government fa ilin g  is 
its duty to recruit in right time?

Shri Shahnawas Khan: We hav*
not found any dearth of suitable per
sons. There has been some delay 
owing to the procedure. We are try
ing to expedite the matter, so that 
there Is no delay.

- ̂  _ _*»»Mi WJhT VI
vfvrv
**r»ip*ur5r3 i t rm r  r*w r*t 
f r  sTfora *ft
W W  <fm a rc s  t w t  o rn j t n f i r

*r f t  ?

•ft eft
<fcii VCT5T i  I fcfif* #

«nrr ^  fc ^  ^
| i c t i  n*r»r 

wrai I  farafr I «

•ft ftm : from m fci,
tfN? f  fa «*rr arrm
<pp gt $ *ftr v f r is  w j*
I  ^r«?» f  %tru
^  5tffT $ w M
crto $ ^  mrft ? i

*ri fir? arr5 cfr *ft*ft f t  « f -  
ftnra f*m wtft, <tbt

Mr. 8peaker: The hon. Member
must give notice of a separate ***»- 
lution and not ask tor it In the 
Question Hour. Let him ask for 10* 
Railway Commissions; what is the 
difficulty?

Shri T. B. Vtttal tar. The hon. 
Deputy Minister said that soma steps 
are beinf taken. May J know the 
natitn of the steps being taken. 
bratue ia some cases, after tfaa 
announcement is made, ft takes two
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years to call the candidates for inter
view 7

Shri Shahnawaa Khan: One of ths 
aoost important steps that we are 
taking is to hold a mass examination, 
prepare a panel and whenever there 
is a demand, ve detail people from 
the panel

Shrl Bariah Chandra Mathnr: The
hon. Deputy Minister said that the 
delay is from a minimum of 7 months 
to a maximum of 12 months. May I 
know how he expects a candidate to 
keep waiting for 12 months? Is the 
step he is suggesting likely to elimi
nate the delay and after this step is 
taken, what is the time that will be 
taken?

Mr. Speaker: Just as the Union
Public Service Commission's report, 
are not the reports submitted by the 
Railway Public Service Commissions 
placed on the Table of the House? 
Does the Railway Public Service Com
mission not prepare an annual report?
I  am requesting the hon. Minister 
whether it may be placed on the Table 
of the House so that we will have 
an opportunity to discuss it

Shri Shahnawaa Khan: There are 
four Service Commissions, and they 
are not statutory bodies like the Union 
Public Service Commission. So, no 
regular report is placed on the Table 
of the House. «

Shrl Harlsh Chandra Mathnr: But
the Railway Minister can make a re
port. How do they expect the candi
dates to wait from 7 to 12 months? 
Or is it their experience that most of 
the candidates who apply and are in. 
terviewed are not available when post
ing orders are sent to them?

Shri Shahnawas Khan: Some of them 
are not available; but a large number 
of them are available.

Mr. Speaker: I f  the hon. Members 
« r «  anxious, let them table a motion 
saying let us go into the question of 
recruitment in railways in greater de
tail than now

Kafrrthsn Desert

•B9f. Dr. Bam Sibhaf Singh: Will 
the Jrfinister of Food and Agricaltu* 
be pleased to state:

(a) whether the scheme to esta
blish a shelter belt of trees along the 
western border of Rajasthan desert 
has now been abandoned;

(b) if so, whether any new scheme 
has been evolved to fight the advance 
of that desert in different directions 
in India; and

(c) the total area of fertile land 
whicfl is eaten up by the advance of 
the desert, each year?

Thi* Minister of Agriculture (Dr.
V. ’B'WtanmfcSiV. V&'y "f «s, fc iw m j 
of w^odlots, wind breaks and develop
ment of pastures are considered more 
eflective methods to check the spread 
of desert.

(b7 A pasture development scheme 
has already been sanctioned and is 
bein^ implemented. The Desert Affor
estation antl Soil Conservation Station 
at jodhpur is being developed into a 
Central Arid Zone Research Institute 
to t#°kle all the problems of arid and 
semi'arid regions.

( c ) No reliable data is available 
with regard to the total area of fertile 
land which is turned into desert, each 
year-

Dr. Ram Subhag Singh: The hon.
Minister says that they have given up 
the creation of a sheltered belt zone 
in t!>e desert area, which was under
taken about 5 or 6 years ago. May I  
knov'f the amount of money so far 
s p e n t  on the project? Who advised 
the P,an *or creating a sheltered zone 
and why has it been given up?

D<. P. S. Deshmukh: First of all, 
the original scheme itself was an ex
periment. It was done at the sug
gestion of experts themselves I eun 
sorry. I have not got the figures of 
aefufll expenditure. When we changed 
the scheme or method we were ad
vised by a famous e-roert of FAO, 

G. Y. Goor. We have our own
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axperiece a1*0 and a* a rtiult ai the 
experiments wa came to the conelu- 
tibia that tha other method is better.

Dr. Bam Sabhag Singh: About lour 
Tears ago even planes ware used to 
drop babul seeds in that area and 
some other areas. Was it a foreign 
expert that advised the Government 
to drop seeds from the air? I do 
not know whether those seeds have 
sprouted or not I want to know 
whether any local officers, or people 
living in those villages, have advised 
the Government to carry out this new 
plan or not

Dr. P. S. Deshmukh: As I have al
ready said, there are some new ex
perts who have advised us to change 
tiie schemes. So far as putting in the 
seeds by plane was concerned, that 
was a sort of extension of our scheme 
undertaken by the S ate Government 
on their own responsibilty. When we 
said that there should be a big shelter 
belt about five miles in depth they 
thought it would be easier if seeds are 
dropped by planes, which will cover a 
longer area. Unfortunately, that ex
periment did not succeed.

Shri Harish Chandra Mathar: Ts
the hon. Minister aware that certain 
Members of Parliament, including 
myself, warned the Minister against 
the futile attempt of sowing seeds by 
air? May I know whether they took 
note of that at that time, or what 
happened?

Dr. P. S. Deshmukh: I am sorry we 
did not credit the hon. Members with 
the expert knowledge. It was prob
ably a common sense advice which 
we would have been better advised 
to take.

Raja Maheadra Fratap: It is my
discovery. The desert is a kind of 
disease just like eczema and the re
medy is to throw out the sand into 
the sea and then water and plough 
the land.

Mr. Speaker: The hon. Member has 
not put a question.

Stoi AsSar: Is It a fact that *  Cen
tral Institute is being established Jia 
Rajasthan........

Mr. Speaker: The hon Member may 
resume his seat L<et all hon. Member*, 
exhaust their talking across the table. 
I am really surprised at It I cannot 
hear anything, if hon. Members carry 
on conversation like this.

Shri Asaar: May I know whether 
it is a fact that a Central Institute Is 
being established in Rajasthan to 
carry out research on the problem with 
the help of UNESCO and, if so, what 
is the nature of the help?

Dr. P. S. Deshmukh: I have not got
the details of the help but what my 
friend has stated is correct. We are 
going to establish an institute in Rajas
than and the UNESCO is going to 
help us.

Baraset-Basirhat Railway Line

*804. Shrimatl Rena Chakravarttjr:
Will the Minister of Railways oe 
pleased to refer to the reply given 
to Starred Question No. 91 on the 
4th August, 1959 and state:

(a) whether construction of tha 
proposed Baraset-Basirhat broad gauge 
railway line has since started; and

(b) if not, the reasons therefor?
The Deputy Minister of Railways 

(Shri S. V. Ramaswamy): (a) Yes
Sir.

(b) Does not arise.
I might add that the earth work 

formation and construction of bridge 
in the first 194 miles of the line has 
since ’been started. Tenders for the 
formation and bridge work on the 
remaining 13.23 miles have not yet 
been accepted as land has not been 
banded over in a continuous stretch 
by the West Bengal Government.

Shrimatl Reno Chakravartty: How
much land still remains to be handed 
over to the Ministry by the West 
Bengal Government?

Shri 8. V. Ramaswamy: 98 per cent 
has been handed over. Balance left 
is 2 per cent
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ttrtwm Sara CHukwmttr: May
1 . know whether instruction* have 
Men iasuad. requesting the contractor* 
to appoint local labour lor unskilled 
workt
. .Shrl S V. Ruauwtmj: Yes, Sir.
The majority ol the workers are local 
people. Instructions have definitely 
Seen issued for that purpose.

Shri T. B. Vlttal Rao: A  sum of 
Bs. 40 lakhs have been provided in 
the current year. May I know whe
ther there is any prospect of this 
•mount being utilized during this 
year?

Shri S. V. Bamaswamy: Rs. 50 lakhs 
have been provided for 1959-60, not 
Rs. 40 lakhs as stated by the hon. 
Member. I might assure the hon. 
House that it will be completed with
in two working seasons. "

Shrimatl Renn Chakravartty: In
view of the fact that certain parts of 
this area becomes flooded during the 
rainy season, may I lcnow whether 
the Ministry has tried to expedite the 
West Bengal Government regarding 
the handing over of the remaining two 
per cent land so that this work can 
be completed soon?

Shri S. V. Ramaswamy: As the
House knows, we have been writing 
to the West Bengal Government. 
When the final survey was carried 
out, it appeared that the line had to 
pass through a certain burial ground 
and so people refused to hand It over. 
Then we wrote to the West Bengal 
Government to get the approval of 
the Chief Minister himself. I think 
he is making efforts to expedite the 
handing over of the balance of the 
land.

Shrimati Oa Falchoudhori: Con- 
Bidering that thousands of citizens to 
the city used to come by this train, and 
by discontinuing it great difficulty is 
feH in going to Calcutta, may I know 
Whether the railways have tri'd to 
provide an alternative route till the 
work is completed?

Shri S. y. Bunatwamy: I am not 
■“** of the alternative rout*. But

a road had been laid from Patipukur 
(Shambazar) to Rajarhat and Bishmx- 
pur, a distance of 9 miles, and thia 
road is being further extended to- 
Beliaghata Bridge. Now 19 buses are 
running in that route.

Marina Biological Research Halt 
at Emaknlam

, g05 f  Shri V. P. Nayar:
* \  Shri Knnhan:

Will the Minister of Food and Agri
culture be pleased to state:

(a) whether Government of India 
are aware of the lack of adequate faci
lities for research in the Marine Biolo
gical Research Unit at Ernakulam; 
and

(b) what are the plans to develop 
this Institution to solve the urgent 
problems of fish packing, preserving 
and freezing industry?

The Depoty Minister of Agriculture 
(Shri M. V. Krishnappa): (a) and (b). 
The Processing Wing of the Central 
Fisheries Technological Research 
Sx&Vwm, Cochin, was sanctioned toy 
the Government of India in Septem
ber, 1958, and it has been provided 
with the basic scientific equipment 
and other facilities. The work has 
just bet*un and the programmes are 
beine organised with the assistance of 
the F.A.O. Processing Expert who is 
at present working there.

Shri V. P. Nav»r: Is it not a fact
that this research institution does not 
even have cold storage and freeing 
facilities so that research workers are 
forced to go to other private run 
institutions to do their research?

8lirl M. V. KrHhnaona: I have
stated that onlv last vear this wing 
was started. S5nce then we started 
recruiting the staff and that has been 
ov»r. Since the hon. Member gave 
notice of his question there has been 
cons;d*>rable improvement there. A 
gas olant has been put up. An 
incubator, air ov«*n, refrigerator and 
various other eaulnments have already 
arrived. By the time the hon. Mem
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ber goes back, I think be would sae 
-a lot of improvement and it will be 
fully equipped.

Slur! V. P. Nayar: la it not a fact 
-that the library of this research insti
tute has hardly 100 books even now?

Shri M. V. Krlahnappa: We will try 
to enlarge the library also. It is a 
new station. There is a lot of dearta 
of books on fisheries in India. We 
have to get them from foreign coun
tries which takes some time

Fish Transport

•ttft. I  ®hrl v - **• Nayar:
\  Shri A. K. Gopalan:

Will the Minister of Food 
Agriculture be pleased to state:

(a) whether it is a fact that consi
derable quantities of oil sardines. 
Mackerels and other shoal fish landed 
are not used as human food for want 
of transport facilities; and

(b) whether on account of this the 
fishermen get far less from their 
catches than what they could get if 
the fish could reach the consumers 
before they are spoiled?

The Deputy Minister of Agriculture 
<Shri M. V. Krishnappa): (a) At
times when there are very heavy 
landings of mackerel and sardine* 
fish, a limited part of the catch is 
liable to be converted into manure 
for want of adequate facilities for 
preservation, transport and handling.

(b) When the fish is so converted, 
the fishermen naturally get smaller 
returns than they could get, if the 
fish were used for human consump
tion.

Shri V. P. Nayar: Is the hon. Minis
ter aware that during seasons o'l 
sardines have necessarily to be sol-i 
by the fishermen at the rate of 800 
or 700 fish per rupee on the Kerala 
coast?

Shri M. V. Kr'shnappa: It la true. 
They are sold even cheaper than that. 
Sometimes we have to purchase for

an anna 100 io 180, That is why they 
have to convert into manors.
But we have taken action and we an  
taking. Compared to  ̂ what ttaa 
position was three yean ago, tha 
wastage of this fish win be minimized 
by introducing rail cars and 
vans. Much more has to be don*. 
From the 1st January we are running 
two railway insulated wagons from 
Calicut to Madras. Those two wagons 
will carry nearly SO tons of fish per 
day. That would relieve the situation

Shrimatl Rena Chakrmvartty: In
view of the fact that there is deter
ioration in trade relations betweea 
East Pakistan and West Bengal, as 
the Government looked into the possi
bility of arranging fish to be airlifted 
from the Kerala coast to West Beng<il 
where the price of fish is Rs. S t« 
Rs. 4 a seer?

Shri M. V. Krislltaappa; No, not
from Kerala but fish like katla :a 
being airlifted from Mcttur Dam 
through private trade. It is very good 
fish from tbe Bengalis point of view 
and which Madras is may not like. 
That fish is being airlifted to Calcuttv 
The fish of West Coast may not be 
liked by the people of Calcut‘% 
because the majority of the people of 
Calcutta do not like sea fish. They 
say that it is non-vegetarian food.

Shri Narayanankatty Menon: May
I know whether the hon. Minister is 
aware that the major catch of sardine 
is from the Travancore-Cochin area 
and no insulated cars are run either 
on the Cochin side or on the Travan- 
core side of the railway? If so, will 
Government take adequate measures 
to put insulated cars on that side of 
the railway?

Shri M. V. Krishnappa: Yes, Sir.
Sardine fish appears from Ratnagiri 
to Cape Comorin. It is mostly con
centrated in the Travancore-Cochin 
area. We are trying our best. Hon. 
Member knows how the sardines 
arrive. They come by chance in 
waves. Once they come it is impossi
ble for anyone even to catch ther 
By mere putting the net one cou'd 
take a cartload of fish because they
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come In wave*. When they do not 
come they do not come at all for 
years. That is the trouble with this 
sardine Ash.

Railway Sehoel, Ratlam

*807. Shri Damar: Will the Minis
ter of Railway* be pleased to state:

(a ) whether it is a fact that class 
X I cannot be opened in the Railway 
High School, Ratlam, for want of 
proper rooms;

(b) whether it is also a fact that 
the permanent recognition of the 
Railway Higher Secondary School, 
Ratlam, by the Board of Secondary 
Education, Gwalior, is held up for 
want of a proper building, science 
laboratories, etc.; and

<c) whether a sum of Rupees five 
lakhs was provided for a new school 
building at Ratlam but the money ha* 
been diverted for constructing a hos
pital building at Bombay?

The Deputy Minister of Railways 
tShri Shahnawas Khan): (a) No, Class 
XI is not due to be opened till July 
1961.

tb) The Board of Secondary Educa 
tion, Madhya Pradesh, Gwalior, ha* 
given provisional recognition to th_- 
School up to the examination of 1962. 
The question of permanent recogni
tion. will be taken up after 1962 bv 
which time certain conditions laid 
down by the Gwalior Board in res
pect of builidngs, scientific labora
tories, equipment, etc. are proposed 
to be complied with.

tc) In the Budget for 1959-60 the 
work was indicated at an estimated 
cost of Rs. 4 24 lakhs with an outlay 
of Rs. 130 lakhs in 1959-60. Later, 
it was decided that the estimated 
cost should be reduced on considera
tions of austerity. The plans and 
estimates for the building are under 
revision and meanwhile the amount 
provided tor the school building in 
the Budget tor 1989-60 has been 
diverted towards the construction of a 
hospital building at Bombay.
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Multipurpose Development Plan in 
Madhya Pradesh

4*
, . . .  f  Shrimatl 11a Palchoudhuri:

\  Shrl Prakash Vir Shastri:

* Will the Minister of Food and Agri
culture be pleased to state:

(a) whether it is a fact that the 
Government of India have a proposal 
tor a Rs. 5 crores multipurpose 
development plan for reclamation of 
the dacoit infested tract in Madhya 
Pradesh; and

(b) if so, the brief details of th» 
plan?

The Minister of Agriculture (Dr. 
P. 8. Deshmukh): (a) No, Sir.

(b) Does not arise.

Cast Iron Bleepers

+
r  Shrl Bhnal Ghose:
I Shri Easwara Iyer:

*811. J Shrl S. M. Banerjee:
| Shrl Nagi Beddy:

Shri Panicrahlt

Will the Minister of Railways be 
pleased to state:

(a) whether the Railway Board 
have recently placed orders for Cast 
Iron Sleepers of about 2} lakh tons;

(b) if so, whether the lowest ten
der was accepted; and

(c) if not, the reasons therefor?

The Deputy Minister ot Railways
(Shri S. V. Ramaswamy): (a) No,
Sir; only a tender was issued recently 
and the offers received are under 
consideration.

(b) and (c). Do not arise.

Shri Bimal Ghose: May I know
whether tenders were called for, if 
there has been a long lapse of time 
for coming to a decision and the 
reason for the delay in coming to a 
decision?

Shri S. V. Ramaswamy: In the
first place the question is not very 
clear as to whether it refers to 1958 
or to 1959. As regards the 1958, 
tender, it was for 2-5 lakh tons of 
cast iron sleepers. 75 firms parti
cipated in the tender. The contract 
was given to 37 firms with a total 
of 2 lakh tons of which 1*15 lakh 
tons have already been supplied. So 
far as the 1959 tender is concerned 
that is also for 2*5 lakh tons. 68 
firms have tendered, but no order has 
yet been placed.

Shri Bimal Ghose: Was the original 
order for 5 lakh tons out of which 
2*5 lakh tons have already been 
supplied?

Shrl S. V. Ramaswamy: For 1968
it was 2*5 lakh tons and again for 
1959 it is for another 2*8 lakh tons.
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Shri S. M. Banerjee: May I know 
whether it is 0 fact that the Railway 
Board considers the lowest rate of 
tender, that is, Rs. 345 and Rs. 370 
lor BG and MG sleeper respectively 
as unworkable and uneconomic? Is 
it also not a fact that the Director 
General of Supplies and Disposals is 
purchasing in thousands of tons bear
ing plates which are admittedly 
costlier per ton than sleepers at 
Rs. 345?

Shri S. V. Ramaswamy; Certain 
firms quoted a price that was the 
lowest. But, it was not accepted for 
other reasons.

Shri S. M. Banerjee: I want to
know the names of the firms which 
have given their quotation and whe
ther they are firms which manufac
ture keys or whether the keys are 
manufactured by Singh Engineering 
Co., Kanpur which has done previ
ously very bad work.

Shri S. V, Ramaswamy: The two 
firms are—may I give the names?

Mr. Speaker: Yes.

Shri S. V. Ramaswamy: Messrs
Baidyanath Iron and Steel Co., and 
Shri Hanuman Foundries Ltd. The 
contract was not given to the first 
firm because they were new in the 
line and we wanted to know whether 
they could fulfil the work. As far 
as the second firm is concerned, there 
were certain enquiries pending and 
therefore, they could not be given.

Shri C. D. Pande: How does the 
price of timber sleepers compare with 
iron sleepers and may I know whe
ther in view of the large supply of 
iron now, tender foreign sleepers will 
be cancelled?

Shri S. V. Ramaswamy: The hon. 
Minister has already stated that there 
will be no import further of foreign 
sleepers.

Shri C. D. Pande: How does the
price compare?

Shri S. V. Ramaswamy: A separate 
Question may kindly be put.

Shri S. M. Banerjee: May I know
whether these firms who are supply
ing sleepers are also manufacturing 
the keys? If the keys are manufac
tured by others, 1 want to know 
which are the firms which will manu
facture the keys for joining the 
sleepers.

Shri S. V. Ramaswamy: This
question relates only to tender for 
sleepers. I do not know about keys. 
A separate question may be put.

Shri S. M. Banerjee: You may
remember. Sir, the other question is 
here today, that sleepers were reject
ed, because the keys did not fit in, 
and the entire thing was thrown out.
I want to know who will manufacture 
the keys. These are inter-linked.

Shri S. V. Ramaswamy: I want
notice.

Mr. Speaker: He is not in a posi
tion to answer immediately. The 
Question-hour is over.

WRITTEN ANSWERS TO 
QUESTIONS

Sleeping Accommodation in Air- 
Conditioned Third Class

*808. Shri Mohammed Imam: Will 
the Minister of Railways be pleased
to state:

(a) whether there is a proposal to 
provide sleeping accommodation to 
passengers travelling by Air-condi
tioned third class; and

(b) if so, when it will be given 
effect to?

The Deputy Minister of Railways 
(Shri Shahnawa* Khan): (a) No,
Sir.

(b> Does not arise.

Level Crossing at Safdarjang Airport, 
New Delhi

/  Shri Ram Garib:
8W*\  Shri D. C. Sharma:

Will the Minister of Health be
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pleased to state:

(a) what is the progress of work 
regarding the construction of a second 
Of a double level crossing near the 
Ssfdarjftng Airport;

(b) whether cycle tracks on either 
aide of the road in front of the Air
port right from the level crossing ar* 
also proposed to be constructed; and

(c) if so, by which date the work 
will be completed?

Tbe Minister of Health (Shri 
Karmarkar): (a) The double level
crossing at Mehrauli Hoad, near 
Safdarjang Airport, has to be 
provided by the Ministry of Railways 
on behalf of the New Delhi Municipal 
Committee and the Delhi Municipal 
Corporation. The work has not been 
started so far.

(b) There is no such proposal at 
present under tbe consideration of the 
New Delhi Municipal Committee or 
the Delhi Municipal Corporation.

(c) Does not arise.

Train Accident at Manmad
« . . .  f  Shri Jadhav:

\  Shri B. C. Mai lick:

Will the Minister of Railways be 
pleased to state:

(a) whether it is a fact that there 
was a serious accident caused by the 
engine that was being shunted at the 
Manmad Station on the 23rd Septem
ber, 1959;

(b) the extent of loss to Railways;

(c) whether it is a fact that some 
passengers were aiso injured;

(d) whether any inquiry has been 
held into the accident; and

(e) the action taken against the 
persons found responsible?

The Deputy Minister of Bail way*
(Shri S. V. Ramaswamy): (a) A
shunting engine with a load of
9 wagons dashed against the dead and 
mounted on the platform as a result 
of which all the vehicle* derailed.

(b) Rs. 62,000 approximately
(c) Two passengers sustained minor

injuries.
(d) Yes.

(e) Punishment against the stall! 
held responsible is being finalised by 
the railway administration.

Data on River Tista

{
Shri Manaeon:
Shri Subodh Waiwda:

Shri S. C. Samanta:

Will the Minister of Irrigation sad 
Power be pleased to state:

(a) whether it is a fact that the 
Central Water and Power Commis
sion undertook and completed tha 
investigation of the River Tista for 
the purpose of constructing a dam;

(b) if so, whether any sight for 
the construction of the dam has been
selected; and

(c ) what is the estimated power and 
irrigation potential of the proposed 
dam?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) No, Sir.
Investigations for a dam on the river 
Tista arc being undertaken by the 
Central Water and Power Commission.

<b) Does not arise.

(c) This will be known only after 
the investigations have been com
pleted.

Transport of Iron Ore
•814. Shri Panigrahi: Will the

Minister of Railways be pleased to 
state:

(a) what arrangements have been 
made to transport 2 million tons of 
iron ore from Calcutta port to fulfil 
the Japanese contracts; and

(b) if no arrangements have been 
made, the reasons therefor?

The Deputy Minister of Railways 
(Shri 8. V. Jtamaswaay): (a) and
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(b). The Ministry of Railways are 
not «ware of the destinations ot the 
Iron ore which moves to the ports 
for export. However, the quotas for 
iron ore asked for by State Trading 
Corporation from various sectors to 
Calcutta Port and targets agreed to by 
the Railway Board are as follows:—

Sec.or
S.T.C’s 
demand

Targets 
agreed 
to by 
Railway 
Board

(ton<! p?r 
annum)

(tons p -r 
anr.um)

Barajflrnda 6,00,000 5,00,000
B*d»n-pahar 2,00,000 2,00,000
Jaipur 5,00,000 5,00,000
Dharuadihi 50,000 50,000

Total . 53,50,000 12,50,000

tst* few
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Purchase of Bran

•*16. Shri P. G. Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Defence Ministry 
have recently purchased bran at the 
rate of Rs. 12'60 nP. when the price 
of wheat fixed by the Government is 
Rs. 14 only; and

(b) how much quantity has been 
purchased and from whom?

The Deputy Minister of Food aMft 
Agriculture (Shri A. M. Thomas):
(a) During October, 1959 purchases 
of 1400 tons of wheat bran were 
made by the Army Purchase Organi
sation of the Department of Food om 
behalf of the Defence Ministry at 
rates varying from Rs. 11-74 nP. to 
Rs. 12-80 nP. per maund f.o.r.

(b) Purchases were made from the 
following two lowest tenderers:—

(i) 420 tons from M/S. Shri Rama 
Krishna Flour & Besan Mills 
Private Ltd., Nagpur;

(ii) 980 tons from M/S. Bishun 
Dayal Kejriwal & Sons, Kanpur.

Enquiry into Acceptance of Defective 
Sleepers

f  Shri Ram Krishin Gupta: 
,R1,  J Shri S. M. Banerjee:

‘ *| Shri Panigrahi:
(_ Shri Vidya Charan Shakta:

Will the Minister of Railways be 
pleased to refer to the reply given 
to Starred Question No. 637 on the 
21st August, 1959 and state:

(a) whether the departmental 
enquiry into the allegations regard
ing the acceptance of defective 
sleepers has since been completed; 
and
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(b) if so, the result thereof?

The Deputy Minister of Railways 
(Shri S. V. Samaswamy): (a) and
(b). The departmental enquiry has 
already started and is at present In 
progress.

All India Institute of Hygiene and 
Public Health

f  Shri Subodh Hansda:
*81$. J Shri S. C. S&manta:

[_ Shri R. C. Majhl:

Will the Minister of Health be 
pleased to state:

(a) whether there is any proposal 
to start Postgraduate Training Course 
in Health Education at the All India 
Institute of Hygiene and Public 
Health;

(b) the total number of persons to 
be trained annually under the scheme; 
and

(c) the duration of the training 
period?

The Minister of Health (Shri
Karmarkar): (a) A  Post-Graduate
certificate course in Health Education 
already exists at the All India Insti
tute of Hygiene and Public Health, 
Calcutta.

(b) Thirty.

(c) Four and a half months for Part
I and five and a half months for Part
II of the Course.

Utilisation of Doctors 
TShri Harish Chandra

•819 J  Mathur:
(_ Shri Shree Narayan Das:

Will the Minister of Health be 
pleased to state:

(a) whether Government have 
examined the observations made in 
the latest report of the W.H.O. for 
South East Asia particularly regard
ing the wastage of doctors on clinical 
jobs and regarding injudicious 
utilisation of limited resources; and

(b) what are Government’s con
clusions in this regard?

The Minister of Health (Shri 
Karmarkar): (a) and (b). A  state*
ment containing the observations 
made in the Report and the position in 
so far as India is concerned with 
regard to each one of these observa
tions is placed on the Table of the 
Sabha. rSee Appendix ill, annex* 
ure No. 12]. The observations which 
have been made in general terms 
with regard to the countries of the 
South East Asia Region are not fully 
substantiated by facts in so far as 
India is concerned.

Bhimknnd Project
*820. Shri B. C. Mullick: Will the 

Minister of Irrigation and Power be
pleased to refer to the reply given 
to Starred Question No. 1316 on the 
10th September, 1959 and state:

(a) whether the examination of the 
repon of the Bhimkund Project has 
since been completed; and

(b) if so, the nature of decision 
taken?

The Deputy Minister of Irrigation 
and Power (Shri Hathl): (a) and
(b). The Central Water and Power 
Commission have examined the 
Bhimkund Project report and have 
made certain suggestions which have 
been referred to the Government of 
Orissa for consideration.

Misappropriation of Railway Funds

*821. Shri S. M. Banerjee: Will the 
M in i s t e r  of Railways be pleased to 
refer to the reply given to Starred 
Question No. 1325 on the 10th Septem
ber, 1959 regarding mis-appropriation 
of Railway Funds at Bandel Station 
and state what further action has 
since been taken in the matter?

The Deputy Minister of Railways 
(Shri Shahnawas Khan): Depart
mental enquiry is in progress.

Rajkh&rswan-Goa Line
*822. Shri Panigrahi: Will the Min

ister of Railways be pleased to state:
(a) whether the doubling of the 

Rajkharswan-Gua Bailway line has 
been completed; and
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•(b) if not, the reasons therefor?

The Deputy Minister of Railways 
'(Shri S. V. Ramaswamy): (a) The
doubling of the line between Raj-
kharswan and Barajamda has been 
completed. The 5 mile spur from 
Barajamda to Gua is not proposed 
to be doubled.

(b) Does not arise.

Alarm Chains on Railway

f  Shri P. C. Borooah:
*823.  ̂ Shri Ba.sumatari:

[_ Shri Kumbhar:

Will the Minister of Railways be 
pleased to state:

(a) whether it is a fact that the 
Northern Railway has blanked off the 
alarm chain apparatus in certain 
trains; and

(b) if so, why and in which trains?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) Yes
Sir.

(b) A  statement is laid on the Table 
of the House. [See Appendix III, 
annexure No. 13.]

Beoing 707 Plane for A.I.I.

*824. Shrimatl Ila Palchoudhuri: 
Will the Minister of Transport anil 
Communications be pleased to s'ate:

(a) whether it is a fact that the Air 
India International have submitted 
proposals to the Government of India 
for permission to purchase one more 
Boeing 707 plane; and

(b) if so, the reaction of the Gov
ernment thereto?

The Deputy Minister of Civil 
Aviation (Shri Mohiaddin): (a) Yes, 
Sir.

(b) The proposal is under consider
ation.

Participation, of Labour In Manage
ment of Hindustan Shipyard

*825. Shri Ram Kristian Gupta: Will 
the Minister of Transport and Com
munications be pleased to refer to the 
reply given to Unstarred Question No. 
1757 on the 29th August, 1959 and 
state the nature of decision taken in 
regard to the introduction of the 
scheme of participation of labour in 
the management of the Hindustan 
Shipyard?

Tbe Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): A statement is 
given below:—

S t a t e m e n t

The following Committees consist
ing of representatives of labour and 
management have been constituted:—

(1) Canteen Advisory Committee.

(2) Colony Schools Committee.

(3) Suggestions Committee.

Though these Committees offer ad
vice, their functioning affords an 
opportunity to the representatives of 
labour serving on them to participate 
increasingly in the affairs of manage
ment and thereby to acquire insight 
into the problems of management.

Again, in order to obtain increased 
participation of workers in the 
management, the Shipyard Labour 
Union has been approached lo agree 
to the formation of a Works Com
mittee on which representatives of 
management and workers could sit 
together to discuss problems of com
mon interest. This suggestion has so 
far not been accepted by the Shipyard 
Labour Union and this matter is there
fore still under negotiation. The ques
tion of further participation of labour 
in management can only be consider
ed after the Works Committee has 
been formed and sufficient experience 
gained.



4607 Written A**u>*r* DECKMBERH. 1 « »  Wrttt** Aimotrt 460S

Corruption la Hvnnh Goods Aooounts 
Oflkee

. . . .  /Shri S. M. Banerjee: 
" • ' \ 8te iF in lin U :

Will the Minister of Railways be 
pleased to refer to the reply given to 
Starred Question No. 633 on the 21st 
August, 1959 regarding corruption in 
Howrah Goods Accounts Office, and 
state the further progress since made 
in this regard?

The Deputy Minister of Railways 
(Shri Shahnawas Khan): Out of 76 
cases taken up for enquiry, 58 cases 
have been finalised, 2 cases are in 
process of flnalisation and in respect 
of remaining 16 cases Fact Finding 
Enquiries are being held.

Jet Comet IV for AAI.
1283. Shri Ram Krtohu Gupta: Will 

the Minister of Transport and C«*m- 
■umications be pleased to refer to the 
reply given to Starred Question No. 
508 on the 17th August, 1959 and state:

(a) whether the proposal regarding 
package deal offered by the manu
facturers of the Jet Comet IV to Air 
India International to sell Comet IV 
planes against the purchase of Con
stellations and Superconstellations 
have since been discussed between the 
Corporation and the representatives of 
the manufacturers; and

(b) if so, the result thereof?

The Deputy Minister of Civil 
Aviation (Shri Mohiodctin): (a) No.
Sir.

(b) Does not arise.

Food Storage Godowns in Punjab

1284. Shri Bam Kristian Gupta: Will 
the Minister of Food and Agriculture
be pleased to refer to the reply given 
to Unstarred Question No. 1459 on the 
25th August, 1959 and state the names 
of places where storage godowns for 
foodgrains will be constructed in 
Punjab?

Xkt Deputy Mfrrtwhwr ot Food a*d 
Agrionltnr* (Shri A. M. Thomas)-. 
It is proposed to construct godowns of
5,000 tons capacity aaoh at Amritsar, 
Ferozepore, Gurdaspur and KamaU 
subject to availability of suitable site* 
for the purpose.

Bridges at Level Orwrtnga

1285. Shri Faagarfcar: Will the Minr 
ister of Railways be pleased to state:

(a) whether it is a fact that several 
representations were made to construct 
bridges at level crossing at Parbhani 
and Sailu Stations on the Manmad- 
Kachigude Section of the Central 
Railway; and

(b) if so, the details of the action 
taken thereon?

The Deputy MlnWer of Railways 
(Shri S. V. Bamaswamy): (a) No,
Sir.

<b) Does not arise.

Price of Hydrogesiated Oils
1286. Shri Ramji Verma: Will the 

Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the 
prices of hydrogenated oils have been 
rising during the past few years;

(b) its average prices in the preced
ing five years; and

(c) the causes of this increase?

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): (a)
Yes. Sir.

(b) The average price of vanaspati
in Bombay, per tin of 36 lbs. net,
during the preceding five years is as 
under:

Rs.
1954 • *7-82
1955 *3*7*
1956 31-49
1957 • 33-99
1958 • 34-43
1959 • 3559

Cupto October)
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(c) The increase is due to the 
increase in the cost ol groundnut oil, 
its main raw material.

Shahganj-Mau Section

12*7 Shri KaUka Singh: Will the 
Minister of Railways be pleased to 
refer to the reply given to Unstarred 
Question No. 1170 on the 9th Decem
ber, 1958 and state:

(a) whether re-laying of the exist
ing 411 lbs. rails with 60 lbs. *R* 
rails on existing sleepers on the 
Shahganj-Mau Section of the Northern 
Railway has been included in the 
1859-60 works programme;

(b) how old are these existing 
rails;

(c) whether re-laying will make it 
possible for running fast trains from 
Shahganj to Katihar and onwards; and

(d) whether there is any proposal 
to convert Mau-Shahganj line into 
B.G. line or for making it a multiple 
track?

The Deputy Minister of Railways 
(Shri S. V. Ramaswamy): (a) Yes,
Sir. It is included in the North Eas
tern Railway’s Works Programmes for 
1059-60.

(b) About 50 years.

(c) Re-laying will allow higher 
speeds of trains on Shahganj-Mau 
Section. The section Mau to Katihar 
and onwards is already laid with 
heavier rails and can allow running 
of fast trains.

<d) No.

Wooden Sleepers

1288. Shrimatl Maflda Ahmed: Will 
the Minister of Railways be pleased 
to state:

(a) the number of wooden sleepers 
purchased from Assam during 1958- 
89; and

(b ) the value at the sleepers?

The Deputy Minister of Railway*
(Shri s. V. Ramaswamy): (a) 3*73
lakhs (Nos.).

(b) Rs. 44-33 lakhs.

Cheque System in Post Offices in 
Delhi

1289. Shri D. C. Sharma: Will the
Minister of Transport and Communi
cations be pleased to state:

(a) the total number of Post Offices 
in Delhi where cheque system has 
been introduced so far; and

(b) the number of post offices 
where cheque system is proposed to 
be introduced during the remaining 
period of the Second Five Year Plan?

The Minister of Transport and Com
munications (Dr. P. Subbarayan): (a)
118.

(b) The cheque system remains to 
be introduced only at two post offices 
opened recently.

Raising of Platforms

1290. Shri D. C. Sharma: Will the 
Minister of Railways be pleased to 
state:

(a) whether there is a proposal to 
raise the level of platforms of some 
stations on the Pathankot-Jullundur 
section of Northern Railway;

(b) if so, the names of such stations; 
and

(c) when the work will start?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) No, Sir.

(b) and (c). Do not arise.

Pathankot Station 
1201. Shri D. C. Sharma: Will the 

Minister of Railways be pleased to 
state the number of incoming and 
outgoing passengers at the Pathankot 
Station, Northern Railway, in 1958- 
59?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): The num
ber of incoming and outgoing passen
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gers at Pathankot station In 1858-30 
was 12,92,800 and 12,28,982 respective
ly.

TJ3. Isolation Beds in Punjab

1292. Shri D. C. Sharma: Will the
Minister of Health be pleased to state:

(a) whether the Punjab Govern
ment have drawn any amount so far 
from Rs. 70,000 allotted for the estab
lishment of T.B. isolation beds; and

<b) if so, what is the amount drawn?

The Minister of Health (Shri Kar
markar): (a ) and (b;. No specific al
location of funds has been made to the 
Government of Punjab for the estab
lishment ot T.B. Isfoation beds dur
ing 1959-60. The establishment of 55 
T.B. Isolation beds in Punjab during 
1959-60 has been approved and the 
State Government will receive a 
Central subsidy of 50 per cent, of the 
non-recurring expenditure incurred, 
limited to a maximum of Rs. 1,250 
per bed. A  sum of Rs. 44'96 lakhs 
has been tentatively allocated to the 
Government of Punjab for the year 
1959-60 for a group of schemes includ
ing the scheme of establishment of 
T.B. Isolation beds and the same is 
made available in mon'hlv instal
ments as ways and means advances.

Ferozepur Division

1293. Shri D. C .Sharma: Will the 
Minister of Railways be pleased to 
state:

(a) the number of new Stations 
proposed to be constructed next year 
in the Ferozepore Division in place of 
old Stations;

(b) whether there is any scheme 
with the Railway Ministry to change 
the names and locations of such exist
ing Stations as are far off or remote 
from important villages; and

(c) if so, the names of those 
Stations?

The Deputy Minister ot Railways 
(Shri Shahnawiu Khan); (a) The
names of the stations where new

station buildings are proposed to be 
constructed during 1000-61 are as 
under:—

Dudwindi, Govindgarh, Khokhar, 
Bure Asal, Jagatpur, Panch 
Rukhi, Machhrowal, Paror 
and Dodh.

(b) No, Sir.

(c) Does not arise in view of reply 
to part (b) above.

Fruit Preservation Industry in 
Punjab

1204. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the amount allotted to Punjab 
during the First Five Year Plan period 
for the development of fruit preser
vation industry; and

(b> the amount of money allotted 
to Punjab so far during the Second 
Five Year Plan period for this pur
pose?

The Minister of Agriculture (Dr. P. 
S. Deshmukh): (a) Nil.

(b) Rs. 70,000.

Provident Fund Benefits for Madras 
Port Trust Workers

1295. Shri Anthony Pillai: Will the 
Minister of Transport and Communi
cations be pleased to state:

(a) how many temporary workers 
have been granted Provident Fund 
benefits by the Madras Port Trust 
under Government’s decision on 
Choudhury’s Report; and

(b) whether workers designated as 
casual but employed in occupations 
other than on project work and cargo 
handling have also been granted Provi
dent Fund benefits under the said 
decision?

The Minister ot State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) 115.
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(b) Casual workers are not eligible 
to receive Provident Fund benefits.

Village Panchayat Road Scheme in 
Panjab

1296. Shri Ram Krfahan Gupta: Will 
the Minister of Transport and Com
munications be pleased to refer to the 
reply given to Unstarred Question 
No. 1237 on the 21st August, 1959 
and state:

(a) whether the modified proposals 
-regarding construction of roads under 
Village Panchayat Road Scheme have 
since been received from the State of 
Punjab and approved; and

(b) if so, the details thereof?

The Minister of State in the Minis
try of Transport and Communications 
<Shri Raj Bahadur): (a) No, Sir.

(b) Does not arise.

Hospital Under Ministry of Health

1297. Shri Ram Kristian Gupta: Will 
the Minister of Heatth be pleased to 
refer to the reply given to Unstarred 
Question No. 1498 on the 25th August, 
1959 and state at what stage is the 
proposal to constitute non-official Ad
visory Committee for the hospitals 
directly administered by the Ministry 
of Health?

The Minister of Health (Shrl Kar
markar); The matter is sti!l under 
consideration.

Regional and State Water Sewage 
Boards

f  Shri Ram Krishan Gupta;
1298. J Shri I). C. Sharma:

Shri Madhusudan Rao:

Will the Minister of Health be 
pleased to refer to the reply given 
to Starred Question No. 378 on the 
12th August, 1959 and state:

(a) whether Government have since 
received replies from the State Gov
ernments regarding the setting up of 
Regional and State Water Sewage 
Board;

(b) if go, the nature of replies re
ceived; and

(c) the nature of steps taken or 
proposed to be taken to set up these 
Boards?

The Minister of Health (Shri Kar
markar): (a) Replies from the State 
Governments of Assam, Andhra Pra
desh, Bombay, Bihar, Kerala, Madras, 
Madhya Pradesh, Mysore, Orissa, 
Punjab, and Administrations of Anda
man and Nicobar Islands, Delhi, 
Himachal Pradesh, Laccadive, Minicoy 
and Amindivi Islands, Manipur and 
Tripura have been received.

(b) A  statement is laid on the Table 
of th$ Sabha. [See Appendix III, 
annexure No. 14.J

(c) The matter is still under con
sideration.

Telephone Tariff Revision Committee

Shrl Ram KrLshan Gupta: 
Shri A. M. Tariq:

Will the Minister of Transport and 
Communications be pleased to refer 
to the reply given to Unstarred Ques
tion No. 1235 on the 21st August, 1958 
and state:

(a) whether Government have since 
considered the recommendations of the 
Telephone Tariff Revision Committee; 
and

<b) if so, the result thereof?

The Minister of Transport and Com
munications (Dr. P. Sabbarayan): (a)
The decisions of Government are 
being finalised.

(b) A statement will be laid on the 
Table of the Sabha soon after the 
decisions are finalised.

Damodar Valley Corporation Act

1300. Shri Ram Krishan Gupta: Will 
the Minister of Irrigation and Power
be pleased to refer to the reply given 
to Unstarred Question No. 352 on the 
7th August, 1959 and state:
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(a ) whether Government have since 
examined the draft amendments to 
the Damodar Valley Corporation Act; 
and

(b) if so, the result thereof?

She Deputy Minister of Irrigation 
•ml Fewer (•Sfcri HatW): (a) The
draft amendments are still under con
sideration in consultation with the 
participating Governments.

(b) Does not arise.

Intermediate Port Development 
Committee

/ Shri Ram Kristian Gupta; 
Shri Panigrahi:

(_8hri Vidya Charan Shukla:

Will the Minister of Transport and 
Communications be pleased to refer 

. to the reply given to Unstarred Ques
tion No. 1754 on the 29th August, 1959 
and state:

(a) whether the Intermediate Port 
Development Committee has since 
submitted its report to Government;

(b) if so, when; and

(c) what are its main recommen
dations?

The Minister of State In the Minis
try of Transport and Communications 
(Shri Raj Bahadur): (a) No, Sir. The 
report is expected by March, 1960.

(b) and (c). Do not arise.

Warehouses in Punjab

r  Shri Ram Krishan Gupta:
1302. Shri Padam Dev:

(^Shri D. C. Sharma:

Will the Minister of Food and Agri
culture be pleased to refer to the reply 
given to Unstarred Question No. 2222 
on the 7th September, 1959 and state:

(a) whether the location of seven 
new warehouses in Punjab has been 
finalised; and

(b) if so, tne names os me places 
chorea?

The Deputy Minister of Feod and. 
Agriculture (8hrt 4u M. Thomas):
The State Warehousing Corporation 
have now decided to open in the next 
financial year, eight warehouses at 
Sina, lAmritsar, Malout, Kotkapura, 
Abhohar, Khanna, Barnaia and Fazilka 
as soon as suitable accommodation be
comes available at these centres.

Radar at Gauhati Airport
1303. Shri Ram Kristian Gapta: Will 

the Minister of Transport aad Com
munications be pleased to refer to the 
reply given to Unstarred Question 
No. 353 on the 7th August, 1959 and 
state the nature of progress made a» 
far in installation of a storm warning 
radar on the terminal building at 
Gauhati?

The Deputy Minister of Civil Avia
tion (Shri Mohiuddin): The construc
tion of the steel staging on the termi
nal building was started on the 21st 
September, 1959, and it has been com
pleted on the 7th December, 1959.

- The provision of electric power points 
and other minor works connected with 
the installation of the radar are also 
expected to be completed during this 
month. Necessary arrangements are 
being made for the despatch of the 
radar equipment to the Gauhati air
port and the installation work will 
be taken up as soon as the equipment 
has been received at Gauhati.

Rest Houses at Konarak and 
Bhubaneshwar

1304. Shri Panigrahi: Will the
Minister of Transport and Communi
cations be pleased to refer to the 
reply given to Unstarred Question 
No. 2005 on the 2nd September, 1959 and 
state whether the plan and estimates 
have since been prepared and the 
construction work of Best Houses at 
Konarak and Bhiibanasl^war under- 
taken?

The Minister «C 8*ato ta tike Minis
try of Transport ia|  C w n iiili ■<>»—
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<Cbri S « j  Bahadur): Administrative 
approval in respect of both the works 
referred to, has since been issued. 
The execution of the projects will be 
taken in hand soon after the expendi
ture sanction for the works, which is 
expected to be issued shortly, has 
been conveyed by the Ministry of 
Works, Housing and Supply to the 
Central Public. Works Department 
Authorities.

Import of Foodgrains

f  Shri S. M. Banerjee:
J Shri Paniffrahi:

1805. / Shrl Aniradh Sinha:
I Shrl D. C. Sharma 

Shri Hem BaJ:

Will the Minister of Food add Agri
culture be pleased to state:

(a) the total quantity and cost of 
foodgrains both rice and wheat, im
ported in 1959 so far; and

(b) its State-wise distribution?

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas); (a)
Quantity and C & F value of wheat 
and rice imported from January to 
November 1959 are as under:—

Quantity C. Sc. F.
in value in

C’ooo lukhs of
loas) rup-'es

3,2643 11,853-9

!Ric. 368-1 1,296-4

(b) The foodgrains imported from 
abroad are partly distributed direct 
from docks to parties—e.g. flour mills, 
and to recipient States, and partly 
taken into Central reserve, where 
they are stored along with other food
grains including those procured local
ly, and issued out from time to time. 
On receipt in the Central reserve, 
foodgrains lose their identity as to 
their time of import and their source, 
as the accounting and issues are not 
with reference to these considerations 

Alone. It is, therefore, not possible

CommoJity

Whra:

to give the State-wise distribution of 
the foodgrains imported during the 
current year.

Janata Meals on N. Railway

, . u  f  Shri Bam Kriahan Gupta:
iaTO\Shri Padam Dev:

Will the Minister of Railways be
p1 cosed to state:

(a) whether there is any proposal 
to introduce Janata meals on Northern 
Railway as part of scheme to provide 
cheap and wholesome meals to the 
travelling public;

(b) if so, the details of the scheme;

(c) names of the stations on which 
it will be introduced; and

(d) the date on which it will be 
introduced?

.The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) to (d).
The sale of “Janata meals” has already 
been introduced, as an experimental 
measure, at the following stations on 
the Northern Railway on the dates 
shown against each:

l. Varanasi 19-9-1959
2. Pathankot 20-9-1959

3. Moradafcad 7 . 25-9-1959
4. Juilundur City 29-9-1959
5. Allahabad i-jo-1959
6. Tundla . 1-10-1959
7. Kanpur 16-10-1959
8. Delhi Jn. 22-10-1959

Each such meal comprises of 12 oz. 
of cooked rice together with one plate 
Dal, one vegetable and Chutni and 
costs 62 nP.

Chandigarh Railway Terminus

f  Shri AJit Singh Sarhadi: 
1S#7. ̂  Shrl Ram Krishan Gupta:

^ Shri Hem Raj:

Will the Minister of Railways be 
pleased to state:

(a) whether there is any proposal 
to have Chandigarh as terminus ins-
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toad of Kalka for trains to and from
Simla; and

(b) if so, by what date would neces
sary steps be adopted for the purpose?

The Deputy Minister of Railway* 
<Shrt S. V. Ratetaswamy): (a) No, Sir.

(b) Does not arise.

Timber from tbe Andamans

1308. Sardar A. S. Salgal: Will the 
Minister of Food and Agriculture be
pleased ;o state:

(a) whether lots of timber were 
auctioned by the Andaman Govern
ment Timber Depot, Calcutta on the 
J8th March, 30th April and the 12th 
June, 1959;

(b) if so, the details thereof and the 
prices obtained in these auctions; and

(c) how do they compare with the 
prices at which such timbers are sold 
at Port Blair afcd the amount of 
freight paid for their carriage to 
Calcutta?

The Minister of Agriculture (Dr. 
P. S. Deshmukh): (a) Yes, Sir.

(b) and (c.). A statement is laid 
on the Table of the Sabha. [See 
Appendix III, annexure No. 15].

Timber from the Andamans

1309. Sardar A. S. Saigal: Will tbe 
Minister of Food and Agriculture be 
pleased to state:

(a) whether the conditions o! auc
tion sales conducted by tbe Andaman 
Government Timber Depot, Calcutta, 
allow one and a half month's time to the 
successful bidder for the removal ot 
timber;

(b) whether it is a fact that M/a. 
P. C. Ray and Company failed to re
move timber auctioned in 1953 within 
the time limit allowed by conditions 
of sale;

(c) whether loss was sustained by 
Government due to re-auction of such 
timbers subsequently at prices lower 
than those obtained in the first auc
tions; and

(d) what steps Government propose 
to take to prevent such losses in 
future?

The Minister of Agriculture (Dr. 
F, S. Deshmukh): (a) Yes, Sir.

(b) to (d). M/s. P. C. Bay & Co. 
purchased 465 tons of timber in auc
tion sale Nos. 42 and 43 of 1953. Pull 
value of this timber was realised 
from the Company but they removed 
only 224 tons within the time limit 
allowed by the conditions of sale. 
The unremoved quantity of 241 ton*, 
was re-auctioned and sale proceeds 
credited to Government. There was 
thus no loss to Government but ac
tually a gain.

State Trading in Sugar

1310. Dr. Ram Sublug Singh: Will 
the Minister of Food and Agriculture
be pleased to state:

(a) in how many States, State 
Trading in Sugar has been introduced;

fb) what is the price of sugar in 
those States; and

(c) the prevailing prices of sugar 
in the remaining States of the coun
try?

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): (a)
Strictly speaking there is no State 
trading in sugar but sugar is distri
buted under the supervision of Dis
trict authorities through licensed 
wholesalers. Co-operative Societies 
and approved retailers.

(b) and (c). Price is not always 
the same everywhere in a State. 
Price per seer at which sugar is sold 
through approved retailers at some
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important places during 1st week of 
December Is given below:—

Xt.

Andhra Pradesh : Hyderabad 1 1 1
Assam : Gauhaii 1 1 0
Bih»r: Patna 1-03
Bombay: Bom buy 1 -09
Kerala : Cochin 1 • 11
Madhya Pradesh : ' Bhopal 10 3

M*dras : Madras 1 1 1
Mysore : Bangalore 1 • 11
Orissa: Cuttrck 1 -06
Punjab: Amritsar 1-05
Rajasthan : Ajmer 10 5
Uttar Pradesh : Kanpur 10 2
West Bengal: Calcutta* , 1 -25*
Dcitii: Delhi* IO 06*

•There are no approved retailers or
fair price shops for sale of sugar at
these places and the prices indicated
for them are generally the market
prices.

NES/CD Blocks in Delhi

1S11. Shri D. C. Sharma: Will the
Minister of Community Development 
and Co-operation be pleased to state:

(a) whether the loans distributed 
by N.E.S. and C.D. Block Adminis
tration in Delhi under the First Five 
Year Plan are being repaid accord
ing to rules; and

(b) if not. the action being taken 
by the Government for their repay
ment?

The Deputy Minister of Community 
Development and Co-operation (Shri 
B. S. Murttty): (a) Yes, Sir.

(b) Does not arise.

Seed Multiplication Farms in 
Himachal Pradesh

1S12. Shri Nek Bam Negi: Will the 
Minister of Food and Agriculture be 
pleased to state:

(a) the number and names of the 
places in Himachal Pradesh where 
the Himachal Pradesh Administration

have opened new Seed Multiplication 
Farms during the years 1958-39 and 
1956-60 so far; and

(b) the average price paid for the 
acquisition of land for the purpose at 
various places?

Tbe Deputy Minister of Agriculture 
(Shr| M. V. Krishnappa): (a) Five
Seed Multiplication Farms were open
ed during 1958-59 at the following
places:—

1. Changer, District Mandi.
2. Gudari, District Mandi.
3. Burchwar, District Mandi.
4. Chini, District Mahasu.
5. Kunihar, District Mahasu.

No Seed Farms have been opened 
during 1959-60 so far.

(b)
1. Changer .

2. Gudari
3- Burchwar
4- Chini
5- Kunihar .

Nil (Government 
Forest Land)

Rs. 2006-8 per acre. 
Rs. 2163-6 per acre. 
Rs. 896-8 per acre. 
Rs. 2584 6 per acre.

‘Hybrid Maime Trials’ In 
Pradesh

1313. Shri Nek Ram Negi: Will the 
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the 
Department of Agriculture of 
Himachal Pradesh Administration con
ducted various “Hybrid Maize trials’' 
during the year 1958-59;

(b) if so, what are the results and 
recommendations made by the depart
ment concerned based on these trials; 
and

(c) whether it is a fact that the 
performance of “Hybrid Maize” was 
not good as compared to the local’ 
Maize?

The Deputy Minister of Agriculture 
(Shri M. V. Krishnappa): (a) Yea.
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fh) mod (c). The two varieties of 
Hybrid Maize, which wore tried, have 
significantly out-yielded the local 
variety by a margin ot 12 maunds 
P «- acre. But as these trials are in 
the preliminary stage, no recommen
dations can be made for the present. 
It is only after trials spread over a 
period of 2-3 years that it will be 
possible to find out which of the 
Hybrids would be suitable for a parti
cular locality.

Aurangabad Airport

1314. Shrl Pangarkar: Will the 
'Minister of Transport and Communi
cations be pleased to state:

(a) whether any scheme for 
development of the airport at 
Aurangabad has been taken; and

(b) if so, the details of the Scheme?

The Deputy Minister of Civil Avia
tion (Shri Mohiaddin): (a) and (b).
The following schemes for the 
development of the airport at 
Aurangabad have been sanctioned:—

N*me of the Work Efimated Progress 
Cost of the work

(inclusive upto 
of 31-10-59 

Depart
mental 

Charges 
(Rs. in 

lakhs)

( 1) Regarding and 
Strengthening of 
the Runway

(2) Construction of 
apron and taxi 
track

(3) Construction of 
terminal build
ing

(4) Construction of 
additional resi
dential quarters

iOTAl,

7-53

2-15

2-05

2%

»5%

89%

0-37 .Tenders in* 
vited for 
the work

12*10

AttMtaMurt « f  ftalooas daring m ja  
Kaafc

{
Shri Sadfcan Gupta:
Shrtauatl Rena Chakrvrartty 
Shri EL N. Makerjee:

Will the Minister of Railways be 
pleased to state:

(a) whether the Chief Operating 
Superintendent, Eastern Railway had 
issued a circular directing that ao 
saloons should be attached to traina 
during the Puja rush and the maxi
mum load-carrying capacity of traina 
should be utilised to carry passengers 
during that rush;

(b) the number of passengers on 
the waiting list who intended to 
travel from Howrah to Chittaranjan 
and beyond on the main line of the 
Eastern Railway and particularly by 
the 5 Up Amritsar Mail on the 7th 
October, 1959;

fc) whether it is a fact that a re
cord number of tickets was sold on 
that date due to the Punja rush;

(d ) whether it is also a fact that 
a 12 wheeler saloon was attached to 
the said train on 7th October, 1959 
for the Chief Operating Superinten
dent, Eastern Railway, who travelled 
to Patna;

(e) if so, whether it is a fact that 
due to this saloon being attached an 
additional passenger bogie could not 
be attached to the said train for 
carrying passengers intending to 
travel from Howrah to Chittaranjan 
and beyond; and

( I )  if the answer to part (d) above 
be in the affirmative, the reasons 
therefor?

The Deputy MiaMw of Railways 
(Shrl Shahnawaa Khan): (a) A  cir
cular was issued by the Chief Operat
ing Superintendent, Eastern Railway 
on 12th August, 1959, which stipulated 
that during the period from 1st Octo
ber, to 86th October, 1959, the loads 
ot Mail, Express and Mime of the im-
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partant passenger trains would be 
augmented to the maximum haulage 
capacity and that during this period 
hooking of Inspection Carriages for 
officers below the rank of Heads of 
Departments would be totally restrict- 
«d, except when journey to be per
formed was directly connected with the 
emergent business of tfhe Railway.

(b) Waiting list is maintained only 
lor 1st class and air-conditioned class 
passengers. The number of passen
gers on waiting list for No. 5 Up 
Amritsar-Mail and later trains on 
7-10-59 for 1st class and air-condition
ed class are indicated below:—

No. s Up 
Mail

Later trains 
after No. 5 

Up

First A.C. 
ctass Class

First A.C. 
class class

0") For section 
Howrah 
Chittaranjan

Nil Nil Nil Nil

Ch) For section 
beyond 

Chittaranjan 7 Nil Nil Nil

(c) Sale of tickets over the Eastern 
Bailway was the highest on 7-10-59.

<d) Yes, a 12 wheeler Inspection 
Carriage.

(e) No. The Inspection Carriage 
was hauled as ‘overload’ as a special 
case and its movement did not make 
any difference to the clearance of 
passengers.

( f )  The 12 wheeler Inspection 
Carriage was equipped with wireless 
apparatus in connection with the 
journey of the President and was to 
be sent to Patna for attachment to 
the President’s special train which 
left Patna at 11*10 hours on 8-10-59. 
The Chief Operating Supdt., Eastern 
Ballway, who was deputed to accom
pany the President’s special train

J M ( A i )  L . S . D . —S.

from Patna Jn., travelled in Tniryan 
tion Carriage from Howrah.

Mall Bonners for Lahaol and Splti 
▼alleys

1316. Shri Hem Baj: Will the
Minister of Transport and Communi
cations be pleased to state:

(a) whether it is a fact that the 
number of mail runners for Lahaul 
and Sprti Valleys is inadequate at 
present;

(b) whether it is a fact that the 
Punjab Tribes Advisory Council has 
recommended for increase in their 
strength; and

(c) if so, the decision taken by Gov
ernment?

The Minister of Transport and Com
munications (Dr. P. Subbarayan): (a)
No.

(b) and (c). The Punjab Tribes 
Advisory Council wanted daily service 
to Keylong Sub Office in Lahaul 
Valley and to achieve this, the num
ber of runners in the Lahaul Valley 
was increased from five to twelve. 
No other recommendation was receiv
ed in respect of these Valleys.

Railways Losses dne to Floods

'Pandit D. N. Tlwary:
Shri A. K. Gopalan:
Shrimati Parvathi Krishnan: 
Sim Daljit Singh:

1317.̂  Shri Amjad All:
I Sliri Khnshwaqt Ral:
I Shri Arjun Singh 
^ Bhadaaria:

Will the Minister of Railways be 
pleased to state:

(a) the details of loss sustained by 
Railways as a result of floods of 1959 
and cyclone of October, 1959; and

(b) the 'number of train services 
which had to be cancelled due to 
these causes?



46*7 Wtittm Annoen D2CSMBKR II, 185* Written Answer*

Xfce Dopaty Minister of Hallways 
(Shri S. V. Ramaswamy): (a) and
(b). A statement showing the infor
mation Is given beow.

Statement

Losses in curred by the Indian 
Railways due to floods, cyclones, etc. 
and the number of trains cancelled 
or suspended.

Appro* Total 
ximatc number
expmdi- of (rains 
diture cancelled,
incurred suspended

or or termi-
likely to n*tcd

Railway
be incurred 
on reptirs 
to damages 

caused 
by rains 
cyclones, 

floods 
to Rly. 

track, 
bridges 
and 
other 

property

short of 
destina
tion due 

to the 
same 
cause

Rs.
Western . 40,80,000 2,304
Northeast Frontier . 16,70,384 417
Eastern • 5.5*.431 1.205
South Eastern 8,03,200 5
Central • 16,44,340 18
Southern 2,45,000 53
North Eastern 1,50,000 16
Northern 5.63.935 45

96,88,290 4.063

I * *rr

f  finjfw fim  :

•

fJJT tjfi ^TT ftrSVT
v t f t  f t  f*n  fm *r fw ftitew
arwfTtr f t  j f  f t :

( * ) *r xn.
H K t ( r m v K )  vrcft tr

«n$j f«? *rr «n*m  
*t< n *;

(m ) v r r f f
m  mflr 

twnr r f f  fw r r  tftt

(n ) v fir tf, w r ^Kvrt T*nfr 
f<rmr3> % fart? 

m  firerc vteft | ?

w w i  :
( * )  ftrsrwr im  ir* «rt
rm fw r mi | i [tfwa qfrftrsc 

WWT *V|

(*r) aft ft, w  fp t f t  «r*fr a v  
f # t  «fafsr vrft^Rf j f  i 

t o  firdsr granr *r?r*r #  
vmssi ?rfWrr t 1

(«t) <u<rs- & g^rsr
Ttn % fatra % arjcT *pht %
*ft srq r̂ ^ rr  m  r%t | %ftK ctarr- 
fiifv cwi <r gyre % fwq sprrare 

SIT f  I

Interim General Plan of Delhi

1_10 C Shri A. K. Gopalan:
\ 8hrimaU Parvathl Krishna.

Will the Minister of Health be 
pleased to state:

(a) whether it is a fact that copies 
of one-inch-to-a-mile interim General 
Plan of Delhi were prepared and not 
published;

(b) if so, the number of copies pre
pared; and

(c) the names of departments or 
authorities to whom they were dis
tributed?

The Mtwister of Health (Shri 
Karmarkar): (a) and (b). The Town 
Planning Organisation prepared • 
3-lnches-to-a-mile map of Delhi or 
which 2963 copies ware printed.
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(c) Only S3 copies have been distri
buted so far, vide details below:

1. Prime Minister 1
а. Minister for Health. 1
3- Ministry of Health . . 3
4. Central Public Works 4

Department.
5. Delhi Municipal Corpora

tion . . . .  3
б. Delhi Development Autho

rity ..............................31
7. Members of Parliament

(Delhi) . . . .  4
8. Ford Foundation . . 2
9. Land Acquisition Col

lector . . . .  1
10. Superintendent police (C.I.D.) 1
11. Officers of Town Planning 12

Organisation.

Total . . . .  63

»brr tftann

{ rt° rw  wnr :
Ho v o  :

*TT t iu
^  f^rr :

(^>) SPTT pRft 9TVTT %
VRrf it  ml f̂fupTT HTT̂ V

& *M*f *<(??■

(sr) &  art fc r - fy ?  rm r  

(*r) w  fircft ttjjt ow n : vt 

» if t ;  

(*r) «wt qs*r?r *ftar jftanrr
% fat* W  ^  XT&T H<VT<

vt ftrcfnr *r^fr; sfk

( r )  jj-fc ff, tft fifST Tn*r ffTVTT
*5t flfWdl i t  mqrft ?

ftfif *nft («To «r\> tmo ttppr) :

( * )  aft- i

( ir )  ( * ) .  sn̂ sr ?nff «

Bee-Keeping
1321. Shri AJlt Singh Sarbadi: Will 

the Minister at Food and Agriculture
be pleased to state:

(a) whether it is a fact that a meet
ing ot the Veterinary Parasitology 
and Zoology Commitee of the I.C.A.R. 
to discuss schemes, relating to bee
keeping was held in the first week 
of October, 1959; and

(b) if so, the decision arrived at?

The Minister of Agriculture (Dr. 
P. S. Deshmukh): (a) A  meeting of 
the Veterinary, Parasitology and Zoo- 
'ogy Committee of the Indian Council 
of Agricultural Research was held in 
October, 1959, to consider Research 
schemes on Animal Parasitology, Hides 
and Skins, Sericulture and Agriculture.

(b) No research scheme relating to 
bee-keeping was received and discus
sed at the above meeting. The Com
mittee, however, considered a note re
ceived from the State Department of 
Agriculture, Mysore, on the ‘Survey 
of the prevalence of Acarine disease 
among honey bees’. During the con
sideration of the report, it was point
ed out that the disease was becoming 
a serious problem in the hilly regions 
of Punjab and Himachal Pradesh. It 
also occurred in Uttar Pradesh. It 
might spread to the whole of India 
and thus become a menace to bee
keeping industry. The Committee felt 
that, while the measures for the con
trol of the disease were well-known, 
its incidence in the various regions of 
the country was not known and, in 
the absence of this information, it was 
not possible to assess the country’s 
requirement of the chemical (chloro- 
benzelate Folbox-Switzeriand) needed 
for the control of the disease. The 
Committee, therefore, recommended:

(i) The Head of the Division of 
Entomology, Indian Agricul
tural Research Institute, New 
Delhi, might submit a scheme 
to the Indian Council of Agri
cultural Research to carry



403* Written Anmart IMCXMtttK it, 1*99 Wrttt** Axmakn 463*

out a Purvey of the Incidence 
tf the disease in the various 
regions at the country;

(ii) The Indian Council of Agri
cultural Research should take 
necessary action to obtain 
release of foreign exchange, 
say Rs. 5,000, for the import 
at chlorobenzelate; and

(iii) It was necessary to restrict 
transport of bees from infect
ed to non-infected areas.

The recommendations of the Commit
tee are under consideration of the 
Council.

A  copy of the note submitted by 
the Department of Agriculture, 
Mysore, is laid on the Table of the 
Sabha. [See Appendix III, annex- 
ure No. 17].

Expansion In Postal Division in 
Punjab

1322. Shri Ajit Singh Sarhadi: Will 
the Minister of Transport and Com
munications be pleased to state:

(a) the number of new jobs that 
have been created in the different 
postal divisions in Punjab during 1959; 
and

(b) whether such increase has not 
been against the direction of the 
Home Ministry and sanctioned budget 
of each postal division?

The Minister of Transport and Com
munications (Dr. P. Subharayan): (a)
A statement is placed on the Table of 
the Sabha. [Sec Appendix III, an- 
nexure No. 18].

(b) No. Staff is sanctioned on the 
basis of traffic in accordance with 
prescribed standards, and within 
budgetary allotments.

Research Stations In Marine Biology

Shrl Knnhan;
Shri V. P. Nayar:

Will the Minister of Food and Agri
culture be pleased to state:

(a) whether <b« Bftsearcb station 
in Marine biology and Fisheries es
tablished in Cochin has bean equip
ped with necessary appliances, ap
paratus and fixtures;

(b) whether it is a fact that re
searchers of the station have to mors 
from unit to unit in the private sector 
to make experiments in cold storage 
and freezing problems; and

(c) whether Government of India 
have any plan to provide its own cold 
storage and freezing equipment for 
experimental purposes in the near 
future?

The Deputy Minister of Agricul
ture (Shri M. r7. Krtehnappa); (a)
Presumably the reference is to the 
Processing Wing of the Central 
Fisheries Technological Research Sta
tion located at- Emakulam. The 
Wing has been provided with the basic 
equipment essential for work. The 
programme of the Station is cons
tantly reviewed and requisite addi
tional scientific equipment and other 
requisites would be provided for its 
effective and efficient working.

(b) There is no cold storage. Nor 
are freezing facilities available with 
the Station at present. With a view 
to overcome this difficulty, ad hoe 
arrangements have been made with 
certain cold storage and freezing 
firms at Cochin.

(c) A plan for setting up a Cold 
8torage plant by Government is under 
consideration.

OU Sardines

f  Shri Knnhan:
\  Shri V. P. Nayar:

Will the Minister df Fo«4 and 
Agriculture be pleased to state:

(a) what is the expectation, if any, 
of the possible landing at oil sardines 
and Mackerels on the Malabar Coast 
in the ensuing season;
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(b) the estimated yield from these 
two varieties in the last season;

<c) the estimated quantity consum
ed as human food and as raw manure; 
and

<d) wh<t. is the quantity of oil 
extracted from the oil sardines in the 
last season?

The Deputy Minister of Agriculture 
(Shrl ML V. Krishnappa): (a) The
possible landing of oil sardines and 
Mackerel on the Malabar Coast in 
the ensuing season is expected to be 
good, but no definite forecast is possi
ble at this stag*.

<h) ^  •Mtinc
Toni

Oil Sardine * .  1^3.800

Mackerel . . . .  1,23.300

(c) The estimated quantity consum
ed i* *» below:—

Human Food 85%

Raw Manure 15%

(d) The estimated quantity ot oil is 
about 82 tons.

Inspection Tours by Directors of 
Postal Services

ms. Shri AJlt Singh Sarhadi: Will 
the Minister of Transport and Com- 
auuJcatioos be pleased to state:

(a) whether there are any instruc
tions as to the period the Director of 
Postal Services of each region in 
India should be on tour for inspection 
purpose; and

(b) whether such directions arc 
being complied with?

Hie Minister of Transport and Com
mutations (Dr. P. Sobbarayan): (a)
and (b). The Directors of Postal 
Services are required to carry out the 
inspection of Divisions, or to make 
enquiries into cases etc. as allotted by 
the Heads of Circles, but there are no 
instructions as to the period a Direc
tor of Postal Services should be on 
tour for inspection purposes. The

time spent on tour at present by moot 
of the Directors of Postal Services is 
considerable.

Central Research Institute, Kasaolt

1226 Vasudevan Nair:
j  Shri V. P. Nayar:

Will the Minister of Health be 
pleased to state what are the specific 
items of work on which research is 
being currently conducted in Micro
biology, Serology and bio-chemistry 
at the Central Research Institute, 
Kasauli?

The M W t i  oi Health (Shrl 
Karmarkar): The specific items of 
work on which research is being cur
rently conducted in Microbiology, 
Serology and bio-chemistxy at the 
Central Research Institute, Kasauli, 
are as under:

1. Modified blood level duration
test for Benzyl-Penicillin with 
Aluminium Man os te rate.

2. Purification and antigenicity
characteristics of Penicil
linase.

3. Mechanism of the development
of resistance in Staphylo
cocci.

4. Improvement in the manufac
ture of Bacterial vaccines.

5. Selection of new strains of
cholera vibrio for vaccine 
manufacture.

6. Research in the manufacture of
a polly vaccine against
Cholera, Typhoid and Dysen
tery group of organisms.

7. Use of Antirabic Serum as an
adjuvant to vaccine therapy.

8. Ultra violet irradicated Rabies
Vaccine.

9. Development of a Live Egg-
Adapted Antirabic Vaccine 
for immunizing dogs.

10. Standardization of Antivenin.
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11 . Development of cheap and effi
cient processes for drying in 
ampoules antivenln in the re
quired dose with equipment 
and material available in 
India, without importing 
specialized appliances.

12. Studies. in technological im
provement in the manufacture 
of anti-toxic sera in increased 
quantity and improved 
quality.

13. Biochemistry in relation to the
Pathogenesis of cholera.

14. Immunochemical studies on
Cholera.

15. Fluorosis studies in the Punjab.

Bogles on Trains between Ernaknlam 
«m» Trivandrum

1327. Shri Nanyanankntty Menon:
Will the Minister of Railways be 
pleased to state:

(a) whether any complaints have 
been received regarding the conditions 
of the bogies in trains running 
between Ernakulam and Trivandrum;

(fe) if so, what are the complaints; 
and

(c) what action has been tak«*i on 
the proposals?

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) Yes.

(b) The complaints related to old 
coaches being used on the section, 
le^cy condition of the roof of some 
coaches, non-working of fans, failure 
to attend to cleaning and defective 
doors and windows.

(c) Necessary action to rectify the 
defects complained of has been taken. 
Arrangements already exist for 
thorough washing and cleaning of 
•caches at the originating stations as 
well as for checking the fittings in the 
compartments and rectifying defects 
and deficiencies therein before the 
trains start.

Chest enisle at A|uhh
UM. Shri Dasratha Deb: Will the 

Minister of Health be pleased to 
state:

(a) whether there is any chest clinic 
at Agartala, Tripura, for the treat
ment of T.B. patients; and

(b) if not, whether the Govern
ment would set up a full-fleldged 
chest clinic at Agartala, as early as 
possible?

The Minister af Health (Shri Kar
markar) : (a) There is no chest clinic 
at present at Agartala but facilities 
for the diagnosis and treatment of 
T.B. patients are available in the 
Out-patient Department of the V.M. 
Hospital, Agartala.

(b) A  .proposal for the setting up 
®f a full-fledged T.B. Clinic at Agartala 
is under the consideration of the 
Tripura Administration.

Development of Fisheries In Trifora
1329. Shri Daaaratha Deb. Will tha 

Minister of Food and Agriculture be
pleased to state:

(a) the total number of applications 
received by Tripura Administration, 
division-wise, for loans for the 
development of fisheries in Tripura, 
during 1958-59 and 1959-80 so far; 
and

(b) the total amount of loans given 
division-wise, during the period?

The Deputy Minister of Agriculture 
(Shri M. V. Krishnappa): (a) 42
applications for loan were received 
Curing the year 1958-59 as shown 
below:—

Namt of Sub-Division Number
of

applications

Sadsr 10
Khowai . . 4
Kamalpur. . l
Kallas* h»r 8
Sonamura 4
Udaipur . U
Amarpur ■ i

T o t a l  . 4*
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Applications for loans for the year 
1958-00 are being invited by the 
Tripura Administration.

(b) A total amount of Rs. 19,000 
was given as loan during 1958-59, as 
shown below:

A[ante <>f Sub-Diviuon

Sadar
Khovrai
Kamalpur
Kailasahar
Sonflmura
Udaipur .
Amarpur .

T otal

Amount

Rs.

2,500
6,100

7,000 

3 >400 

19,000

Hats near Vinay Najar Railway 
Station

1839. Shri Ram Garib: Will the
Minister of Health be pleased to state:

(a) whether the work relating te 
providing amenities to the residents 
of Kutcha Huts constructed near the 
Nullah right from the Vinay Nagar 
Railway Station upto the Safdarjang 
Airport has been taken in hand; and

(b) if so. the progress of the work 
and when it will be completed?

The Minister of Health (Shri Kar
markar): (a) No.

(b) The matter is under considera
tion of the New Delhi Municipal 
Committee.
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Detention of Trains
1332. Shri Hem Raj: Will the Minis

ter of Railways be pleased to state:

(a) whether it is a fact that some 
trains running from New Delhi Rail
way Station to Ambala were held up 
by students in the month of October 
and November 1959 for hours together;

(b) if so, the reasons therefor; andl
(c) the steps taken to prevent the 

recurrence of such incidents?
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The Deputy XioWtr of 
OOtrl Shafenawas Khan): (a) There 
was no such incident during the month 
of October, 1959. On the (5 th Novem
ber, 1959, New Delhi-Sonejwt Diesel 
railcar was detained by the students 
at Subzimandi for four hours.

(b) The main reason was the 
demand by the students for increased 
accommodation on the train to 
Sonepat.

(c) The Diesel Car service has been 
replaced by a train with a carrying

<si ahnu*. with,
effect from 20th November, 1959.

Fndw tfn  of Sugar, Khandwrl u 4  
Gar

111*. Shri Jadhav: WiU the Minister 
of Pood and Agriculture be pleased to 
■tate:

(a) what waa the production of the 
following in the 1958-59 season;

(i) sugar;

(il) khandsari and open pan sys
tem sugar; and

(iii) gur;

(b) how did it compare with pro
duction in all varieties in the 1957-58 
season;

(c) the number of sugar factories 
which actually went into production 
during the 1957-58 and 1958-59 sea
sons;

(d) the number of sugar factories 
that have started production during 
the current season so far; and

(e) what was the per capita avail
ability of sugar and gur in the 1987- 
58 and 1958-59 season*?

The Deputy Minister ef Food sa l 
Agrfesltore (Shri A. M. ThoaMs): (a)

and (b).

Production in Lakh Tons

Season
Sugar Kh«nd»«ri Gur 

(Bktitnated) (Estimated)

*957“58 19*78 2 2 $ 345 _  
(a* revised)

1958-59 19-19 *-50 36-7*

(c) 158 and 184 during 1957-58 and 
1958-59 seasons respectively.

(d) 1S9 up to Sth December, 1900.
(e)

~Hf Xjapua
per «iiuum in lbs.

Seaton Sugar Gar

1957*58 11-a 19 '0

*958*59 • 11*a 19-8*

C1 Liabletto revision on the basis of fln»l 
revised c#ne crop.

Roods for Rural Areas in Delkl

im . Shri A. M. Tariq; Will the 
Minister of Transport and Conumsd-
eatloas be pleased to state:

(a) the names of new roads for 
rural areas of Union Territory «£ 
Delhi included in the Second Five 
Year Plan;

(b) the expenditure incurred so far 
on each project separately; and

(c) the target date for completion 
of these roads?

The Minister of State in the Minis
try of Transport and Commimleattoas 
(Shri Raj Bahadur): (a) 1. Najafgarh- 
Ghumenhera Road. 2. Bhakhtawar- 
pur-Coronation Pillar Road.

(b) No expenditure has been incur
red so far. Arrangement for acquisi
tion of land is in hand for No. 1 and 
the alignment for No. 2 is under 
investigation.

(c) March 1962 for the first road 
and March 1983 for the second.
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AeeUtaat m »  Chhapi
13*5. Shri P. E. Patel: will the 

Minister of Railways be pleased to 
state:

(a) whether a railway accident 
occurred at the Chhapi Station (West
ern Railway) on or about the 31st 
October, 1959;

(b) what damage or loss was caused 
thereby to the Railways and to others;

(c) whether any persons died 
therein;

(d) what was the cause ot the 
accident; and

(e) whether any compensation had 
been given to persons injured or 
relattyes of persons killed and for loss 
caused to cattle therein?

The Deputy Minister of Railways 
CBfcrt 8. Y. Ramaswamy): (a) On
3rd November, 1959 at about 09.40 
hours while 899 Up through goods 
train was running through Chhapi 
station, 17 wagons got derailed.

Cb) Rs. 17,600 to the Railway pro
perty and that to public property 
1U. 700 approximately.

(c) No.

<d) It is under examination.

(e) No claim for compensation has 
so far been preferred.

Oil Tankers 
ISM. Shri Ram Krishan GopU: Will 

the Minister of Transport and Com- 
wmtoaUen* be pleased to state:

(a) whether negotiations with the 
three leading foreign oil firms— 
Bunn ah Shell, Stanvac and Caltex— 
for charter of ocean-going oil tankers 
to them in a bid to save foreign 
exchange have been finalised;

(b) if so, the details thereof; and

(c) the amount of foreign exchange 
likely to be saved?

The Minister of State la the Minis
try «| Transport aai Ci«aiii«iliiaHima

(Shri Raj Bahadur); (a) The negotia
tions are still under progress.

(b) Does not arise.

(c) It is not possible at this stage 
ta estimate the amount ot foreign 
exchange likely to be saved.

Thefta 00 Railways
1M7. Shri Hem Raj; Will the Minis

ter of Railways be pleased to state:

(a) the number of cases of thefts, 
pilferages and loss of property that 
have occurred during the months from 
January to October, 1959 on. the 
Northern Railway; and

<b) how does this compare with the 
corresponding period of the year 
1998?

The Deputy Minister of Railways 
(Slu-i Shahnawas Khan): (a) and
(b). The required particulars are 
given below:—

For thê period

I - 1-59 1- 1-58
to to

31-10-59 31-10-58

No. No.
1. Theft 321 277
3 . Pilferages . 149 133
3. Loss of Railway

Property 1223 I I I O

Loss of Wheat
i m  Shri P. C. Borooah: Will the 

Minister of Food and Agriculture be
pleased to state:

(a) whether there were cases of 
loss in transit of wheat despatched 
by trains from Calcutta to the Gov
ernment depot at Gauhati in Assam 
during the years 1957, 1958 and 1859 
so far;

(b) if so, the reasons thereof and 
the amount of loss in quantity;

(c) the amount claimed by Govern
ment from the Railways; and
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(d) with what results?
The Deputy Minister of Food and 

Agriculture (Shrl A. M. Thomas): (a)
"Yes.

(b) The main reasons are wastage 
in transit and transhipment, theft and 
.damage by rain water. The quantity 
lost during the three years is as 
iollows:

1957 1958 1959 Cup
to M »y )

Mds. Mds. Mds.

1970 2,932 3.223

(c) Rs. 33,600,50,100 and 57,500 were 
^claimed from the Railways for losses 
.during ’57, ’58 and '59 (upto May) 
respectively.

<d) Claims for cut|tornjslack bags 
whigi form major part of the claims 
are not tenable against Railways as 
due to administrative difficulties dun
nage is not provided to foodgrain 
consignments booked on account of 
Central Government. Against our 
claims for missing bags and damaged 
bags, claims for Rs. 475 and 755 were 
accepted by the Railways for the 
years ’57 and ’58 respectively. Some 
claims are still under investigation by 
the Railways and will be settled in 
due course.

Indian Peoples’ Famine Trust

1339. Shrl P. G. Deb: Will the 
Minister of Food and Agriculture be
pleased to state:

(a) what is the total amount col
lected so far through the Indian 
Peoples’ Famine Trust;

(b) the actual amount distributed 
or earmarked (State-wise) for the 
next year; and

on 31st December, 1968, amounted to 
Rs. 34,85,441.42.

(b) and (c). No amount is ear
marked for giving grants out of this 
trust fund. As the purpose of the 
Trust is to alleviate by grants of 
money or otherwise of general dis
tress caused by failure or destruction 
of the crops or by any other calamity 
of like nature, grants are given by the 
Board for distress relief as and when 
occasion demands.

The Trust Fund is administered by 
a Board of Management consisting of:

(i) 5 persons appointed by the 
Central Government.

(ii) 13 persons appointed one each 
by the State Governmeftts of 
Madras, Bombay, West 
Bengal, Punjab, Uttar Pra
desh, Bihar, Madhya Pradesh, 
Assam, Orissa, Rajasthan, 
Kerala, Andhra Pradesh and 
Mysore.

(iii) One person appointed by His 
Highness the former ruler of 
Jaipur.

The Union Minister for Food and 
Agriculture is the Chairman of the 
Board.

The grants are intended for one or 
more of the following purposes:—

(1) In supplementing the subsist
ence ration under the Famine 
Code (Scarcity Manual or any 
rules for the time being in 
force) by the addition of small 
comforts, whether of food or 
of clothing or covering or of 
medical needs, for the aged 
or the infirm, for patients in 
hospitals, for children and the 
like.

(2) In providing for the mainten
ance of orphans and work
houses.

(c) what is the formula laid down 
for proper allotment of such funds as 
and when occasion arises?

The Deputy Minister of Agriculture 
<8hrl N. V. Krtatuup**): (a) The
itotal assets at the credit of this Fund

(3) In relieving Pardah-Na&fcin 
women and children and 
other persons in distressed 
circumstaneea who, by social
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or caste conditions, are 
debarred from applying for 
State relief and from submit
ting to the ordinary tests of 
distress prescribed in the 
Famine Code (Scarcity Manual 
or any rules for the time 
being in force).

<4) In helping to re-establish 
impoverished agriculturists 
and others who have lost the 
whole or a substantial portion 
of their capital in the period 
of distress, and thereby giv
ing them a fresh start in life.

(5) In providing for any object 
specially recommended to the 
Board by the Central Gov
ernment.

National Highway No. 6

1340. Shrl N. M. Deb: Will the 
Minister of Transport and Comm l o 
cations be pleased to state:

(a) when the National Highway No. 
6 including its bridges and culverts is 
likely to be completed; and

(b) whether it is a fact that the 
bridge over the Subemrekha river 
(near Baharagora) on the National 
Highway No. 6 is incomplete since 
long due to shortage of steel?

The Minister of State In ttie Minis
try of Transport and Communications 
(Shrl Baj Bahadur): (a) Ail missing 
links in the road work of National 
Highway No. 6 have been provided 
but a few bridges remains to be con
structed between Calcutta and Orissa- 
Bihar border. The work on all the 
bridges is expected to be completed 
during the Third Plan.

(b) There is no delay on account of 
shortage of steel. Delay has been 
caused by acute foundation difficulties 
as well as the difficulty of obtaining 
some specialised equipment. The work 
ic now expected to be completed 
before the monsoon of 1960.

Power Project* tat Orisaa
1341. Shrl Sanganna: Will the Minis

ter of Irrigation and Power be
pleased to state:

(a) whether it is a fact that the 
Government of Orissa has been asked 
to include the Second Five Year Plan 
Power Projects in the Third Plan for 
want of foreign exchange;

(b) if so, what are these projects; 
and

(c) the extent of foreign exchange 
involved?

The Deputy Minister of Irrigation 
and Power (Shri Hathl): (a) No.

(b) and (c). Do not arise.

Conference of State Ministers of 
Agriculture

1342 / 8h ri p ‘ Cf Boroeah:
\  Shri P. G. Deb:

Will the Minister of Food and Agri
culture be pleased o state:

(a) whether a State Agriculture 
Ministers' Conference was held at 
New Delhi on the 26th November, 
1959; and

(b) if s», the broad details and
decisions of the Conference?

The Minister of Agriculture <Dr. 
P. S. Deshmukh): (a) and (b). No
formal Conference of State Ministers 
was held on the 26th November, 1959. 
Agricultural Production in the coun
try was, however, discussed gene
rally. with the State Ministers who 
came to Delhi for attending the 
Sffccial General Meeting of the Indian 
Council of Agricultural Research.

Electricity for Assam

1343. Shri P. C. Borooah: Will the 
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that accord
ing to the load survey carried out by
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the Central Water aj*d Power Com
mission, the maximum demand lor 
the whole of Assam Is estimated at 
*0,009 kw in 1865-06;

(b) if so, how it is going to be met; 
and

(c) the names of the projects with 
their power potential?

The Depaty Minister of Irrigation 
and Power (Shri Hathi): (a ) The
reply is in the affirmative.

(b) and (c). The demand will be 
met mainly from the power available 
from Umtru and Umiam (Barapani) 
Hydro-Electric Schemes. The com
bined ultimate power potential of 
these two schemes has been estimated 
at 75,000 kw at 50 per cent, load 
factor, the initial development being 
limited to 36,000 kw at SO per cent, 
load factor.

Slaughter Homes in Union Territories

1344. Shri Kumbhar: WiU the Minis
ter of Health be pleased to state:

(a) the number of slaughter houses 
in various Union Territories;

(b) the number of licenoe holders 
in each Territory;

(c) the number of animals slaught
ered in each slaughter house daily; 
and

(d) the number of goats, sheep, 
cows and buffaloes among them 
slaughtered daily?

The Minister of Health (Shri Kar- 
markar): (a) to (d). The information 
is being collected and will be laid on 
the Table of the Sabha in due course.

Railway Workshops

/ Shri L. Achaw Singh:
' \ Shri Anthony PUlai:

Will the Minister of Railways be 
pleased to state:

(a) whether any inquiry has been 
conducted comparing the organisa
tional set up and service conditions of

staff employed in the Production and 
Engineering Departments of the 
Perambur Railway Workshop and the 
Golden Rock Railway Workshop;

(b) if so, what are the main 
features of such comparative study;

(c) when such enquiries were 
made; and

(d) the action taken thereon?
The Deputy Minister of Railways 

(Shri Shahnawas Khan): (a ) Yes.
(b) Hie main difference is that the 

set up of the Production organisations 
and the scale ot pay of staff in the 
two workshops are not identical.

(c) The enquiry was made in 1887.
(d) The question of introducing a 

uniform system is under the con
sideration of the Southern Railway 
administration.

Air Accident

ISM. Shiinatl Maflda Ahmed: Will 
the Minister of Transport and Geea- 
■nnlnsthsi be pleased to state:

(a) whether it is a fact that an 
aircraft of the Kalinga Airlines crash
ed near Dibrugarh (Assam) in the 
last week of November, 1959; »nd

(b) if so. the details thereof?
The Depaty Minister of Civil Avia

tion (Shri Mohioddin): (a) and (Itf. 
A Dakota aircraft VT-CXR registered 
in the name of Indamer Company 
and operated by Kalinga Airlines was 
involved in an accident while taking 
off from Sookerating Airfield (Assam) 
on 25th November, 1959, as a result 
of which the aircraft was damaged. 
None was injured. The accident is 
under investigation.

Telephonic Cw i b — ksttoas between 
Imphal and 80efeer

1147. Shri L  Aehaw Singh: WU1 the 
Minister of Transport and Conunanl- 
cations be pleased to state:

(a) whether it Is a fact that the 
telegraphic and telephonic comm uni
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cations between Impbal and Silcher 
are subject to a great delay due to the 
disconnection of the direct link 
between Cachar and Manipur;

(b) whether complaints have been 
received in this regard; and

(c) whether steps are being taken 
to restore the direct telecommunica
tions?

The Minister of Transport and Com
munications (Dr. P. Snbbarayan): (a) 
There has been no direct link, tele
graph or telephone, between Iraphal 
and Silcher since after the last war.

(b) There have been no complaints. 
The traffic is very small and is sub
ject to delay due to interruptions.

(c) The traffic does not justify pro
vision of a direct link but the position 
will be reviewed after the road line 
is completed.

12 hrs.

MOTION FOR ADJOURNMENT

T r e a t m e n t  m e t e d  o u t  t o  S h r i  K a r a m  
S in g h

Dr. Ram Subhag Singh (Sasaram): 
On a point of order, Sir, yesterday, 
a question relating to Shri Karam 
Singh was asked. You were kind 
enough to put it in a proper form. It 
was asked whether he was made to 
sit on frost, whether he was made to 
walk on snow and whether he was 
put out in night time. No reply was 
given. The reply given amounted to 
saying that the treatment meted out 
to him was generous and polite.

The Deputy Minister of External 
Affairs (Shrimatl Utahml Meson):
No, no.

Dr. Bam Subhag Singh: Today, it 
has been published in the Statesman 
that he was severely beaten by 
Chinese forces the day after he was 
arrested, that he was forced to walk 
and sleep on snow for three nights, 
no bed was provided to him and for

two days he was not even given food.
1 would therefore request you fhat 
true facta may be revealed to fhk 
House as to what he said to our offi
cers in Jammu hospital.

TNT
'B pnrw  3  qr <7 f o r t  «tt  »
A  wtortt $ fp *ro*n: #  rsr
WTcT )PT JPT?T S t a r  'arrffcr «TT f a  
fTOH «1T*T *ITPT £ aflr *7T

stir  $  *nrr «rr i T p  «nrr 
fa  *5  cirrcz #  t o :

$r fcf $ 1 ■*&

| f  < ^ r  v  crw aft fawT
* 1  w  f<m*(—
«nrw 1 apr «fNpr
*Tff̂ PTT3i vx  t| | #  vw
fzsifz eft t  vxr ?
fV vtist w t  $ 1
The Prime Minister and Minister of 

External Affairs (Shri Jawaharlal
Nehru): This is a matter in which I
can very well understand the desire 
and anxiety of the House to know 
what exactly the facts were. The first 
information that reached us, that is,
2 or 3 weeks ago, when Shri Karam 
Singh reached Leh, I think, or Sri
nagar, was to the effect that he had 
been badly treated. It was a relative
ly brief report of what he said: not 
one sentence, it was longer than that. 
It was not a very full report. Imme
diately we sent that report to the 
Chinese Government and protested 
against this treatment. This House 
will remember, in the course of the 
debate, reference was made to the 
treatment of prisoners, Geneva Con
vention, etc.

Then, the reply to that was received 
a few days back, as I  informed the 
House, I think in which they said, no, 
we treated him well and generously, 
which, of course, was directly con
trary to the report we had received 
from Shri Karam Singh.

As the original report of Shri Karam 
Singh was relatively a brief one,
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without details, we wanted to have 
an amplified and lull report from him. 
We did not wish to trouble him too 
much immediately, because, the poor 
man was suffering in hospital. But, 
in the course of the last few days, 
some further particulars have been 
obtained from him. In fact, they 
have just reached us—I received the 
report just ten minutes ago. 1 have 
not been able to read it even. There 
ig no doubt that the first general im
pression is that the treatment accord
ed to Shri Karam Singh and others 
was bad: in fact, very bad. It seems 
rather a grim story of bad treatment. 
I  should like, naturally, to consider 
his report which I have not read yet 
—I just got it 10 minutes ago—fully 
and take such other steps in regard to it 
so far as the Chinese Government is 
concerned. It would be right and 
obviously desirable that I should take 
the House into our confidence in this 
matter. But, at the present moment, 
I have not yet even read that report, 
and it is rather difficult for me. I 
would suggest, if you will permit me 
to make a statement about this a few 
days later........

Mr. Speaker: On Monday? Today 
is the 11th.

Shri Jawaharlal Nehru: Yes, Sir, 
on Monday.

Mr. Speaker: On the 14th. All
right.

Shri Supakar (Sambalpur): On a
point of information, yesterday we 
put some short notice questions on the 
subject. Unfortunately, at that time, 
because information was not given to 
■us, we could not put further supple
mentary questions on the point. But, 
we find that even though the hon. 
Prime Minister has not received in
formation, we find certain things, 
very serious things published in the 
newspapers. I wish to know whether 
this information that has been publish
ed this morning in the newspapers 
n i  available tbo the Government 
earlier.

Mr. Speaker: These things that have 
appeared in the newspapers today,

Shri Jawaharlal Nehru: I must con
fess that I have not read the news
papers today at all. I  have had no 
time. I was so much rushing • about 
because of various reasons known to 
this House, I am sometimes unable to 
read the newspapers. Today is one of 
the days when I have not seen the 
newspapers.

Shrimati Ren oka Ray (Malda); It 
is in the Statesman.

Shri Jawaharlal Nehru: But, yester
day there was some reference to this, 
1 think, in the newspapers.

Dr. Ram Bubhag Singh: Today it is 
there.

Shri Jawaharlal Nehru: Anyhow, I 
am told that the account given in the 
newspapers is by no means accurate. 
In part it may be correct; but cer
tainly in part it is not correct. It 
may be said that some kind of semi
leakage took place in Srinagar or 
Jammu perhaps, not authorised, with 
the result that a bit is correct; a bit is 
quite wrong. So, it is difficult for me, 
unless I go through the whole thing 
carefully and give the House the facts 
as they are supplied to us, to say much 
about the newspaper reports at this 
stage. But, I say, I repeat, when the 
question came up yesterday, I was 
not in possession of this information 
which has just come this morning.

HTH fe n  $  tf-r STOTT ITT
i p r  f * m  i

Shri Jawaharlal Nehru: I cannot at 
the moment say whether we will 
give. But, inevitably, if I make a 
statement, that statement itself will be 
a bit of a summary.

Dr. Ram Sabhag Singh: In this con
nection, in my speech in the debate 
on the Sino-Indian border problem, X 
mentioned regarding the statement of
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Dr. Baliga in Hong Kong, I do not 
know whether this thing also has 
not been published correctly. Be
cause Dr. Baliga said about Shri 
Karam Singh, I would like to know 
whether he had gone there in prior 
consultation with any of our Ministers 
and whether on his return, he did see 
either the Prime Minister or any Min
ister or governmental authority and 
explain to them the gist of his talk 
or give an authentic report of his 
talk.

Shri Jawaharlal Nehru: This raises
*  different question, but I should like 
to clarify it in so far as I can. I wish 
to go a little further back.

Dr. Baliga had been invited together 
with a number of others by the 
Chinese Government to their annual 
celebrations beginning on 1st October. 
Dr. Baliga came to me then and said: 
"I have been invited, but in view of 
the developments that have taken 
place in L*dakh, 1 do not propose to 
accept this invitation”. And he did 
not. He said: ‘‘Going to this celebr
ation would be inappropriate for me 
at this stage.” I entirely agreed with 
him and he did not go. He asked me 
then, "Later, some time later, may I 
go?" I said: “Certainly, if you want 
to go.” He said, “As a tourist I am 
going, may I go?" 1  said, “ It is wel
come to you to go later.”

Then, some other developments took 
place and he, together with his wife, 
fixed up their going there, as they 
told me, as tourists, and before they 
were going, he came and saw me 
again, and said: “ I have fixed it up. I 
am going day after tomorrow. These 
unfortunate developments are occur
ring from day to day. Should 1 go? 
Should I cancel my visit?” 1 told him 
I did not wish to come in his way if 
he was going as a tourist; he and his 
wife could go.

They had fixed it up, so he went. 
And when he came back, he came to 
see me. In fact, he came directly 
here and saw me, and said that al
though he bad gone in a non-official, 
tourist's capacity, he had met some

leading personalities there—because, 
if I may say so, he is known there as 
a very famous surgeon in Bombay, 
and his services have been requisition
ed for surgical purposes repeatedly in 
Bombay. So, they knew him; they 
said: “We want to thank you for the 
work you have done for our people 
there".

So, he did see some noted person
alities. I saw him, I  think, perhaps 
for ten minutes only. There was not 
very much new that he said. He said: 
“All I can say is what the Chinese 
people or the leaders told me. I can 
have no opinion, I am merely convey
ing to you what they said.” As far 
as I remember, he said something to 
the effect of their great desire for 
peaceful settlements and peace etc. 
I do not quite remember if he said 
anything about these prisoners to me 
then, possibly he did, but that was 
that the Chinese had issued a state
ment to this effect—he knew nothing 
about it obviously—that these pri
soners were treated well. That is all 
that he told me, and that came, I 
think, from a message from Hong 
Kong too.

Dr. Ram Subhag Singh: Before he 
arrived, that message had come.

Shri Jawaharlal Nehru: It was not
to me. He was asked by somebody 
in Hong Kong, and he said this was 
the Chinese story. He repeated that, 
he was not committed to it, he knew 
nothing about it.

Shri Jadhav (Malegaon): May I 
know whether the statement of Shri 
Karam Singh has been tape-recorded, 
and whether the Government has re
ceived its text?

Shri Jawaharlal Nehru: I do not
know whether it has been tape-re
corded or not. I have got a copy of it. 
Whether it is tape-recorded or not T 
cannot say.

Shri Tyagl (Dehra Dun): I juat
want to request the hon. Prime Min
ister not to send any protest to 
foreign countries unless full inform
ation is gathered. In this ease I am
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afraid his Ministry has let him down,
because they made a protest to China
about this incident without knowing
the full details. On the sketchy state-
ment taken in the beginning, a pro-
test ought not to have been sent, for
if they receive full details now and if
they forward them now again to
'China, they will be deemed to be an
afterthought.
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Some Hon. Members: What is the
harm?

Shri Jawaharlal Nehru: The hon.
Member, Shri Tyagi's warning has
force in it. That is perfectly true, but
one has always to balance these things.
If we do not protest at the right time,
and do so weeks later, then also it
may be said: "Why didn't they do so
originally?"

Shrimati Renuka Ray: May I make
a request that when the Prime Minis-
ter makes his statement about this,
the full statement of Shri Karam
Singh may be laid on the Table of
the House?

Shri Jawaharlal Nehru: I just said
it would not be laid on the Table-
without reading it I am saying that.
I am saying without knowing what it
contains that I do not propose to give
any assurance of this kind.

Mr. Speaker: All relevant facts will
be taken into account including news-
paper reports. The hon. Prime Minis-
ter has said that he would make as
full a statement as possible. In view
of that I do not think it is necessary
to give my consent to the adjourn-
ment motion.

12.14 hrs.
PAPER LAID ON THE TABLE

.REPORT ON MARKET ARRIVALS OF FOOD-

GRAINS

The Minister of Food and Agricul-
ture (Shri S. K. Patil): I beg to lay
on the Table a copy of the Report on
an Enquiry into the Pace and Pattern

of Market Arrivals of Foodgrains for
the 1958-59 Season. [Placed in Lib-

rary. See No. LT-1786j59.] t
I12.14k hrs.

CORRRCTION OF ANSWER TO
STARRED QUESTION N~. 43

.••....

The Minister of Food and Agricul-
ture (Shri S. K. Patil): On behalf of
Shri A. M. Thomas, I want to make the
following statement.

I,
In reply to the supplementaries to

Starred Question No. 43 by S/s. Goray
and Valvi on 17-11-1959 regarding the
Fourth All India Conference of Ware-
housemen, I had mentioned certain
figures regarding the number of ware-
houses functioning under the Central
Warehousing Corporation and the
State Warehousing Corporations, the
warehouses likely to be built during
the next two years and the present
stock position in all the warehouses.
The correct figures are given in the
statement laid on the table of the
House. [See Appendix III, annexure
No. 19.]

12.15 hrs.
BUSINESS OF THE HOUSE •..,

The Minister of Parliamel'tarr
Mairs (Shri Satya Narayan Sinha):
With your permission, Sir, I rise to
announce that Government Business
in this House for the week commenc-
ing 14th December will consist of-

(1) Consideration and passing of
the Indian Statistical Institute
Bill.

(2) Consideration of any item of
business carried over from
today's Order Paper.

(3) Discussion on the Resolution
seeking disapproval of the
Sugar (Special Excise Duty)
Ordinance, 1959.

(4) Consideration and passing of
the Sugar (Special Excise
Duty) Bill, 1959.
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(5) Consideration and passing of 
the Married Women’s Pro
perty (Extension) Bill, as 
p&9sed by Rajya Sabha.

( 6) Discussion on the food situ
ation on a motion to be moved 
by the Minister of Food and 
Agriculture on 16th Decem
ber, 1999.

(7) Discussion on the Report of
the Central Pay Commission
on a motion to be moved by
Shri T. C. N. Menon and 
others at 4 p . m . on Thursday, 
the 17th December, 1959.

Shri S. M. Banerjee (Kanpur): You 
remember. Sir, the trouble which is 
going on in Dandakaranya. You pro
mised that the Minister would make a 
statement.

Mr. Speaker: The Minister is not
here. The other day the Minister
said .

Shri Sat?a Narayan Sinha Did he 
promise?

Mr. Speaker: Yes. He said he would 
soon make a full statement on the 
various points raised regarding Danda
karanya. Hon. Members had tabled a 
motion for discussion about Danda
karanya. I told them that we might 
await a fuller statement and fix it up. 
Inasmuch as the session will come to 
an end on the 22nd, they want this 
statement to be made as early as 
possible. Let him make the state
ment by Monday or Tuesday if he 
likes; and if I consider it proper, I 
will fix a date for discussion.

Shri S. C. Sam an la (Tamluk): In
the last session I had tabled a motion 
for amending the Mines Rescue Rules, 
but for want of time it was not taken 
up. It has been included this time 
and time has been allotted. The ses
sion is coming to a close, and there is 
no mention of it. So, I would request 
the hon. Minister. . .

Mr. Speaker'- Statutory rules fram
ed under the Mines Act?
804 (A i) L.S.D.—4.
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Shri A. C. Guha (Barasat): It is a 

question of subordinate legislation 
those rules may be amended by this 
House. The hon. Member has given 
notice twice.

Mr. Speaker: It must be included in 
the week’s business because the stat
utory right is there to modify those 
rules.

1219 hrs.

DEMANDS FOR SUPPLEMENTARY 
GRANTS (GENERAL). 1959-60— 

Contd.

Mr. Speaker: The House will now
take up further discussion and voting 
on the Demands for Supplementary 
Grants in respect of the Budget 
(General) for 1959-60.

Who are the Ministers who want to 
speak?

The Minister of Revenae and Civil 
Expenditure (Dr. B. Gopala Reddi):
Dr. P. S. Deshmukh wants to speak.

Mr. Speaker: What about the hon. 
Finance Minister?

Or. B. Gopala Reddi: There is no
reference to my items.

Mr. Speaker: The time allotted is
2 hours. We have already taken 1 
hour and 58 minutes. Therefore, I 
shall extend the time by half an hour.
I think that will be enough for both 
the hon. Ministers.

The Deputy Minister of Community 
Development and Co-operation (Shri 
B. S. Murthy): I was trying to tell the 
House yesterday, that there was no 
failure on the part of the Ministry to 
implement the new policy on co-ope
ration, and as such, the allegation 
implied in the cut motion of my hon. 
friend Shri Panigrahi is unwarranted; 
if not unkind. I with to state that the 
new policy was formulated in Nov
ember, 1958. Then, immediately, a 
working group was constituted to go 
into the question of the implement*-
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tion of tile new policy. And this 
working group submitted its report in 
January, 1969.
12JU hrs.

[Mit. Dkputy-Speaxxr in the Chair]

This report was discussed by the re
presentatives of the State Govern
ments, the Reserve Bank of India, the 
State Bank of India and prominent 
field workers and non-official workers 
to the co-operative field. Then, in 
April, the National Development 
Council discussed the findings of this 
joint consultation betwen the States, 
the Reserve Bank of India, the State 
Bank of India and also the co-opera
tors. The State Governments were 
accordingly informed in May about the 
salient features of this new policy. 
The main features are as follows:

(a) Co-operatives should be 
organised on the basis of the 
village community as the primary 
unit;

(b) Responsibility and initia
tive for social a id economic deve
lopment at the village level should 
be placed fully on the village co
operative and the village pan- 
chayat;

(c) The programmes for in
creased agricultural production 
should be carried out through the 
village co-operative and the vil
lage panchayat;

(d) It should be the aim that 
every family is represented in the 
village co-operative;

(e) The co-operative member
ship should be so developed as to 
bring within its fold all rural 
families, before the end of the 
Third Five Year Plan;

(f) The membership should be 
increased to 20 millions by the and 
of the Second Five Year Plan;

(g) The grant of credit to co
operative* should be closely linked 
with programmes for increasing 
agricultural production and for 
marketing;

Ch) The programme of market
ing and processing should be acce
lerated and enlarged;

(i) The training programmes 
should be expanded;

(j) Laws and procedural should 
be simplified; and

(k) Non-official effort should 
be encouraged on a considerable 
fCale.

In July, the Ministers of Co-opera
tion met in Mysore, and again dis
cussed the best methods implement
ing the new policy. We had called for 
supplementary plans from the State 
Governments, and the plans were 
finalised in September, 1959. Now, we 
are in December. I do not know how 
my hon. friend Shri Panigrahi could 
say that there was a failure on the 
part of the Ministry, so far as the new 
co-operative policy was concerned.

Again, I may tell the hon. Members 
of the House that two committees 
have- been constituted, one on co
operative farming, and another to 
find out the means to increase credit 
facilities for production programmes. 
The former committee is being led by 
Mr. Nijalingappa of Mysore, and the 
credit facilities committee by Shri 
Vaikunt Lai Mehta. Another study 
team has been sent abroad to study 
co-operative fanning societies and 
theii- activities abroad. Therefore, 
both the Centre as well as the State 
Governments are doing as much as 
they could to expedite in implement
ing the policy as well as the prog
ramme.

Shri Panigrahi was asking me yes
terday as to the haraak-up of the
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targets. I cannot give the full targets 
tor each State, because It Is a long list.
A* far. as his State is concerned, I 
ean say that the State Government 
have agreed to reorganise 272 co
operative societies; and in the new 
plans, they are given assistance, to 
have IS godowns of marketing socie
ties and 33 processing societies.

Shri Panigrahi also asked about the 
work done, as far as green manure 
was concerned. I must say that the 
south is progressing very well in 
green manuring. The figures for the 
various States are as follows: Andhra 
Pradesh 19.19 lakhs acres; Madras 
0.08 lakhs acres; Uttar Pradesh 4.47 
lakhs acres; Bihar 4.03 lakhs acres; 
and Kerala 2.26 lakhs acres. The 
other States are also trying to come 
up, but somehow or other, the north 
is not talcing kindly to this green 
manure.

Another point on which information 
■was wanted by Shri Panigrahi was 
about the number of compost-pits dug 
in the last quarter. During the last 
quarter ending June, 1959, there were 
new compost-pits dug, their number 
being 6,26,000, yielding roughly 15 to 
18 lakhs tons. In this connection, I 
may say that the National Sample 
Survey conducted ® crop estimate 
survey, and according to their find
ings, there is a net higher yield of 
about 15 to 20 per cent in the com
munity development block areas as 
compared with the general yield.

Shri P. K. Deo had tabled a cut 
motion about sugar factories. This 
question has been debated upon once 
or twice on the floor of the- House. 
Kven while answering a question in 
the House last t̂ me, I had stated that 
owing to the stringency and the diffi
culties of foreign exchange, we have 
reeorted to getting the machinery 
made, as far as possible, through the 
consortia. The consortia are working, 
and very soon, they will be able to 
supply the machinery for almost the 
required number of sugar factories 
that are coming up

1881 (SAJXA) Supplementary 4662 
Grants (General)

As far as the Orissa State is con
cerned, only two licences were allotted 
to that State; and only one organisa
tion was in a position to avail of this 
licence. Though the licence was 
granted to the factory on the 17th 
December, 1956, 1 am sorry that the 
Aska Co-operative Sugar Mills Ltd. 
has not yet gone into production. As 
for the other one at Bargarh in Sam- 
balpur district, we have received the 
application, but, unfortunately, they 
were not able to raise the necessary 
funds; therefore, the licence was not 
given in time, and later on, when the 
foreign exchange was exhausted, the 
Central Government advised them to 
wait.

Another application came from the 
State Government in December, 1958, 
for grant of licences to two co-opera
tive sugar factories, one at Sambalpur 
or Kalahandi district, and another at 
Cuttack, Koraput, Ganjam or Puri 
district. They have not specified the 
area( nor the capacity; nor have they 
given us the other details necessary. 
Therefore, these two applications were 
not considered. It is the desire of the 
Centre as well as the State Govern
ments to encourage co-operative sugar 
factories as far as possible. But the 
persons coming forward to organise 
these concerns should be able to give 
us full data. Barring that there is no 
other difficulty as far as Orissa is coo. 
cerned. I am sure Shri P. K. Deo 
will try to influence both the non
official and official elements in his 
State and see that as far as possible 
full data are given for facilitating the 
grant of licences by the Centre.

I do not think there is anything 
more I have to answer because 1 have 
given full details on the points raised 
by hon. Members. I hope the House 
will grant the Demand.

Shri P. G. Deb (Angul): 1 wish to 
move my cut motion.

Mr. Deputy-Speaker: Now there is 
no tiitae for moving cut motions.

Shri P. G. Deb: There was no time 
yesterday. Today also there is no 
time?
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Mr. Depaty-8 i»«ker: There w u  no 
time yesterday? I asked all hen. 
Members whether they wanted to 
move cut motions. Some hon. Members 
di«i move their cut motions. Now it is 
the reply that is being given.

The Minister of Agriculture (Dr. 
P. S. Deshmukh): There were some
points raised with respect to the 
supply of fertilisers and their use also. 
My hon. friend, Shri L. Achaw Singh, 
a practical farmer, pointed out that 
where there was no irrigation, it was 
risky to use fertiliser. He also refer
red to many commonsense proposi
tions all of which we follow. We try 
to warn farmers against using fertiliser 
without taking account of the quality 
of the soil. He also complained that 
there was no satisfactory arrangement 
about soil testing. It is true that 
some years back this was not being 
attended to. But that is not the posi
tion today. I admit that it has not 
covered the whole area, but we have 
started soil testing laboratories all 
over India and a iarge number of sam
ples is being tested now.

So far as the use of fertiliser on 
areas where there is no irrigation is 
concerned, it has got to be carefully 
done. Otherwise, it is likely to do 
damage. He also complained that 
cowdung manure, night soil and other 
things were not properly used. That 
is quite true. We are making best 
efforts in this direction. But in spite 
of the fact that we used to give some 
subsidy for composting, it is a fact 
that there is misuse of a lot of manure 
which many other countries like Japan 
use to the fullest. All that we ran do 
is to draw people’s attention to this. 
Through the Extension Service and 
other organisations, we try to do it.

It was also pointed out that it was 
not proper for us to export any 
groundnut cake. There are two views 
about it. It is true that it is a valu
able cattle feed and to drain the 
country of a lot of this stuff would be

detrimental to the health of the poor
ly-fed cattle in India. On the other 
hand, we have tried to pursue a sort 
of a middle path and we have ex
ported certain quantities of groundnut 
cake in order that we get some ferti
liser. The Finance Ministry has kindly 
agreed that the foreign exchange 
earned as a result of the export of 
groundnut cake would be utilised for 
importing fertiliser. On that under
standing, the Ministry of Agriculture 
has agreed to permit the export of a 
certain quantity.

Another point raised was that we 
had not sent reports about the utilisa
tion of TCM fertilisers given to us by 
the USA. The position is that so far 
as my Ministry is concerned, regular 
reports have been sent. The reports, 
however, have got to be collated be
cause it is not only one item of ferti
lisers that is tfbvered by TCM assist
ance; there are other items in other 
fields also. These have got to be con
solidated and then a report sent to 
the ICA organisation. There may 
have been some delay, but the~Finance 
Ministry is dealing with this. There 
was already a question asked about 
this. Some information has been 
given. I think on the 22nd December, 
there is going to be another question 
in this House when the Finance Min
istry proposes to explain the position. 
There is no truth in the allegation 
that there have been any lapses on 
our part. There have not "been any 
lapses. The utmost that can be said 
is that the use of certain insignificant 
quantities of fertilisers was not utilised 
and thus not reported about. Apart 
from that, there has been no difficulty 
so far as this matter is concerned.

I am very glad to hear from the 
hon. Member from Assam that in some 
of his areas as much as 1600—2000 lbs. 
of paddy per acre has ber-n grown It 
this could be the average, and that 
too without fertilisers, all the better

Shri L. Achaw Singh (Inner Mani
pur): That is in Manipur.
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Pr. P. 8. Deshmakh: I stand
corrected. In Manipur, I know the 
average yield is higher as compared 
to other places. But it all depends on 
the nature of the cultivation, on the 
way they till the land, utilise compost 
and other manures and so on. If they 
do it in that way, it may not be neces
sary to use fertilisers. But 1 person
ally think that, if after taking all 
these steps and trouble if there is 
proper rainfall or irrigation water and 
fertilisers are used, they will give still 
better results. That is what we have 
found everywhere. Fertilisers may 
do harm if foolishly "used. Anything 
foolishly used will do harm. But it is 
an absolute necessity for India’s pro
duction to go up to use larger quan
tities of fertilisers to that end. We 
have been preaching the use of ferti
lisers. But the quantities that are 
being supplied to us art very very in
sufficient. I agree with the rornplaint 
of hon. Members that we are not get
ting sufficient fertilisers. There is also 
black market in some places so far 
as this is concerned. Again, I was 
amazed to hear that softie people are 
making illicit liquor out of it. That 
was quite a revelation to me, because 
I did not know of this strange use of 
it.

But we have come to the House with 
a certain degree of improvement in 
the situation. With a larger availability 
of foreign exchange, there is a slightly 
bigger quantity of fertiliser imported. 
To that extent, we are better off, 
although in the meantime, tfie demand 
has also gone up. From 16 lakh tons, 
it has now gone up to 18 lakh tone. It 
is impossible for us to keep pace with 
the demand, but we are frying to 
impress on the Finance Ministry the 
desirability of adequate allocation ol 
foreign exchange for import of ferti
lisers. That is the utmost we can do. 
The Finance "Ministry does realise the 
importance of the import of fertilisers. 
But there are many other difficulties. 
They have to allocate foreign exchange 
for other, purposes also which are

equally important and vital for the 
needs of the country.

Shri Panigrahi (Puri): Why is it
that indigenous production of fertili
sers has gone down?

Dr. P. S. Deshmukh: I am sorry I 
forgot to reply to that point.

It is correct that the indigenous 
manufacture of fertilisers has gone 
down. That was because in both the 
factories, a certafn amount of reorga
nisation, cleaning and overhauling 
were going on. For some days there 
was no production. There is also ex
pansion taking place. As a result, for 
certain periods there has been a short
fall of about 30,000 tons of ammonium 
sulphate in one case and about 10,000 
or 15,000 tons in the other. That is 
the explanation. Of course, I have 
nothing to do with Sindri. I merely 
purchase the stuff that they produce. 
So far as the shortfall is concerned, It 
is the Ministry of Industry which 
should really give an adequate reply.

Shri L. Achaw Singh: I want to 
know what the hon. Minister has got 
to say about my suggestion. Are the 
agriculturists given proper incentives? 
They are not given fair prices for 
their agricultural products. The pre
vailing prices are only Rs. 9i- and 
Rs. 10:-. The average yield is from 
1.600 to 2,000 lbs.

Dr. P. S. Deshmukh: As every one 
in the House knows this is a pig 
question. I am glad that our attitude 
is changing so far as this is concerned. 
I think wfth the assurance and the 
statement made by my senior col
league Shri S. K. Patil, a general 
assurance will be carried to the Mem
bers of the House and to the farmers 
in India that at long last we are 
keener about giving incentives and 
better prices to the farmer.
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the hon. Member’s speech that he 
refers to khad meaning fertilizer 
thereby. The reason why we have 
been able to popularise this scheme 
of fertilizers was that we gave very 
large credit to the cultiva ors. When 
we preached the Japanese method we 
gave credit to the extent of Rs. 10 
crores. But those who took the ferti
lizers did not pay back. If this hap
pens everywhere it is impossible for 
others to get credit for fertilizers.

If there is unreasonable pressure 
being exercised in any place I can 
understand that it should not be done. 
But it is very necessary that whatever 
loans and advances are given to the 
cultivators should be returned so that 
other cultivators may get them.

What happened in Hyderabad was 
this. The whole scheme was taken up 
with very great enthusiasm. The 
Japanese method progressed tremend
ously. But the cultivators did not 
repay or the Government did not rea
lise the loang that had been advanced 
for the purchase of fertilizers with the 
result that next year they could not 
purchase anything and they could not 
get any money and the Japanese 
method did not make any further 
progress. So, we have to go in 
between the two extremes. This is, 
of course, a matter which rests entire
ly  with the State Governments. We

could not t«U them to go slow; it most 
be left to their discretion, otherwise 
they will ask me to make good what 
is not realised.

Mr. Depnty-Speaker: Does any
hon. Member want any particular cut 
motion to be put to the House »epa- 
rately? Or may I put them all 
together?

Some Hon. Members: Together.

Mr. Bepnty-Speaker: Then I will
put all the cut motions together.

The cut motions uere put and nepa- 
tived.

Mr. Deputy-8peaker: Now, the
question is;

“That the respective Supplemen
tary sums not exceeding the amounts 
shown in the third column of the 
Order Paper -be granted to the Pre
sident to defray the charges which 
will come in course of payment dur
ing the year ending the 31st day of 
March, 1960, in respect of the follow
ing demands entered in the second 
column thereof—

Demands Nos. 9, 25, 108, 121, 130, 
131.•’

The motion usas adopted.

I The motions for Demands for Sup
plementary Grants which were adopt
ed by the Lok Sabha are reproduced 
belotu—Ed.]

D em a n d  N o . 9— D e fe n c e  Serv icb b , 
E m c rx v E — A r m y

‘That a supplementary sum not 
exceeding Rs. 1,92,000 be granted to 
the President to defray the charges 
which will come in course of pay- 
ment during the year ending the 31st 
day of March, 1960, in respect of 
‘Defence Services, Effective—
Army’.”

D em a n d  N o . 25— O p iu m

“That a supplementary sum not 
exceeding Rs. 22,92,000 be granted to 
the President to defray the charges
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which will come In course of pay- of ‘Capital Outlay on Posts and Tele-
meat during the year ending the graphs (Not met from Revenue)’ ."
31st day of March, 1960, in respect 
of ‘Opium’."

D em a n d  N o . 108— C a p ita l  O u t la y  o r  
n o t  M in is t r y  o r  C o m m u n ity  D e v e 

lo p m e n t  ams C o -o p e r a t io n

"That a supplementary sum not 
exceeding Rs. 1,08,00,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 81st day of March, I960, in 
respect of ‘Capital Outlay of the 
Ministry of Community Develop
ment and Co-operation’.”

D em a n d  N o . 121—O th e r  C a p i t a l  O u t 
l a y  o r  th e  M in is t r y  o r  F o o d  an d  

A g r i c u l t u r e

“That a supplementary sum not 
exceeding Rs. 7,78,99,000 be granted 
to the President to defray the 
charges which will come in course of 
payment during the year ending the 
31st day of March, 1960, in respect 
of Other Capital Outlay of the Min
istry of Food and Agriculture’.”

D x m a n d  N o . 130—C a p it a l  O u t l a y  or 
t h e  M in is t r y  or St e e l , M in e s  a n d  

F u e l

‘That a supplementary sum not 
exceeding Rs. 5,55,00,000 be granted 
to the President to defray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1960, in res
pect of ‘Capital Outlay of the Min
istry of Steel, Mines and Fuel.' ”

D em a n d  N o . 131—C a p i t a l  O u t la y  o n  
P o s t s  a n d  T e le g r a p h s  ( n o t  m e t  f r o m  

R e v e n u e )

“That a supplementary sum not 
exceeding Rs. 1,000 be granted to 
the President to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1960, in respect

12.44 brs.

MOTION RE: SUSPENSION OF 
RULE

Mr. Deputy .Speaker: Now we will
take up the next item.

The Minister of State In the Minis
try of Home Affairs (Shri D a ts r ) :
Sir, I beg to move:

“That the first proviso to Rule 
74 of the Rules of Procedure and 
Conduct of Business in Lok Sabha 
in its app'.ica ion to the motion 
for reference of the Tripura Land 
Revenue and Land Reforms Bill, 
1959, to a Joint Committee of the 
Houses be suspended.”

Sir, I am go in g  to move a few 
moments hereaf ,er that a Bill known 
as the Tripura Land Revenue and 
Land Reforms Bill be referred to a 
Joint Committee of both Houses.

Mr. Deputy-Speaker: There are so 
many talks going on between different 
groups. It is difficult to carry on 
business here. Order, order. Some 
hon. Members do not even hear my 
calling. The hon. Minister may now 
proceed.

Shri Datar: It is proposed in the
motion that I am going to make that 
this Bill, namely, the Tripura Land 
Revenue and Land Reforms Bill be 
referred to a Joint Committee. You 
are aware of Rule 74 which says that 
such motions cannot ordinarily be 
made in respect of any matters refer
red to in sub-clauses (a) to (f) of 
clause (1) of article 110 of the Consti
tution. Here, in this case, we pro
pose to deal with the question of land 
reforms in general so far as the 
Tripura Administration is concerned.

Secondly, there were different 
pieces of legislation relating to land 
revenue administration. We thought
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that it would be better to have a 
detailed land revenue administration 
also provided for in this case. You 
will see that in chapter IV  of the Bill 
we are dealing with revenue, survey 
and settlement and the question of 
land revenue which, perhaps, will 
have to be altered if it becomes neces
sary. It has also to be considered. 
Then, we have got certain provisions 
relating to agrarian reforms, revenue 
administration and the question of 
compensation also.

These are 0 number of matters 
which would be in the interests of all 
of us to have these provisions 
considered very carefully by a 
Joint Committee. That is the 
reason why I am moving that 
that this particular proviso might 
be suspended and the House enabled 
to have this particular Bill referred 
to a Joint Committee so that we shall 
have the advantage of the views of 
the hon. Members of the Joint Com
mittee, because this Bill, as 1 have 
stated, lays down or consolidates the 
whole law regarding land revenue 
administration.

Secondly, it also deals with a num
ber of land reforms. So far as this 
part of the Bill is concerned, it is 
likely to be a model Bill to the extent 
that other States might take advan
tage of it. For this purpose I move 
that this particular proviso <1> to 
Rule 4 be suspended.

Shri Khusbwaqt Rai (Kheru: One 
a point of order. Sir. This proviso is 
always sought to be suspended when
ever a motion for a Select Committee 
is made like that.

An Bon. Member: Joint Committee.

Shri Kbnshwaqt Rai: So I request 
that a reference be made to the Rules 
Committee to change this Rule.

Mr. Deputy-Speaker: That would
be a different affair altogether. Now, 
for the present we shall decide; and 
if the hon. Member puts in a motion 
we will see whether that can be done.

The question is:

“That the first proviso to Rule 
74 of the Rules of Procedure and 
Conduct of Business in Lok Sabha 
in its application to the motion 
for reference of the Tripura Land 
Revenue and Land Reforms Bill, 
1959, to a Joint Committee of the 
Houses be suspended.”

The motion to os adopted.

11, IMS Tripura band Revenue 4672
and Land Reform* BiU

12.50 hr*.

TRIPURA LAND REVENUE AND 
LAND REFORMS BILL

The Minister of State la the Min
istry of Home Affairs (Shri Datar):
Sir, I beg to move:

"That the Bill to consolidate 
and amend the law relating to 
land revenue in the Union Terri
tory of Tripura and to provide for 
the acquisition of estates and for 
certain other measures of land 
reform be referred to a Joint 
Committee of the Houses consist
ing of 30 members; 20 from this 
House, namely: —

Shn Bangshi Thakur. Shri 
Runpsung Suisa, Shri Dharanid- 
har Basumatan, Shri Etikala
Madhusudan Rao, Shri Ghanshy- 
amlal Oza, Shri Bibhuti Mlshra, 
Major Raja Bahadur Birendra 
Bahadur Singh, Shri M. Gulam 
Mohideen. Shn Shobha Ram 
Shri Raja Ram Misra. Shri
J. B S. Bist, Shri N B.
Maiti. Shri H. Siddanan- 
jappa, Shri Dasaratha Deb, Shri 
Laisram Achaw Singh, Shri
Pramathanath Banerjee, Shri 
Tridib Kumar Chaudburi, Shri 
Ram Chandra Majhi. Shri Bijaya 
Chandrasingh Prodhan and the 
mover

and 10 Members from Rajya 
Sabha;

that in order to constitute a 
sitting of the Joint Committee the 
quorum shall be one-third of the
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total number of members of the 
Joint Committee;

that the Committee shall make 
a report to this House by the first 
day of the next session;

that in other respects the Rules 
of Procedure of this House rela
ting to Parliamentary Committees 
will apply with such variations 
and modifications as the Speaker 
may make: and

that this House recommends to 
Rajya Sabha that Rajya Sabha do 
join the said Joint Committee 
and communicate to this House 
the names of members to be 
appointed by Rajya Sabha to the 
Joint Committee.”

This is a comprehensive and per
haps. a model Bill dealing with 
two important categories of subjects. 
One is the land revenue administra
tion and the other is the much need
ed land reforms. So far as the first 
part is concerned, from the number 
of Acts and regulations to be repeal
ed you will find that there were dif
ferent Iw s in the territory of Tripura 
and we consider it would be better to 
have more or less uniform set of 
principle- on which the land revenue 
administration will be carried on. We 
have got i;md revenue codes or Acts 
in various parts of the States There 
are a n u m b e r  of common principles 
which rre accepted by most of these 
State K 'oondly. the land revenue 
adrrvv.^ue * <n should not only be 
ur> ie -;i' hw.‘ also progressive and
expeditious a< well. It is on account
of all ihr-' circumstances that for the 
fhvt tmv on a consolidated basis an 
attenv> iy made in part II of this Bill 
to deal with aJI questions relating to 
land revenue administration. The 
administrative machinery that has to 
carry on the land revenue work as 
also the assessment. survey and
settlement of lands has been dealt
with in this Part. It is natural that 
land revenue has to be assessed and 
from time to time it will also have to 
be revised Provision will have to be 
made for a proper survey of the land.

After all lands are surveyed and they 
are duly brought under settlement. 
Then it would be easy to know both 
for the Government and the people as 
to what are the principles on which 
the lands have been surveyed and 
who is the owner or the person in 
possession or occupation of the 
various lands. The House is aware 
that there are some provisions of this 
na'ure in other State Acts dealing 
with what are commonly known as 
the record of rights. They give to us, 
at a glance a picture of ihe title as 
also the question of occupation of 
various lands, how the title has 
accrued from one person to the other 
and how the record of rights would . 
give to us at any time a picture of 
the title and possession as also the 
other particulars that are needed not 
only by the Government but by the 
common people also. These are the 
various provisions that have been 
made in Part II for the purpose of 
having, as I have said, a proper land 
revenue administration. It is not 
nece'sary for me at this stage to go 
into details because most of these 
provisions are akin to those in other 
States. A few are there which are of 
a peculiar nature as land tenure here 
has certain specialities of its own. All 
the snme, for the first time a systema
tic attempt is made to have a uniform 
law and a proper procedure for the 
purpose of land revenue administra
tion. Here and there you will find 
provision has been made for correct
ing the records or for the aggrieved 
party to approach higher authorities 
in appeal or revision whenever any 
particular point is found against him

I would then pass on to the more 
important problems, so far the 
rights over the lands are concerned. 
There are certain peculiar features in 
the territory of Tripura and I shall 
give a brief history of them. In 
Tripura 3626 village? cover an area of 
4116 square miles The total area 
comes to 26 lakhs of acres of which 
the area sown is about 3.9 lakhs. The 
main crops are rice and jute. A five 
year programme has already been 
settled by the Government for co
ord nating and completing an aecu-
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rate survey of all these lands and the 
work has already been going on in 
two sub-divisions out of ten. It is 
expected \hat by 1964 there would be 
a complete survey of all the lands in 
this territory at a cost of about Rs. 
1-33 crores. That work is already 
proceeding.

There are about four categories of 
lands in Tripura territory. The first 
is what are known as kayami taluks 
which are permanently settled estates 
comprising an area of about 1.45 lakh 
acres. With regard to this you will 
find that very substantial revisions 
are being proposed in this Bill. The 
second category is takshichi which 
comprised of estates settled for stated 
purposes mostly for 20 yean with 
rights of renewal. They comprise an 
area of 65507 acres out of which 54630 
acres are under tea cultivation. The 
third category—Niskar lands—is
revenue free lands held by religious 
or charitab’e institutions and ex- 
Govemment servants or other* for 
past services and they cover an area 
of about 2956 acres. A great bulk of 
this area is cultivated by tenants or 
crop sharers. So far as these are
concerned, they are heritable but not 
transferable, so far as the tenants are 
concerned. Lastly, we have khasma- 
hals tenure which is more or less 
prevalent elsewhere also. They are 
ryotwari holdings, comprising an area 
of about 201,900 acres. These holdings 
are generally small but in a few cases 
ryotwari holders called Jotedars hold 
comparatively larger areas. The
rights of ryotwari ho'dings are not 
defined in any statute but they 
generally enjoy by custom permanent, 
heritable and transferable rights. In 
these lands too the tenants are crop 
sharers. There are sub tenants also.

When the question of land reforms 
was taken in hand, Government had 
to consider in particular certain 
reforms so far as what are known as 
the intermediaries are concerned—
that is, those who derive some bene
fits from the persons who are in 
actual occupation of the land. They 
give a small fraction by way of land

revenue to the Government Thus 
they are between the aciual cultivator 
and the Government It was consi
dered that so far as this clast ot 
intermediaries is concerned, they 
ought to be abolished as a cUuw. 
Therefore, the first reform that has 
been effected in this respect is that all 
these persons, the intermediaries, will 
have to disappear and the lands will 
have to be given to the parsons who 
are in actual occupation of the lands 
with ownership rights. But whenever 
there are certain intermediaries who 
are prepared to carry on the actual 
cultivation of the lands—personal 
cultivation—then their case will be 
considered. I shall further point out 
that we have laid down certain limits 
and within those limits—family basis, 
primary basis e.c.—they will be enti
tled to retain a portion of the land 
provided they are prepared to culti
vate it on a p&sonal basis. Erubjact 
to this, naturally ail the rights of the 
intermediaries will have to be taken 
away and those who are in actual 
occupation of the lands will have to 
be made owners of these lands. 
Therefore, ownership rights have to 
be vested in these persons whose 
number is fairly large. That is the 
first most important scheme of 
reforms that has bean brought into 
this present Bill.
13 h rs.

Then, according to the present Bill 
the idea is that the persona who will 
become the owners, either those who 
were formerly intermediaries but who 
propose to keep the minimum extent 
of land for their personal cultivation 
or the large number of actual occu
pants who are clothed w-th ihe rights 
of ownership, this big class, will be 
known as the “raiyats”. They are 
“raiyats” not only in the sense that 
they actually cultivate the land but 
they are owners of the land as well. 
That is the reason why this particular 
expression has been used in this Bill

Thereafter, naturally, certain right* 
of intermediaries will have to be 
abolished, in the sense that they will
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have to be taken over by Govern
ment These rights, as 1 shall be 
pointing out In the course of my 
speech, will have to be acquired by 
giving them compensation, lire ques
tion of compensation, naturally, as 
you are aware, is a very difficult 
ques ion. We have to take into con
sideration the various principles that 
today we accept so far as they consti
tute the vital and fundamental princi
ples on which land revenue is to tx 
baaed.

I shall be pointing out how the 
principles of compensation have been 
laid down- As the House is aware, it 
is for this hon. House and the other 
House to lay down the principles of 
compensation. That also has been 
provided. The lands will be vesting 
in Government and compensation 
according to a certain category, 
according to certain principles or 
graded principles will be paid to the 
various intermediaries and thereafter 
the intermediaries as a class will dis
appear. Those of them who can keep 
with them a certain minimum acreage 
of land will also become, what we 
call, “raiyats”; they will not be inter
mediaries at all. As ‘Yaiyats”, land
holders or owners certain rights are 
given to them, which have been dis
cussed in great detail in this Bill and 
to which I would be very briefly 
making a reference.

The next question is whether it 
would be open to a “raiyat" to lease 
his land to tenants. These tenants 
are known as “under-raiyats". It has 
been made possible. In the cases that 
have been specified it would be open 
to a “raiyat" to lease his land to an 
“undar-raiyat” subject to certain 
conditions. Those conditions also have 
been specified. One of the conditions 
is that there ought not to be, what 
you call, uncertainty or suspense of 
tenure. Therefore, it has been laid 
down that whenever any such lands 
are to be let out or leased to a tenant, 
who will be called an “under-raiyat”. 
the minimum period would be five 

' years. The period of five years can, 
however, be renewed from time to 
time. Conditions have been laid down

under which if the tenant does nut 
carry on his work properiy, if the 
tenant is gui’ty of active was e or he 
does not fulfil certain other conditions 
which have been laid down, then be 
will have to be evicted from the land. 
The question of eviction is a very 
important one. While, on the one 
hand, we ought to avoid unfair evic
tions, on the other hand, it might 
be necessary to enforce evictions 
when the persons in occupation 
do not carry on the work pro
perly. After all, above the inter
ests of an individual in bis culti
vation there is naturally the interest 
of the society or the State and, there
fore, there ought to be a proper atten
tion to the lands and the crops will 
have to be properly reaped. If the 
lands are allowed to go waste or are 
not at-ended to, to that extent you 
will find that it is a loss to the State 
as well. Therefore suitable provi
sions have been made.

Then, one of the most important 
points that have been dealt with in 
this section is the fixation of rent- 
How the rent is to be fixed has been 
dealt with by pointing out how gross 
revenue has to be taken into account, 
how the actual revenue has to be 
taken into account and what are 
the principles On which the actual 
rent that a tenant has to pay is to be 
fixed. That point has also fully dis
eased. Whenever a question arises, 
naturally, the question of compensa
tion has also to be taken into account.

These are some of the important 
points so far as the main purpose is 
concerned. I might also point out 
here that the Bill deals with certain 
other very important points which 
have to be noted. It deals with the 
question of ceilings. So far as the 
question of ceiling is concerned. it 
was a matter which had been agita
ting the minds of the public for a 
number of years. At public meetings 
also this question has often been rais
ed There have been different 
opinions on this. Sometimes it is 
stated that there should be no ceiling 
at all, at some other time it is stated 
that ceilings should be fixed at a 
particular number of acres, and there
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are others who say that it should be 
fixed either at a lower figure or a 
higher figure. All these points will 
have to be considered, as far as possi
ble, from an all-India point of view 
to the extent that a uniform principle 
regarding ceiling is accepted. This 
question was considered in all its 
details and after a thorough consid- 
deration by the Government of India 
in consultation with the Planning 
Commission we have arrived at 
certain principles.

All these principles have been noted 
in the three Bills that this House 
will have to deal—the Tripura Bill, 
the Manipur Bill which is of a similar 
nature though there are certain 
departures because of the local con
ditions. and the question of ceiling is 
also common to Delhi. There has 
been a slight change so far as the 
number of acres is concerned but, all 
the same, you will find that for the 
first time the Government of India 
have come to certain definite princi
ples so far as land reforms are con
cerned Ail these principles, especial
ly those with regard to the ceilings, 
have been noted m all the three Bills 
with which this hon House will have 
to deal—as I have already said, one 
is the Tripura Land Reforms Bill 
which 1 am placing before the House, 
and other is the Manipur Bill and the 
third i.s a shorter Bill dealing mostly 
with the question of ceilings in the 
Delhi territory. You will find that, 
.‘•ubjecr to a small variation in the 
actual extent of re . ling, certain com
mon principles have be< n laid down  
arid they are generally followed

I may also make a mention here 
about what is known as “basic hold
ing". “Basic holding” is the most 
minimum extent of land that a man 
can have. It has another bearing also 
which should be taken into account, 
namely, that in India there are a 
number of States, especially hilly 
areas, where the evil of fragmentation 
has been going apace. That is an evil 
which has to be checked. Therefore, 
in the two Bills relating to Tripura

and Manipur provision has been made 
for the prevention of fragmentation. 
For that purpose the “basic holding” 
has also to be clearly laid down. In 
this case we have laid down two 
standard acres—there are different 
types of measurements and a standard 
type will be arrived at—as the “basic 
holding”.

Then we have defined also a family 
holding. A family holding is one in 
which there are ordinarily five mem
bers. The House will see that accord
ing to the definition, a family would 
consist of the husband, the wife, their 
children and their grand-ehildren 
also. They would constitute a family. 
If the number of family members is 
five, then, they would be entitled to 
have a land which is equal to a family 
holding. But, if it is found that there 
are more members, something more 
will have to be given, but the maxi
mum limit of a basic holding, however 
large a family may be, has been laid 
down at 50 in the present case and in 
Delhi, if I mistake not, it is laid down 
at 60. So, you will find that the 
family holding has also to be taken 
into account

111611, as far as the question of what 
is known as the fixation of a ceiling 
is concerned, certain procedures will 
have to be gone through. The man’s 
total extent of land will have to be 
found out, wherever the land is. 
Then, he will be entitled to keep a 
minimum for his own cultivation, and 
a minimum when there is a family. 
In excess of this, whatever remains, 
or, in excess of the prescribed ceil
ing, whatever remains win have to go 
either to Government or to such of 
the tenants as are not in possession 
of such holdings. That i.-, how the 
question is very important You will 
find that a large measure of the 
acreage of such territories would be 
thus made available for distribution 
amongst those who would make better 
use of the land. For example, if 
there is a co-operative society or if 
there are other institutions of public 
interest,—the word* “public benefit”



have also been defined—after the 
Ooyernment takes all these lands, 
tjMjy will keep to themselves the 
power of distributing these lands lor 
proper purposes. The details will be 
worked out and the advantage will 
be that all the excess or surplus land 
wilt be available for distribution to 
proper persons.

Then the words “personal cultiva
tion” have also been properly describ
ed. The maximum rent ha3 been pro
vided for. I have already pointed out, 
the ceilings. Compensation rates 
have also been mentioned. Fragmen
tation has been provided against.

There is one more point which is 
of interest to persons who belong to 
the Scheduled Tribes. The lot of 
Scheduled Tribes is far from satisfac
tory. If, for example, a free sale or 
transfer of lands from them is allow
ed, the poor and helpless people will 
be completely deprived of their lands. 
Therefore, certain restrictions on 
alienations have been Jaid down. 
There can ' be no opposition to their 
transferring lands to the members of 
Scheduled Tribes, but a transfer to a 
non-Scheduled Tribe member could be 
effected when it has been consented 
to by the Government authorities. 
Government authorities will consider 
all the questions as to washer there 
is any such need of a transfer to a 
non-Scheduled Tribe member from a 
Scheduled Tribe member. I know 
that such restrictions against aliena
tions have been highly beneficial to 
the member of the Scheduled Tribes 
because, thereby, they will not lose 
lands. If moneylenders and others 
take advantage of the general law, 
than these poor people will, as I have 
stated, be completely deprived of 
their lands. So, in their interests, 
certain restrictions on their right of 
free transfer have to be laid down.
This has been duly provided for.

Now, I shall very briefly pass over 
certain provisions in this Bill. So far 
u  Part I is concerned, as I have stat
ed, it deals with certain definitions.
I would request the House to note the
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definition of the expression “family 
holding”. It means the land used for 
agricultural purposes which is equal 
to 8‘ 4 standard acres in area. There 
are persons under disability where 
they can keep certain lands with them 
or they can lease them to others. 
These persons under disability are: a 
widow, a minor, “a woman who is 
unmarried or who, if married, is 
divorced or separated from her 
husband or whose husband is a person 
falling under item (iv ) or (v )". The 
persons falling under these items are: 
a member of the Armed Forces an<* 
persons who are incapable of culti
vating land by reason of some physi
cal or mental disability.

Then 1 would request the House to 
note the definition of “personal culti
vation” . Personal cultivation means:

“ (i) by hh own labour, or

<11) by the labour of any member 
of his family, or

( 111) by servants or by hired 
labour on wages, payable in 
cash or in kind but not as a 
share of produce,” .. . etc

“But not as a share of produce" has 
been purposely put in because, other
wise, what will happen is, personal 
cultivation would become only a sub
terfuge. The explanation under this 
definition is very important. It says:

“Land shall not be deemed to be 
cultivated under the personal 
supervision of a person or a 
member of his famiiy unless. .

This is very important—

“such person or member resides 
m the village in which the land 
is situated or in a nearby village 
situated within a distance to be 
prescribed, during the major part 
of the agricultural season;” .

This explanation has been put in so 
that advantage of any defect in the 
definition of personal cultivation
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should not be taken as to mean that 
there is an absentee landlord. The 
words “personal cultivation" has to be 
understood in the specified and limited 
sense that has been employed here.

Then ‘ ‘public purpose” has been 
specifically mentioned in the Bill, 
because there should be no doubt as 
to the disposal of the land. Whenever 
land has to be taken or vested with 
Government, and when the land has 
again to be given to others, there 
should be no defect in the procedure 
at all. “Public purpose” includes:

“a purpose connected with allot
ment of land to cultivators, 
under-raiyats ejected as a result 
of resumption, landless agricul
tural workers or co-operative 
farming societies;'*.

Then, the House will kindly note 
the definitions of “raiyat" and
“under-raiyat” . Further, a standard 
acre means one acre of ‘lunga’ or ‘nal’ 
or two acres of ‘tilla’ land. These are 
the peculiar terms which are in use 
in Tripura.

1 would not like to go through Part
II of the Bill except to point out that 
the usual provisions regarding the 
land revenue administration have
been elaborately dealt with here,
because, as I have stated, this is going 
to be a consolidated piece of legisla
tion so far as land revenue adminis
tration in Tripura is concerned. Ail 
these provisions will be found, in 
effect, either in the land revenue Acts 
or codes of other States.

Then I would invite the attention of 
the House to Part III where the rights 
of raiyats in land are dealt with. 
Rights of the raiyats, in the sense that 
1 have already i'x?lai:jed, would mean 
that the land shall be permanent, 
heritable and transferable. This is 
mentioned in clause 102. The basic 
bolding has also been referred to. 39 
standard acres is the “permissible 
limit” for a person under disability,

and this has been laid down in clause 
108. The maximum rent has also been 
provided for.

I would here mention one important 
point. We have laid down the date 
as 10th August, 1957, in clause 10fc 
It was the date when, for the first 
time, it was announced that Govern' 
ment were undertaking a detailed 
measure for the purpose of land 
revenue administration in Tripura. 
Therefore, whatever has been done 
after 10th August, 1957 will have to 
be disregarded.

The rights of under-raiyats have 
been defined in Chapter X. 8c  far as 
reasonable rent is concerned, I invite 
the attention of the House to clause 
118, especially sub-clause (S). To 
determine the reasonable rent, the 
competent authority shall have regard 
to a number of circumstances, which 
have to be fully considered. If, for 
example, there is an under-raiyat who 
does not pay, he will have to be 
evicted. That is made clear in clause 121.

If any improvements are effected in 
the land, the advantages will continue 
to subsist in the person who has 
improved the land. There are pro
visions about 'surrender and an under- 
raiyat shall be liable to pay to Gov
ernment in respect of that land com
pensation as determined under article 
3.

A  list of raiyats has to be prepared 
and something like a right of pre
emption has been given. If a raiyat 
proposes to sell his land, he will 
have to give the first opportunity of 
purchase to an under-raiyat. That is 
provided in clause 184. The pro
cedure that is to be followed has also 
been dealt with.

Then, 1 would invite attention to 
Part IV, which deals with the ques
tion of acquisition of estates and 
rights of intermediaries. An inter
mediary has been defined as,
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“a person who holds in. an estate 
the right, title or interest ot a 
talukdar and includes—

(i) a person who holds land 
either revenue-free or at a 
concessional rate, and

(ii) a tenure holder,”

The whole procedure has been dealt 
with and how the compensation has 
to be found out has been discussed in 
subsequent clauses, starting from 
chuiae 138. Rights ot intermediaries 
to certain lands provided they are 
prepared to cultivate them are dealt 
with in clause 13B.

Assessment and payment of com
pensation has been discussed in 
Chapter XII. I would not at this 
stage deal with it, except to invite 
attention to clause 148, where it is 
laid down how for the purpose of 
assessment of compensation payable 
in respect of an estate, the grots 
income has to be found out as also 
the net income and also how the 
final form has to be worked out. 
Clause 149 says:

“The compensation payable to 
an intermediary shall be a multi
ple of bis net income

TCiis multiple is being gradually 
reduced. When the net income does 
not exceed Rs. 1,000, it is 15 times; 
between Rs. 1,000 and Rs. 2,500, it is
12 times. Then it goes down to all 
times, 10 times and finally 2 times. 
So, you will find that it depends on 
the extent of the net income.

One very salutary principle has 
been followed so far as religious and 
charitable institutions are concerned. 
I would request the House to note 
clause 149(2) which says:

“ ( 2) where the net income or 
any portion ot the net income 
tram tax estate is dedicated exclu
sively to charitable or religious 
purposes, the compensation pay
able in respect of such net income

or portion shall, instead of being 
assessed under sub-section ( 1), 
be assessed as a perpetual annuity 
equal to such net income or por
tion, as the case may be..

This has been made an exception to 
the general rule, because it is desir
able that such religious and charitable 
institutions should be carried on well 
and their income should not be 
depleted as far as possible.

Part V deals with the ceilings on 
land holdings. Here we have given 
the definition of the word 'family', as 
I have pointed out and 25 standard 
acres in the aggregate has been fixed 
as the ceiling. They are not to exceed 
50 standard acres in any case. What 
is to be done with regard to the 
excess land and how it is to be dis
tributed are also laid down here.

Clause 172(1) says:

“Where any excess land of a 
raiyat is in his actual possession, 
the excess land shall vest in the 
Government” .

Where any excess land of a raiyat 
vests m the Government, Government 
shall pay compensation to the raiyat 
in the first instance. That is a wel
come departure made in this case and 
Government wi'a recover it from 
such persons as are liable, thereto. 
When it is found that the amount is 
not paid, it carries interest at 2J per 
cent

Prevention of fragmentation is a 
matter which has to be duly attended 
to. You will find it in Chapter XIV 
Fragment means a holding of less 
than two standard acres in area. In 
all cases where a land has to be 
settled on a person, this has to be 
taken into account, viz., that a hold
ing should not go below two standard 
acres.

Lastly, I invite attention to clause 
190:

‘Vo  transfer ot a land by a 
person who is a member ot the
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Scheduled Tribes shall be valid 
unless—

(a) the transfer is to another 
member of the Scheduled 
Tribes; or

(b) where the transfer is to a 
person who is not a member 
of an'y such tribe, it is made 
with the previous permission 
in writing of the Collector; 
or

(c) the transfer is by way of 
mortgage to a co-operative 
society.”

Clause 192 says that this Act over
rides all other Acts and the Schedule 
lays down the enactments which have 
been repealed.

Sir, for the first time this Bill con
solidates the whole law relating to the 
land revenue administration and it 
incorporates a large number of very 
welcome provisions so far as the ques
tion of land reform is concerned. 1 
am confident that the provisions of 
this Bill will commend themselves to 
the approval of the House.

Before I conclude, I should like to 
make a reference to our desire to have 
the provisions of this Bill duly scru
tinised and improved, where improve
ment is necessary, by a Joint Commit
tee. As I said, this is a very important 
Bill dealing with land reforms in par
ticular and s o ,  1 a m  confident that this 
Bill will emerge from the Joint Com
mittee in such a manner that it will 
be useful and progressive and it will 
not only be in the interests of Tripura, 
but will serve a s  a  model to other 
States also.

Mr. Deputy .Speaker : Motion mov
ed:

'That the Bill to consolidate and 
amend the law relating to land 
revenue in the Union Territory of 
Tripura and to provide for the 
acquisition of estates and for cer
tain other measures of land re

form be referred to a Joint C«n- 
mittee of the Houses consisting ot 
30 members; 20 from this House, 
namely:—

Shri Bangshi Thakur, Shri Rung- 
s i i n g  Suisa, Shri Dharanidhar 
Basumatari, Shri Etikala Madhu- 
stidan Rao, Shri Ghanshyamlal 
Qza, Shri Bibhuti Mishra, Major 
Raja Bahadur Birendra Bahadur 
Singh, Shri M. Gulam Mohideen, 
S h r i  Shobha Ram, Shri Raja Ram 
Ulisra, Shri J. B. S. Bist, Shri N.
B- Maiti, Shri H. Siddananjappa, 
Shri Dasaratha Deb, Shri Laioram 
Achaw Singh, Shri Pramathanath 
ganerjee, Shri Tridib Kumar 
fnoucfnuri, Snii "Ram Uhanctra 
jflajhi, Shri Bijaya Chandrasingh 
f>rodhan and Shri B. N. Datar.

and 10 members from Rajya Sabha;

that in order to constitute a sit
ting of the Joint Committee the 
quorum shall be one-third of the 
total number of members of the 
Joint Committee;

that the Committee shall make 
a report to this House by the flr»t 
day of the next session;

that in other respects the Rules 
of Procedure of this House relat
ing to Parliamentary Committees 
will apply with such variations 
and modifications as the Speaker 
may make; and

that this House recommends to 
Rajya Sabha that Rajya Sabha do 
join the said Joint Committee and 
communicate to this House the 
names of members to be appointed 
by Rajya Sabha to the Joint Com
mittee.”

(Ordinarily those Members who are 
the Joint Committee are not allow 
to take part in the discussion. But i 
this case that rule cannot be enforce* 
pecause there would be no other Men 
Derg to participate.
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Shrl P m o t Am  Deb (Tripura): Sir,
I  welcome this type of Bills, because 
the Tripura Land Revenue and L>and 
Reforms Bill provides for certain 
benefits to the people of Tripura. I 
am glad that after a long delay at 
least now our Home Ministry have 
now made up their mind to bring such 
a  BilL Because, I have been urging 
tor such a Bill since 1952 in thin very 
House. This provides certain good 

like ceiling limits, and also cer
tain rights to under-raiyats and safe
guards to people belonging to Schedul
ed Tribes. But, at the same time, it 
cannot be said that this Bill is without 
limitation; it has certain very serious 
limitations. r
1S.S1 hr*.
[P andit Thakur Das Bhaboava in the 

Chair]
Section 15 of the Bill deals with 

unauthorised occupation of land. Thi* 
section provides that any person who 
occupies, or continues to occupy Gov
ernment land unlawfully could be 
summarily evicted and punished. Here 
we must not forget one factor which 
prevails in Tripura. As you know, in 
the past there was not much pressure 
at land in Tripura. A  lot of land re
mained uncultivated in our State from 
time immemorial, even though the 
then ruler of Tripura State had been 
inviting and encouraging people to 
reclaim and cultivate land. The prac
tice then was that after they had re
claimed the land they had to submit 
their application for settlement on 
such land. That practice has been 
going on in Tripura State for a long 
time The people of Tripura, particu
larly the Tribal people who are accus
tomed to shifting cultivation—which Is 
called rum cultivation—generally they 
were reluctant in the past to go to 
settle in the plains. They always pre
ferred shifting cultivation. This sys
tem prevailed until they were encour
aged to go to the plains and settle 
themselves there. Even now our peo
ple cannot forget this practice com
pletely. It is only recently that the 
Tripura Administration has started re
questing the people not to occupy land 
illegally. So, at the present moment, 
illegal occupation Is not taking place. 

804 (A i) LSD—B.

But, in the past, a large number of 
tribal people—some non-tribai people 
also,—some refugees, some ex-tea 
garden labourers, some Hindustani* 
speaking people, some Manipuris and 
Muslims, they reclaimed a large part 
of the land in Tripura State, and they 
are cultivating them even now. They 
have submitted to the administration 
to settle them in those lands but they 
are no getting those lands at present.

Now section 15 says that people who 
occupy, or continue to occupy Govern
ment land illegally or unlawfully 
would be summarily evicted. If you 
apply this provision immediately the 
effect would be that quite a large 
number of tribal people, landless pea
sants, Muslims and other people, they 
would be evicted from their lands. 
Therefore, I would suggest that when 
the Select Committee considers this 
Bill they should see to it that some 
provision is made whereby those peo
ple who are otherwise landless and are 
holding less than a family holding, 
whether legally or illegally, their pos
session is recognized, provided they 
possessed that land till 1958. From 
now on that practice should not be 
permitted. I am only suggesting that 
certain historical backgrounds and 
certain factors should not be ruled out 
by this Bill. So, I would request the 
Home Minister to consider this point 
when the Bill is considered in the 
Select Committee.

Then I come to the provision relat
ing to uncultivated land. Section 109 
provides that if any land has remained 
uncultivated for a period of not less 
than two consecutive years, the Col
lector can, if he thinks it At, lease the 
land. We must give careful considera
tion to this clause. Quite a large num
ber of people, who may have land in 
their possession, may not be be able 
to utilize or cultivate the land fully 
because they are very poor. Now 
merely because these people could not, 
because of financial difficulties, afford 
to cultivate their land for two years, 
they should not be evicted and their 
lands leased out to other people. In 
stead of a provision like this, I expect-
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ed that Government would make a 
provision in the Bill itself to provide 
agricultural loans to poor peasants in 
order to enable these people to utilize 
tbeir lands properly. In that case, they 
can utilize their land fully. Instead of 
providing that, the Government here 
says that in the case of any person 
who fails to cultivate his land for two 
consecutive years, the Collector may, 
if he thinks fit, lease out the land to 
other people. It is not fair to the poor 
people to have a provision like this. 
I f  you keep this provision as it is, I 
am afraid, a large number of people 
will be evicted or displaced from their 
land, because they have kept their 
land uncultivated.

■ Then I come to clause 121, which 
relates to the eviction of under-raiyat. 
Here some of the provisions seem to 
be good. The raiyat has been given 
certain rights in -the case of eviction 
of under-raiyats. There can be no 
objection to the raiyat asking for the 
land for personal cultivation. But here 
I would suggest that at least for 
default in payment of rent the under- 
raiyat should not be evicted. If neces
sary, his produce or movable property 
may be seized and auctioned so that 
rent may be realised. But, for that, 
he should not be evicted from his land.

Another sub-clause says that if the 
under-raiyat intentionally or wilfully 
comm ts such acts of waste as are cal
culated to impair materially or per
manently the value or utility of the 
land for agricultural purposes, he can 
be evicted. In that case, my sugges
tion is that some other action may be 
taken. If you evict the under-raiyat 
from his land, then he will have no 
income and his family will more or 
less be extinguished. So, his movable 
property and produce of the land may 
be auctioned, if necessary, and other 
measures may be taken to recover the 
money. But you should allow him to 
cultivate the land or repay the loss 
suffered by the raiyat. So, I am unable 
to accept this sub-section as it is. I 
suggest that it should be amended 
accordingly.

Then 1 come to restoration of pos
session of land in certain other cm—. 
Here the section says that if the 
under-raiyat was displaced, either by 
voluntary surrender or by force lor 
the raiyat, he may be able to restore 
his land, provided such eviction has 
taken place on or after the 10th August 
1837.

Here, I want to draw the attention 
of the House to the fact that this 
draft Bill was discussed in the Ad
visory Committee for the Union Terri
tory of Tripura. This draft BiU was 
also published in the Tripura State 
Gazette of the 15th August, 1957. It 
was suggested in the Advisory Com
mittee that an under-raiyat in whose 
case eviction took place on or after 
the first day of January, 1954, should 
have the right to restore his land. 
That provision was there. But now 
I see that this date, namely, the first 
day of January 1954, has been shifted 
to the 10th August, 1957, that is, you 
have shifted it by four years. I do 
not know why this change has been 
made. Possibly it may be because 
of heavy pressure from the vested 
interests in Tripura State.

I had made representation in a num
ber of cases to the Home Ministry and 
to the Tripura Administration. From 
1954 to 1957 heavy eviction had al
ready taken place in Tripura State. 
If you collect facts, you will find 
that major eviction had taken place 
during this period because big 
jotedars and zamindars apprehended 
that such type of a Bill was coming 
before the House *nd that when that 
Act would come into force in Tripura 
State they might not be able to evict 
all these under-raiyats etc. That is 
why this thing has taken place.

Take for instance Baisnapur area in 
the Subroom sub-division. There are 
25 to 30 tribal people there. They 
were under-raiyats of a certain big 
jotedar who happened to be a Psk 
national. Now he has transferred 
that property to certain relatives of 
his there. Thase tribal people had



been cultivating that land for the last 
40 years. They possessed the re
ceipt* also. Ultimately what happen
ed is that this jotedar sold his land 
to the Relief Department and the 
Belief Department toy arrangement 
gave that land to certain refugees. 
Then the cases arose and ultimately 
with the help of the Police this big 
jotedar was successful in evicting 
thse tribal people. It happened in 
1985, if I remember correctly. These 
people were put under Police custody 
and were forced to sign a surrender 
bond under Police custody. These 
tribal people have now become abso
lutely pauperised and physically evict
ed from that land. Whenever I ap
proached the Tripura Administrator 
he said, "You may advise your people 
to take the legal course. We cannot 
do anything from the administrative 
side. They must approach the civil 
court.” They say like that. If you 
provide this first day of January, 1954, 
these people can also restore that 
land.

Another case is of Mohan Bhog 
area which is Sonamura sub-division. 
There also for the last 25 years a 
section of the tribal people had been 
occupying that land. They were also 
paying regularly rent to the raiyat 
and that raiyat also was not willing 
to evict them. But ultimately the 
land was taken away from them. It 
was acquired by the Relief Depart
ment. These tribal people were ulti
mately evicted from that land. Re
garding that also I made representa
tions to the Tripura Government and 
here to the Home Ministry also. But 
every time I received some sort of an 
assurance. At one time I was very 
much surprised to see the Revenue 
Secretary of Tripura advise me say
ing “You better advise your people to 
find out certain other places and first 
priority would be given to them to 
rehabilitate them in certain other 
places, because the land had already 
been settled in 1955. Why should the 
already settled people be evicted from 
that land?" I fully appreciate that 
We Rm*t rehabilitate other people also
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but that should not be done at the 
cost of the poor people who were al
ready settled on that land. That 
should be done by acquiring land from 
those who have got sufficent land and 
by reclaiming the khas land. That 
must be done that way and for any 
type of rehabilitation these poor 
people should not be affected.

Not only here but in Teliamura and 
Dharmanagar and in so many other 
places this type of eviction has al
ready taken place between 1950 and 
1957. That is why I request the hon. 
Home Minister that he should keep 
to the original proposal published in 
the Tripura State Gazette where the 
date was mentioned as ‘on or after 
the first day of January 1954’. That 
should be retained. If you retain 
that then at least you will be able to 
protect a good number of the evicted 
under-raiyats. If you put it as ‘on 
or after the 10th August, 1957’ then 
a very small number of people may 
be benefited and a large number of 
people who have already been evict
ed would not be in a position to res
tore their lands.

I also welcome the provision re
garding the safeguards to the tribal 
people because these people are very 
backward economically, politically and 
also socially. They should be given 
certain safeguards in relation to land. 
Our Commissioner for Bockward 
Classes, Shri Shrikant, has also sug
gested that certain measures should 
be taken so that these Scheduled 
Castes and Scheduled Tribes people 
may have certain safeguards regard
ing land also. But to me it is not a 
new thing in Tripura. I should re
mind this House that in Tripura dur
ing the Maharaja’s time also some 
sort of safeguards of land these tribal 
people enjoyed. But they were not 
this type of safeguards. They were 
other type of safeguards. At that 
time the Maharaja reserved certain 
portions of land completely for the 
tribal people to which only the
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tribal people were accessible. Only 
they were allowed to settle on that 
land and others were not allowed to 
settle in that particular area. In 
that area this transfer of land from 
tribal to non-tribal people is absolute
ly prohibited. But due to certain 
other reasons we should not maintain 
that position because the situation 
now is not suited to that So I wel
come this suggestion. But at the 
same time I do not agree with one 
proposition namely transfer of land 
to a co-operative society can be vali
dated. I  do not agree with that. If 
you allow these co-operative societies 
to take their land, what would 
happen? On the one hand by clause 
290 you are giving certain guarantee 
to the tribal people so that individual 
non-tribals may not snatch away their 
land, but on the other hand you allow 
a group of individuals, who can form 
into a co-operative society, to take 
away the land of the tribal people in 
the name of the co-operative society. 
The effect is the same. These tribal 
people cannot retain their land. Be
cause they are backward, under 
pressure, they may be forced to leave 
their land. That is why we want 
certain types of guarantees. If you 
at all want to allow co-operative 
societies, they must be co-operative 
societies which are for the interests 
of the tribal people. The member
ship of the co-operative societies must 
be restricted to tribal people only: not 
to any ipthar. I f  you accept this 
position, I am prepared to accept 
these co-operative societies. If you 
allow all people generally, I cannot 
accept this proposition. Because, at 
the outset, I say, instead of allowing 
Individual non-tribals to encroach 
upon tribal land, you will be allowing 
a group of individuals who can form 
a co-operative society. That provi
sion must be there.
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I would like to draw your attention 
to another point. In the Bill which 
was published in the Tripura State 
Gazette in 2957, that is the Draft

Land Revenue Bill, there was one 
provision, which said that a holding 
or part of a holding of a raiyat be
longing to a Scheduled Tribe which 
is transferred in contravention of the 
provision relating to safeguarding the 
interest of the Scheduled Tribes shall 
be forfeited to the Government and 
the Collector may settle it on any 
person belonging to Scheduled Tribes 
within the permissible limit. In the 
present Bill, that provision is not 
there. You say that the transfer is 
invalid. But, you do not say what 
would happen if that transfer is con
sidered invalid. There must be a
certain clause by which that land 
should be forfeited to the Govern
ment and the Government or the pres
cribed authority should settle that 
land to a member of the Tribal family 
only: not to any other member. That 
provision must-be there. In the pre
sent Bill, it is not there. It la 
missing.

Then, I come to distribution of 
land. When this Bill comes into 
force, at least some land may come 
under the disposal of the Govern
ment, due to resumption after the 
ceiling is imposed. One thing is 
seriously missing here, as to how 
these Government khas land or the 
surplus land would be distributed. 
When the draft of this Bill appeared 
in the Tripura Gazette, it was there. 
Who will get first? How will the 
land be distributed? It was there. 
In the present Bill, I do not find that. 
Therefore, I suggest that in the dis
tribution of the surplus land, the 
priorities must be fixed. Priority 
should be the first to the under- 
raiyats who have been ejected from 
the land on the ground that it is re
quired for personal cultivation. Be
cause, we have provided the right to 
resume certain lands for personal 
cultivation and on account of that, 
certain under-raiyats may be evicted. 
When such surplus land is ditributed, 
we must give the first priority to the 
under-raiyats who have been already 
ejected from the land. We must

11, 1959 Land Revenue and 4696
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exhaust this first. Because, these 
people had already their land and 
sow they have become landless. 
Secondly, we must give land to those 
raiyats who possess less than a basic 
holding. I do not say family holding;
I  say those who possess less than a 
basic holding. We should give them 
that land at least up to basic extent. 
Then, we come to the landless 
worker*. The landless peasants must 
be given that land. After exhausting 
these things, then, we can consider 
the case of co-operative farming. 
Co-operative farming is only an idea;
I  support it. That does not exist in 
our State now. Our main task is to 
give land to those who actually now 
plough it. That is why priorities must 
be fixed like that Otherwise, if there 
is no such direction in the Bill itself, 
it may happen that, when distribution 
is taking place, the deserving persons 
may not be able to get land.

Regarding rent, of course, the exist
ing rent is very low, in our State. 
Because our State is very backward 
even now, the existing rent rate, that 
is the land revenue, should be re
tained as far as practicable. I do not 
say wholly, but as far as practicable, 
it should be retained. If you raise 
it suddenly without giving them other 
facilities, irrigation facilities, water 
facilities, communications, marketing 
facilities,—so many factors are there— 
it will be difficult for them. This 
thing should be borne in mind.

The Bill does not provide any limit 
regarding realisation of arrears of 
rent. There should be some limita
tion. I suggest that this limit must 
be three years. The present Bill 
doe* not provide that. Regarding 
determination of rent and other 
things, absolute power is given in the 
hands of the administrator or officers. 
But, some procedure for a tribunal, 
taking representatives of these raiyats, 
under-raiyats and other government 
officials must be prescribed. Other
wise, they will be completely depend
ent on the officials. Too much of 
efftdal interference and power will

not result in good. I suggest that 
this type of procedure should be 
there.

This is my criticism of the Bill. 
When the Bill will be discussed in 
the Joint Committee, I will make my 
concrete suggestions. 1 request the 
Home Minister to bear in mind the 
points that I have already raised.

Shri Aurobindo Ghosal (Uluberia): 
Mr. Chairman, though I welcome the 
Bill, I cannot be so much enthusiastic 
like Shri Dasaratha Deb, because we 
have had experience of such legisla
tion in our State. In the implemen- 
tatiop ol this legislation, we have 
been hopelessly disillusioned.

First of all, I would like to speak 
about the character of this Bill. The 
hon. Minister in his opening remarks 
said that this was a model Bill. Of 
course, it is a model Bill in one res
pect that it is an admixture of three 
types ol legislations—civil, crim inal 
and revenue. Besides industrial law, 
there are three types of procedures 
and legislation in this country. The 
civil law is administered by the judi
ciary, the criminal law by the execu
tive, and the revenue law, though 
civil in nature, is administered by the 
executive, that is by Collectors and 
others. But here there is a synthesis 
of all these, and they have been 
tagged together in different sections. 
Sc, I doubt whether in the implemen
tation of the Bill there will be satis
factory results.

14 hrs.

The second feature of this Bill is 
the ceiling. It is difficult to know 
what is the ceiling aimed at by the 
Government. There are four types of 
holdings: basic holding which com
prises two acres of land; the family 
holding which consists of 6:4 stand
ard acres of land; a ceiling of 25 acres; 
and the family ceiling which can be 
increased up to 50 acres,—that is 
families which have more than five 
members can, for each additional
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member, have five acres, subject to a 
maximum of 80 acres. Therefore, it 
is very difficult to know what really 
is the ceiling fixed in this Bill.

The third feature is the abolition 
of intermediaries. Though the in
terest* of the intermediaries have 
been abolished in law, still, if we go 
through the clauses we find that suffi
cient scope has been left to retain 
their existence in other ways. I 
shall point out the different clauses 
of the Bill in order to draw the atten
tion of the Joint Committee to them.

Clauses 11(1), 12(1) and 12(2) seem 
peculiar to me. These contain the 
declaration by the Government that 
they are the owners of all lands which 
are not claimed by anybody. But 
that is based on rational principle 
and does not require any declaration 
in any Bill, and we have not come 
across any such declaration in any 
other Bill. It should be considered 
whether such a declaration is at all 
necessary.

Under Clause 11(3) the Collector’s 
opinion is said to be final even in 
cases which relate to matters of title.
I do not understand how the Collec
tor or the executive can be given the 
powers of the judiciary in the settle
ment, despite of titles to lands. Of 
course, an alternative has been pro
vided under clause 11(4) that after 
exhausting the procedure under this 
Bill, if any person wants, he can go to 
the civil court for determining his 
title. In that case, instead of a speedy 
trial, it will take about ten years for 
«  final decision on any title. Natural
ly, the purpose of the Bill will be 
defeated. The three-tier pattern that 
we find in the West Bengal Land Ac
quisition Act and the West Bengal 
Land Reforms Act is a better and 
speedier procedure,—i.e„ the Kanungo 
the settlement officer and the District 
Judge. In the first two stages the 
jtfeeedure is adapted for speedy dis

posal and in the last stage the judi
ciary has been called in to give a 
final decision at least in the matter 
of titles etc. That sort of procedure 
should have been accepted in this 
Bill.

Clause 14 deals with allotment of 
lands. Both the Collector and the Ad
ministrator have been authorised to 
allot lands to different persons, even 
to the same persons, but if there is a 
conflict between their decisions what 
would happen? So, some sort of 
appeal should have been introduced 
here.

Clause IS is in regard to unauthoris
ed occupation of land. This will 
ccrtainly affect a large number of 
refugees who have settled in Tripura. 
We know that., some of the land 
belonging to some previous landlords 
and the Maharaja of Tripura has 
been occupied by these refugees, and 
♦hey have built their residences on it 
at their own cost and also with Gov
ernment help. So, instead of evict
ing them by means of this clause, 
some safeguard should be provided so 
that they cannot be evicted from the 
lands on which they have settled 
themselves. I would request the Joint 
Committee to consider this also. I 
submit that the present position should 
be presumed to be legal unless the 
contrary is proved.

I do not know why under clause 18 
the Administrator should be given 
the blanket power to exempt persons 
from payment of land revenue, when 
there is a provision to fix land reve
nue under law. I suggest that such 
powers should not be given to the 
Administrator.

Clause 17 provides that if alluvial 
land exceeds one acre, rent should be 
reduced, but no such corresponding 
provision has been made in the case 
of land lost by diluvium Reduction 
in rent should be provided for in such 
cases.
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Clause >8 provides that the rent 
once fixed is not liable to alteration 
for 80 years, but it is negatived by 
the next sub-clause by which the Ad
ministrator can revise it at any time 
he likes. If fundamental things like 
the fixation of land revenue and fixa
tion of periods can be altered by the 
Administrator according to his sweet 
will, then the force of the clause goes.

Clause 62 is in regard to arrears of 
rent. It has been said that state
ment of account certified by the circle 
officer shall be considered as final. 
When there is a dispute regarding the 
quantum of rent or as to whether the 
person is liable to pay rent, then, if 
the question of title crops up, it may 
be sent to the civil court. But, as 
regards the computation of the anears 
of rent, it should have been provided 
in this Bill that the administrator or 
the collector who has been authorised 
to settle this matter would be autho
rised also to settle the matter of 
arrears of rent. The parties should 
not have been asked to go to the civil 
court, and pay the arrears of rent first 
and then raise the dispute. That will 
cause too much of hardship for these 
poor people. Therefore, a provision 
must be made to the effect that even 
before the payment of the arrears, 
they can raise the dispute regarding 
the arrears of rent, and this should 
also be settled by the officer authoris
ed to settle this dispute, without the 
party having to take recourse to a 
civil court or to any other separate 
procedure.

As regards clauses 63 to 79, these 
clauses provide execution proceedings 
like sale, auction, setting aside of 
sale etc. These provisions have been 
copied from the Civil Procedure Code. 
It should be seriously considered 
whether these important rights of 
title should be left to be decided by 
the executive, by taking them away 
from the purview of the judiciary. 
That is a fundamental point which is 
involved hare, and I would request 
the Joint Committee to consider thi« 
point

Land Reforms Bill
Regarding clause 89, as I have al

ready stated, this raises an import
ant problem. The provisions in this 
clause are like those of the orders 
and rules of the Civil Procedure 
Code: they are also in the nature of 
execution proceedings. But, all of a 
sudden, a provision from the Crimi
nal Procedure Code has been insert
ed here, namely that if any person 
refuses to give evidence, he will be 
penalised; he will be liable to some 
Pne. While the other provisions in 
this clause have been copied out from 
the Civil Procedure Code, yet, as 
regards refusal to give evidence, the 
provision has been inserted here on 
the basis of what is contained in the 
Criminal Procedure Code. This sort 
of anomalous procedure should be 
done away with. I would request the 
Joint Committee to look into this 
problem also.

As regards clause 94, I do not 
understand and the significance of this 
clause at all. In the lower courts, the 
parties should not have been allowed 
to be represented by lawyers. Under 
the West Bengal land acquisition Act 
or land reforms Act, in the lower 
courts, that is, the courts of the settle
ment officer or the kanungos, the 
parties are not allowed to be repre
sented by lawyers, in order to make 
justice cheap and speedy. I could 
also understand the provision in in
dustrial legislations that unless both 
the parties agree, no lawyer can be 
engaged. I could also understand the 
position that everything must be done 
by the lawyer, or that at no stage 
should any lawyer be allowed to 
appear. But I do not understand 
why the revenue officer should decide 
whether the dispute should be rep
resented by lawyers or not. Either 
representation by lawyers should be 
banned by statute altogether, or it 
should be left to the parties concern
ed. Why should the revenue officer 
be authorised to determine whether 
the dispute should be represented by 
lawyers or not? I would like to draw 
the attention of the Joint Committee to 
this clause also.
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la clauses M to 89, there are elabo

rate arrangements for first appeals 
And second appeals. If this provision 
for first appeals and second appeals is 
going to be retained, I do not know 
why the civil courts should not be 
given the jurisdiction. It is with a 
view to give speedier justice to the 
people that we are seeking to enact 
this kind of provisions; but if so 
many appeals are going to be provid
ed, then, the same delay would occur 
again, and, therefore, the purpose of 
this type of legislation would be de
feated.

I  now come to clause 101. Under 
this clause, the rule-making powers 
are delegated to the administrator. If 
we minutely gp through this clause, 
we find that wide powers have given 
to the administrator, in the name of 
rule-making powers. Some important 
Items which should have been incor
porated in the body of the legislation 
have been left to the sweet discretion 
of a single person, namely the ad
ministrator. I would request the 
Joint Committee to see which of the 
various items mentioned in clause 101 
should be incorporated in the body 
of the BiU instead of leaving the same 
to the mercy of the administrator.

As regards clause 103, I would like 
to point out that this is a clause which 
will encourage eviction of under- 
raiyats, in the name °* the require
ments of the lands for personal culti* 
vation. I would request the Joint 
Committee to look into the matter and 
provide suitable safeguards so that in 
the name of personal cultivation, the 
raiyats may not take away the lands 
from the under-raiyats who are safe
guarded less in this BUI.

Clause 105 is an important clause, 
which fixes the ceiling in the name of 
•Permissible limit’. Here, the normal 
principle has not been followed. 
Those persons who will be under dis
ability and who may not be the acu- 
al tillers of the land, and who may 
not be able to look after their land 
properly, have been aUowed to retain 
25 standard acres of land, whereas

those persons who are the actual til
lers of the land and who will be able 
to look after the lands have been 
allowed to retain less. Further, com
plexities have been created by intro
ducing two classes of holding, namely 
the basic holding and the family bold
ing. I would like that this clause 
must be clarified further, so that there 
can be an easy conception of the hold
ings and there may not be any lacuna 
under which the under-raiyats may 
suffer ultimately.

Clause 106 is another clause which 
wUl help in the eviction of the under- 
raiyats and share-croppers. I would 
like to draw the attention of the Joint 
Committee to this clause also.

Aa far clause 121, I would like to 
submit that this clause i« also dero
gatory to the interests of the under- 
raiyats. Here, ~ provision has been 
made to evict them on two grounds; 
firstly, if the lands which are In the 
possession of the under-raiyats are re
quired for the personal cultivation of 
the raiyats, then, those lands can be 
taken away from the under-raiyats; 
secondly, if they fail to pay the 
arrears of rent within three months 
from the date on which the rent falls 
due, then also they are liable to be 
evicted. These two points wUl cause 
hardship on the under-raiyats, and 
there would be large-scale evictions 
under the cover of this clause. I would 
request the Joint Committee to look 
into this clause also.

Now I come to clause 139. In 
Chapter XI, an attempt is made to 
abolish the interest of all interme
diaries. But if we read clause 139, 
it will be quite evident that instead 
of abolishing intermediary rights, they 
are being retained. The aboUtion is 
only in name. Otherwise, their sta
tus wUl be maintained. Let us see 
how many exemptions have been given 
under this clause. Besides the 25 
acres, they will be entitled to hold the 
following lands also;

"Notwithstanding anything con
tained in sections 137 and 138, an
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intermediary shall, subject to the 
provisions of sub-section (2) be 
entitled to retain with effect from 
Hie vesting date—

“ (a) homesteads, buildings and 
structures together with the 
lands appurtenant thereto in 
the occupation of the inter
mediary other than buildings 
vested in the Government 
under section 138;

"(b ) lands under the personal 
cultivation of the interme
diary;

“ (c) lands in which permanent 
rights have not already ac
crued to a tenant under any 
custom, agreement or law 
and which have been leased 
by an intermediary who, both 
at the commencement of the 
lease and on the vesting date, 
was a person under dis
ability;

“ (d) lands held by the interme
diary as mortgagor . . .

“ (e) lands comprised in orchards 
or used for the purpose of 
livestock breeding, poultry 
farming or dairy farming 
which are in the occupation 
of the intermediary;

( f )  so much of the lands com
prised in a tea garden, mill, 
factory or workshop as in the 
opinion of the Administrator 
is required for such a tea 
garden, mill, factory or work
shop . .

If we exempt them in respect of the 
above categories of lands, what is 
taken away from them? This is a 
point that has to be considered by 
the Joint Committee.

Next I come to clause 149. In this 
clause it has been provided which par
ticular class of intermediaries would 
be excluded from resumption. Spe
cial mention should be regarding the 
devottar properties. We have got 
bitter experience of these properties. 
®P«cially in Tripura, the Maharaja of

Land Revenue and 4 70 6 ’ 
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Tripura has huge properties dedica
ted to deities. Regarding these de- 
vattor and wakf properties, who are 
the real beneficiaries? The Muta- 
wallis and Shebaits are the real bene- 
flcaries. Not one-hundredth of the 
income from these properties is spent 
for the deities or for chari* able pur
poses. Naturally, this is a point which 
the Joint Committee should consider, 
as to why such huge properties 
should be left over in the name of 
wakf and deity.

I would also Kke to submit that 
the rate of compensation is high. This- 
may be considered by the Joint Com
mittee.

Regarding clause 167,—ceiling on 
holdings—it is an important clause to 
which I have already made a refer
ence. I am at a loss to understand 
what is the real ceiling. I f  the ceil
ing is fixed at 50 acres and if we cal
culate the real profit or income from 
these 50 acres, in a place like Tripura 
it will come to about Rs. 15,000 per 
year. Naturally, this is not very low 
and this cannot be called a ceiling.

Regarding clause 182, the bon. 
Minister has said—and I also agree 
with him—that it is a good provision 
to see that fragmentation of land 
should be prevented. We have not 
been able to cultivate our land pro
perly and improvement of our 
agriculture is lagging behind because 
of too much fragmentation. But I 
want to know one thing. Why should 
land donated to the Bhoodan move
ment be exempted? If anybody gives 
a portion of his land to be Bhoodan 
movement, will it not be fragmented. 
If we accept a principle, we must 
follow it and not make exemptions 
like this which will nullify the spirit 
of the provision. So I would request 
the Joint Committee to consider this 
matter.

I also doubt whether the hon. 
Minister can prevent fragmentation 
without amending the Partition Act 
and the law of inheritance of Hindus 
and Muslims. If they are prevented 
from splitting up land under this law,
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people can go to the civil court and 
'bring suits under the partition Act or 
under the laws of inheritance ot 
Hindus and Muslims. In that case, 
how can their lands be prevented from 
fragmentation? This has to be con
sidered. Otherwise, this clause will 
remain ineffective. Everybody will 
automatically got to the civil court to 
have the land split up and will laugh 
at this legislation.

Lastly, I would ask Government 
what they would do with the lands 
which will be resumed by them. Will 
these be distributed to those persons 
who possess less than the basic 
holding or to those persons who have 
got no land at all or will these 
lands be managed by setting up 
co-operatives? I would request Gov
ernment to set up experimental co
operative to manage the lands resum
ed from the intermediaries and other 
persons and to see how they work.

With these words, I would again 
request the Joint Committee to look 
into the specific issues J have placed 
before the House and the suggestions 
I have made.
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f w r v  my *rmhr
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Mr. Chairman: Let us take up the 
next item. Shri Supakar.

14.31 hrs.

COMMITTEE ON PRIVATE 
MEMBERS* BILLS AND 

RESOLUTIONS

F i f t y -t h ir d  R e po r t

Shri Supakar (Sambalpur): Sir, I
beg to move:

“That this House agrees with 
the Fifty-third Report of the 
Committee on Private Members* 
Bills and Resolutions presented to 
the House on the 9th December, 
1959.”

Mr. Chairman: The question is:

‘That this House agrees with 
the Fifty-third Report of the 
Committee on Private Members’ 
Bills and Resolutions presented to 
the House on the 9th December, 
1959.”

The motion teas adopted.

14 St hrs.
LEGAL PRACTITIONERS 

(AMENDMENT) BILL*

(Insertion of new section 14A and 
amendment of section 41) by Shri Ajit 
Singh Sarhadi

Shri AJtt Singh Sarhadi (Ludhiana): 
Sir, I beg to move for leave to intro

duce a Bill further to amend the 
Legal Practitioners Act, 1879.

Mr. Chairman: The question is:

“That leave be granted to intro
duce a Bill further to amend the 
Legal Practitioners Act, 1879.”

The motion teas adopted.

Shri AJlt Singh Sarhadi: Sir, I
introduce the Bill.

14.32̂  hrs.

INDIAN BAR COUNCILS 
(AMENDMENT) BILL*

(Amendment of sections 12 and 15) 
by Shri Ajit Singh Sarhadi

Shri Ajit Singh Sarhadi (Ludhiana): 
Sir, I beg to move for leave to intro
duce a Bill further to amend the 
Indian Bar Councils Act, 1926.

Mr. Chairman: The question is:

“That leave be granted to intro
duce a Bill further to amend the 
Indian Bar Councils Act, 1926.”

The motion was adopted.

Shri Ajit Singh Sarhadi: Sir, I
introduce the Bill.

14.33 hrs.

POPULATION CONTROL BILL*

Shri Balkrtshna. Wasnik (Bhan-
dara—Reserved—Sch. Castes): Sir, I 
beg to move for leave to introduce a 
Bill to provide for controlling the 
rapidly increasing population of India 
tnd for matters incidental thereto.

•P»blkhe<l in the Gazette of India Bxtraordinary Part II—Section 2, to dated 11-12-59.
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Mr. Clttlniuuk: Motion moved:

"That leave be granted to intro
duce a Bill to provide tor control
ling the rapidly increasing popu
lation of India and for matters 
incidental thereto.”

The Minister of Health (Shri 
Karma rfcar): Sir, I beg to oppose the 
introduction of this Bill___

Mr. Chairman: Certainly the hon.
Minister can oppose. Does he want to 
make a speech?

Shri Karmarkar: I should like to 
indicate my reasons in brief. One is 
the whole House is unanimously for 
family planning. Happily the country 
has taken to it kindly. The number 
of people that are coming up for 
advice is on the increase. The num
ber of sterilizations and vasectomy 
operations on a voluntary basis is 
growing. This Bill seeks to legalise 
abortions for which the country, as a 
whole, has got an aversion. After a 
certain stage this Bill seeks to pro
mote abortions and make them 
popular. As it is, whenever there is 
anything said about family planning, 
whether it is surgical or non-surgical, 
people take to it kindly. But if this 
Bill is passed by the Legislature then 
people will be under the impression 
that abortions are permitted and that 
sterilisations will be compulsory 
which will defeat the purpose of the 
Bill. I am speaking with the same 
objective which the hon. Member 
wants to promote. I am quite sure 
that he is planning far too ahead and 
going rapidly. Therefore, in the 
interests of the Bill itself it should 
not be allowed, when we are proceed
ing with measures with good and 
encouraging results.

In Japan they tried abortion for 
8 years and they have now abandoned 
it. 1 am not speaking on the merits 
of the Bill. I do not want to go even 
into the question of abortion ordi
narily. Even discussions are likely to 
retard our movement.

ffiui BaUcrWuta Waanlk: I cannot 
understand why the Health Minister

should oppose the introduction of this 
Bill. There is a convention in this 
House that the introduction ot a Bill 
is not opposed.

Last time, on May 1, 1959, I tried 
to introduce a similar B ill The 
Minister had opposed that Then, 
outside the House I contacted the 
Minister and asked him the reasons 
why the move wm opposed. He 
explained that certain provisions of 
the Bill were not liked by him and 
therefore he had to oppose it. After
wards, I redrafted the Bill and deleted 
those portions which were opposed, at 
that time, by the hon. Minister. Then 
this point which has been raised now 
by the hon. Minister was not raised.

On the merits a lot of arguments 
can be advanced. I f  the Minister so 
desires the arguments can be advanced 
here and now. -He says he does not 
want to argue on merits. I think 
there is a lot of support—I mean medi
cal opinion—for the contention which 
I have made in my Bill. As there is 
a convention that the introduction of 
a BiU should not be opposed, I think 
it will be wise for the Minister not 
to oppose the introduction of this Bill. 
Whatever the Minister has got to say 
or the Government have got to say 
may be said after introduction at the 
stage of consideration. Therefore, I 
would request the hon. Minister not 
to oppose the introduction of Bill. If 
he insists on opposing it, I would 
request you. Sir, to allow me to make 
a statement.

Shri Karmarkar: With your permis
sion, Sir, I may add----

Mr. Chairman: Order, order.

Shri Karmarkar: 1 would just like 
to add........

Mr. Chairman: Order, order. When
I called the hon. Member to speak I 
thought he would give his explana
tion, whatever he had to give by way 
of explanation. Mow he requests me 
to give him an opportunity to offer 
an explanation. Under rule 72 when 
the introduction of a BiU is opposed.



4713 Population AORAHAYANA 20, 1881 (SAKA) Control Bin 4 7 1 4

first the hon. Member who opposes 
makes his statement and then the 
other party, the Member who moves 
the Bill is asked to explain. So, under 
Rule 72 I ask the hon. Member to 
explain if he wants to do so.

Shri Balkrishaa, Waanlk: Sir, the
Minister of Health has said that there 
is a provision in this BiU to legalise 
abortions. I will read that portion. 
Clause 7 of the Bill says:

“Any person who conceives a 
child after seeking the advice of 
a competent medical officer in 
regard to adoption of measures 
pertaining to birth control, shall 
be allowed an abortion within 
eight weeks from the date of con
ceiving the child.”

I  have kept this period of 8 weeks 
purposely because there is medical 
support for it. In the March 1959 
issue of the magazine called Sexology 
there appears an article under the 
captton ‘New Sex S o c i e t y In that 
article the view was expressed by 
several competent medical authorities 
as follows: -

“The divesting of the uterus of 
an eight-week fetus is not taking 
human life. This is not murder.
It is good medicine.”

So, if this kind of abortion is done 
after securing the advice of a com
petent medical authority it is justi
fied.

The hon. Minister has referred to 
Japan. In Japan also, I think, the 
practice of abortion is going on in a 
large measure. Not only that; in 
U.S.A. and other countries abortions 
are legaUy performed. But they are 
performed to preserve the lives of 
mothers and in those cases the phrase 
used is, ‘to preserve the health and 
life of the mother*. This is not the 
only point which I have raised in this 
BUI. There are several other things.
2 think the hon. Minister is aware of 
.the fast increasing population in India. 
Every day 20000 births take place in

India. The hon. Prime Minister has 
expressed himself favourably to limit 
the population and in favour of family 
planning.

14.41 hrs.
[Mr. Dxputy-Spzareh in the Chair] 

The rural masses were not at first 
ready. Now, they have overcome the 
initial shyness at the mention of 
family planning and there was a 
realisation that it deserved their con
sideration. This Bill limits the size 
of the family to three children.

Mr. Depoty-Speaker Only a brief 
statement is required—not a detailed 
one.

Shri Balkrishna Waanlk: The Presi
dent of the 35th All India Medical 
Conference in his speech at Cuttack 
on December 26, 1958—his name is 
Shri Karuimkaran—has said that the 
population should be limited by limit
ing the number of children to two or 
three per family. He has also sug
gested that for limiting population, a 
population tax should be levied. He 
has also said that a few months before 
a similar suggestion was made in the 
Lok Sabha by the then Finance 
Minister, Shri T. T. Krishnamachari. 
I have not suggested a population tax 
in this Bill but only a fine of Rs. 200. 
The difficulties that are involved can 
be overcome by framing certain rules 
and for that several suggestions could 
be made. I do not want to go into 
details now.

Mr. Deputy - Speaker: What is the
remedy that the hon. Member pro
vides if another chUd is bom and the 
parents have not got the money to 
pay the fine?

Shri Balkrishna Wasnik: That
would be discussed at the time of 
consideration of the Bill. Shri R. A. 
Gopalaswami, who was the Registrar- 
General suggested in his 1951 Census 
Report that the maximum number of 
children to a couple should be three. 
Quite a good number of authorities 
have supported this B ill
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A * Boa. Mfriwr. B u  he given the 
number of children he hat got?

Mr. Pepaty-Bpeaker: A ll the points 
need not be said just now. This is 
not a full discussion at this moment. 
He can make a brief statement. He 
shall deal with only the very impor
tant points. We will hear the Minis
ter then.

Shri ftalfcrfahna WasnUc: He has
emphasised one point which at the 
time of consideration could be discus
sed. There are other important points 
in this Bill and the 'Minister should 
not oppose this on account at least of 
those important points.*

There is also a clause in. the BLU 
which says that any person who is 
incurably lunatic, infirm or suffering 
from any contagious disease or in
capable of giving birth to a healthy 
child shall be sterilised. Rules for 
the method of doing all these things 
could be framed.

There is a booklet published by the 
Government of India, entitled Why 
Family Planning. It has been stated 
on page 17 there that in fairness to 
the child every married couple must 
make sure before conception takes 
place that they have no serious disease 
which they may pass on to the child. 
Apart from the well-known venereal 
diseases, parents can pass on to their 
children some other diseases also and 
they have been stated in the booklet. 
It has been stated that the birth of 
children to persons who are feeble
minded, mentally abnormal or suffer
ing from other diseases or where the 
father and the mother are both con
sidered incapable of adequately pro
viding for the education and upbring
ing of their children should naturally 
be avoided. The pamphlet says:

“As Dickenson and Gamble 
observe in their pamphlet: ‘Human 
Sterilization’, Just as no intelligent 
judge will permit the adoption of 
babies by the feebleminded, so 
there is logic in preventing their 
birth to such persons.”

Some other arguments are also given.

Mr. Dejxaty-Speaker: Hie hon.
Member must conclude now.

Shri Balkrtshna Wasaik: There is
one more point also about increasing 
the marriage age. The hon. Minister 
argued only one point. If he does not 
like that point, it can be considered 
at the consideration stage. Ohly 
because of the introduction of this 
Bill, people in India will not think 
that abortions have been legalised and 
everybody will go on doing abortions. 
The Minister should not have this kind 
of fear in his mind. So, he should 
not oppose the Bill. The House should 
give due consideration to all these 
points. Then in the course of the 
discussion bad points will be opposed 
and deleted and good points will be 
supported and adopted. Therefore, I 
request the hon. Minister not to oppose 
the Bill at the introduction stage.

Shri Supakar (Sambalpur): May I 
put one question to the hon. Minister?

Mr. Deputy-Speaker: No questions
at this stage. I will ask the hon. 
Minister to say what he has to say.

Shri Narayanankntty Menon
(Mukandapuram): We should like to 
know from him....

Mr. Deputy-Speaker: Order, order. 
At this stage, what is allowed is only 
a brief statement by the person pro
posing and a brief reply.

Shri Punnoose (Ambalapuzha): In
these things, it is not only the Mover 
and the Minister who are concerned; 
the House is also concerned.

Shri Braj Raj Singh (Firozabad): 
This Is a convention that a Bill 
should not be opposed at the introduc
tion stage.

Mr. Deputy-Speaker: If the Govern
ment feels that it ought to oppose, it 
has perfect liberty . . . ( Interrup
tions).

Shri Svpakar: Does the hon. Minis
ter wish to put an abortive end to 
this Bill because it legalises abortion?
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Mr- D^oir'BfMker: Was it very 
pace wary to put this question?

Shri Karmarkar: Sir, as I said a
little earlier I shall not be too long 
because at this stage any long speech 
on the merits of the Bill would be 
out of place.

An Hon. Member: He has already 
spoken.

Bluri Karmarkar: The hon. Member 
has added certain points to which I 
should reply. Why is it that we are 
opposed to this Bill at this stage? 
There must be reasonable grounds for 
doing so.

Shri Sadhan Onpta (Calcutta— 
East): Sir, on a point of order. I 
think the Rules provide that there 
could be one speech by the person 
asking for leave and one speech in 
reply. There is no reply to reply.

Mr. Deputy-Speaker: There is a
special rule that at the introduction 
stage of a Bill, if it is opposed, the 
hon. Member moving it shall make a 
brief explanatory statement and then 
the hon. Minister shall reply briefly 
to that. I am following that rule 
strictly.

Shri Braj Raj Singh: He had already 
replied.

Shri Pttnnoos*: Then, you were not 
here.

Mr. Deputy-Speaker: Now that I
am here, I must be recognised.

Shri Karmarkar: Sir, this is not the 
stage at which we are called upon to 
give detailed reasons against the Bill. 
We have been observing a convention 
not to oppose a Bill at the introduc
tory stage. But there are two grounds 
on which a Bill that is put before us 
is to be opposed even at thj intro
ductory stage. One is obviouslv if 
the BUI goes against public morals. 
Another is, if it goes against public 
policy in the sense that it does not 
tfod towards the fulfilment of any 
PMblte policy. I am not putting this

question on the morals of it at all, if
a thing is rational let it be done.
What I am looking at is this. It is
not as if the Bill will be passed
what will be the effect. I am looking 
at it from the point of view of some
one who has something vital to do, 
on behalf of the Government, with 
this family palnning activity, about 
which there is absolutely on differ
ence of opinion and which my hon. 
colleague wants to promote.

We wanted to go slow. The move
ment has succeeded because we went 
slow. For the first year we did not 
speak about sterilisation at all because 
we knew that if we began with 
sterilisation our people will look at it 
with a sense of alarm. Therefore, the 
Government of India did not permit 
in the first year any sterilisation. We 
said to the State Governments, 
wherever it is permitted by medical 
reasons go ahead with it. We have 
now said that wherever the couple 
agree and wherever medical reasons 
are there and it is voluntary you can 
go ahead, because we now know that 
the stage has come.

With regard to the question of abor
tion. both on principle as also on the 
grounds of public policy we are 
opposed to it and we have a feeling 
that the country is so much opposed 
to it. It is for family planning vitally, 
it is for sterilisation when grounds 
justify that, but at the present moment 
what will be said of the Bill? From 
tomorrow onwards what will be said 
in the Press and elsewhere? The 
raising of the age of the marriage will 
not be noted. Of course, the fine 
imposed for the additional child will 
be noted, but the one thing that will 
be before the country is that the 
Government of India is busy with 
abortions for population control.
( Interruptions). If this Bill is passed 
it will permit them also to indulge in 
(Interruption).... wherever it is 
relevant.

Mr. Deputy-Speaker: Order, order. 
We ought to take it more seriously.

Shri Karmarkar: In Japan___
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Mr. Depoty-Speaker: I am asking
him particularly.

Shri Karmarkar: la Japan, lor
instance, from 1946 onwards they tried 
to  legalise abortion. The Government 
themselves put up 800 clinics. What 
was their experience. I wish my hon. 
friend goes and consults any Japanese 
there. Now they have themselves dis
countenanced it and they have stopped 
officially supporting these abortion 
clinics because their experience was 
two-fold. One was that abortion, the 
permitted abortion, had a very dele
terious effect upon the health of the 
people concerned. The other one was 
whereas abortions were supposed to 
facilitate family planning in some 
cases the result was just the other 
way, because if a lady aborted today 
within six months she came in again 
to the same clinic for abortion. Things 
■defeated themselves. When one of our 
responsible officers was there recently 
in Japan the tragic sight he had in a 
hospital was of young girls who had 
almost gone down on account of 
-continued abortions. When he asked a 
girl when she last had an abortion 
he was told that she had an abortion 
only six months back. It is a very 
tragic tale.

Therefore, we do not want this 
movement to be defeated by creating 
any sense of panic in the public mind 
unnecessarily. That is the reason why 
we are opposing it at this stage. If 
he brings up another Bill raising the 
age of marriage, having a provision 
in respect of lunatics etc., we will not 
oppose it and it can be introduced 
straightaway.

Again, in this Bill there is the clause 
providing for a fine of Rs. 200 if any
body gives birth to a fourth child. 
The hon. Member has been wise this 
time because he knows that he has to 
get it passed by this House. Until the 
Bill is passed anything might go scot- 
free. Sir, we have a small supersti
tion on our side that on the Ganesh 
'Chowth day we should not look at 
the moon, but always it does happen 
that we look at the moon on that day.

11, U0» 8*: fndfam f* * « l  Code 4?*)
<Amendment) BiU 

It is supposed to invite the penilty cf 
somebody blaming us tor having com
mitted «  theft. What does this meant 
The poor people, especially, after their 
third child will always he in fear 
about the R*. 209 fine and the remit 
will be more and more children. It 
is not the fear complex, but when 
you are asked not to do a thing you 
are very much afraid and the thing 
is done.

My friend has been much better 
prepared this time than on the earlier 
occasion. I wish he brings up a BIU 
which will really promote family 
planning.

Shri Narayanankntty Mmoa: It
will have no retrospective effect.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to 
introduce a Bill to provide for 
controlling the rapidly increasing 
population of India and for matters 
incidental thereto.”

The motion was negatived.

14-56* hrs.

RE: INDIAN PENAL CODE 
(AMENDMENT) BILL

Shri D. C. Sharma (Gurdaspur): 
Sir, I beg to move for leave to intro
duce a Bill further to amend the 
Indian Penal Code, 1860.

Shri Sadhan Gupta (Calcutta—
East): Sir, I rise to a point of order. 
This Bill seeks to amend the Indian 
Penal Code with a view to removing 
the words “transportation for life” 
and substituting them by the words 
“ imprisonment for 14 years” . The diffi
culty is, this BiU wiU be quite infruct- 
uous because already the Penal Code 
has been amended by removing the 
words “transportation for life”  by the 
words “imprisonment for life” . There
fore, this Bill seeks to amend some
thing which is not there in the Indian
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Penal Code- Under those circum- Mr Deputy-Speaker: There is no
stances, I submit that this Bill cannot need now. That attempt is already
be introduced at all. abortive, I suppose.

Mr. Deputy-Speaker: I have not
got the Bill here. What has the hon. 
Member to say? When did he find 
those words in the Indian Penal Code?

Shri Sadhan Gupta: Must be before 
1955.

Shri D. C. Sharma: 1 submit very 
respectfully, Sir, that I am trying to 
substitute something specific for what 
4s there, something particular for what 
is general, something which can be 
limited----

Mr. Deputy-Speaker: There need
not be so many “some things”. 1 
wanted only to know whether accord
ing to the hon. Member the words 
“ transportation for life" are there still 
Jn the Indian Penal Code.

Shri D. C. Sharma: I want to say...

An Hob. Member: No “say” .

Mr. Deputy-Speaker: Order, order. 
Cannot the hon. Member help me?

Shri D. C. Sharma: The words
“ transportation for life” were there.
1 do not know from where my hon. 
friend has got this information.

The Minister of State in the Minis
try of Home Affairs (Shri Da tar): Sir. 
the words “transportation for life” 
have been removed and the words 
“imprisonment for life” are there. 
There are no words “transportation 
for life” in the Indian Penal Code. 
The Code was amended in 1956.

Mr. Deputy - Speaker: Then why is 
he trying to bring this Bill?

Slui D. C. Sharma: All right, I am 
not moving.

Blurt Dttoi: Sir, we oppose the in
troduction.

Shri Sadhan Gupta: I am not op
posing the introduction.

Mr. Deputy - Speaker: He does not 
want leave now.

Shri Sadhan Gupta: Can he put the
motion at all before the House?

Mr. Deputy-Speaker: It is not being 
put. Shri D. C. Sharma may now 
move for leave to introduce his next 
Bill

Shri D. C. Sharma: I am not moving

Mr. Deputy-Speaker: I am asking 
him about his next Bill. Is he scar
ed away and he is not moving his 
next Bill also? :

Shri D. C. Sharma: I am not mov
ing for leave to introduce my two 
Bills seeking to amend the Indian 
Penal Code. I am moving for leave 
to introduce my next Bill.

15-58* hrs.

CHILD MARRIAGE RESTRAINT 
(AMENDMENT)* BILL

I Amendment of sections 2 and 3) by 
Shri D. C. Sharma

Shri D. C. Sharma (Gurdaspur): 
Sir, 1 beg to move for leave to intro
duce a BiU further to amend the 
Child Marriage Restraint Act, 1929.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro
duce a Bill further to amend 
the Child Marriage Restraint 
Act. 1929.”

The motion was adopted. 
*¥iuMi£cd in the 6azettc of India Extraordinary P«« ll-Section 2 titled n -12-59. 
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Shri D. C. Sfearma: Sir, 1 introduce 
the BUI.

M'5» hr*.

MINIMUM WAGES (AMENDMENT) 
BOX—contd.

(Amendment of section 14) by Shri 
Balmiki

Mr. Deputy-Speaker: The House
will now resume further discussion of 
the motion moved by Shri Balmiki 
on the 27th November, 1959 that the 
Bill further to amend the Minimum 
Wages Act, 1948 be taken into consi
deration.

Out of two hours allotted for the 
discussion of the BiU, S3 minutes have 
already been taken up on the 27th 
November, 1909 and 1 hour and 27 
minutes are now available.

Shri S. M. Banerjee may now con
tinue his speech. I find that Shri 
S. M. Banerjee is not present. That 
speech would be deemed to have been 
concluded.

IS hrs.

Shri T. B. Vittal Rao (Khammam): 
Mr. Deputy-Speaker, Sir, I rise to 
support the Bill moved by my hon. 
friend, Shri Balmiki. I congratulate 
him for bringing up this measure. 
Government themselves should have 
moved in this direction, but we know 
how the Ministry of Labour and Em
ployment works in these matters. This 
measure simply provides for com
puting the overtime allowance at 
double the ordinary rate of wages 
where the State Governments have 
not framed any such rule. From the 
annual report on the working of the 
Minimum Wages Act I find that almost 
aU the State Governments have fram
ed rules as enjoined by section 30 of 
the Act. I am referring to the annual 
report for the year ending 1955. In 
that report it was stated that only 
certains State Governments like Hima
chal Pradesh, Bhopal and ltutch had 
not framed those rules. But now,

Himachal Pradesh is a Union Terri
tory. Therefore, the rules made by 
the Central Government apply to 
Himachal Pradesh. Also, Bhopal has 
been merged in Madhya Pradesh. 
Therefore, the Madhya Pradesh riile» 
govern that State. Kutch has been 
merged with Bombay. So, there is no 
State Government which has not yet 
framed rules on this matter. Anyhow, 
this provision should be there so that 
there need not be any doubt.

For instance, in the schedule to the 
Minimum Wages Act, various em
ployments are given as coming under 
this Act. AU those employments are 
more or less covered either by the 
Plantation Labour Act, Mines Act Or 
the Factories Act. But there is one 
important industry, the motor trans
port industry, wherein there is no 
legislation as yet. About that legisla
tion, we were told that the Govern
ment was bringing a measure in this 
session. In the Parliamentary Bul
letin we have been told that notice 
to introduce a Bill to that effect has 
been given. But I do not know when 
the Government will introduce that 
measure and when that will be passed. 
Till such time that it is brought in 
and passed, a measure amending the 
Minimum Wages Act providing for 
double the rate of normal wages for 
overtime work is very necessary. 
Otherwise, the two lakhs of workers 
who are employed in the road trans
port industry will be denied overtime 
wages.

What has been asked for by Shri 
Balmiki in this Bill is what is already 
obtaining under the Plantation Labour 
Act, the Mines Act and the Factories 
Act, and he wants that a similar bene
fit should be extended under the
Minimum Wages Act. Therefore.
Government should not have any 
difficulty in accepting this measure 
This is a very simple measure to w  
that the sweated labour, for whom 
the Minimum Wages Act applies, is 
benefited. Why we have passed the 
Minimum Wages Act is because we 
wanted to see that these workers 
should not be exploited. But today
the position is this. There ate certain
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kinds of employment wherein, the 
wflrfcOT could be denied overtime 
» fcges even if they «r* to work 
beyond the prescribed period of nine 
boon a day. Therefore, 1 strongly 
Mihfciend this Bill for the acceptance 
o i this House.
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« T R  f t r  $  ^  f t  p H *  f t f t f r  ?fttr 

Sr t o  rr*r *?vr f  %f^r 
^«ften^nrv vm vr^*f^rr vtf 

« r r r r  t o t  *n fr  f W r r  i

w  X m r r v R t  * ^ T m 1 P F C T *  *1 1|PTH
«ntyif *t  icm r •ft ’ft 

vfa: *w rc  * t  
<m  * m  |, m *  v t f t  ig r
% arifft | t faR ftprtf % ’Pm 
P i w r  I  * 5r t f  fmr i f r  T t i  * * T 5T * T f f t  

$ 1

TtfV ?Rf f»r $ fv aft ftfV
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* 1  ft 3 *  fffcnft frt 5%*rff
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^  |  f v  w f t t  r m  < i
w r r f  *Pt ynw nO ^  wr  ̂ ft « t r  
fan | wH fafiw  ^wifapf ft 

«RW(r «?yai*ff ft aft s»rr* ftimr 
’n f * m  mx t|  f  % ftp*
^  U tm  f  %ftx *V f *TOFWT

*t#t | Wk **farcr ^  aft fa-fT *rr*»T 
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H? ^tt v?ft vt 3nr?5T t
*ftt w farr 4  r% fiw  5TT ^  ft
WT̂ RT VOTT jj I

Shri Sadluui Qapti (Calcutta— 
East): Mr, Deputy-Speaker, Sir, 1 
also rise to support this Bill. Shri 
Baimiki has done a very good service 
by drawing the attention of the Gov
ernment to the fact that often em
ployees and workers are made to do 
overtime work beyond the stipulated 
hours for which they are bound to 
serve under a contract. They are 
often compelled to do this kind ot 
work without payment. That is a 
very notorious fact in our country 
and in fact in moot countries of the 
world particularly where labour has 
not achieved that amount of progress 
and that degree of trade union or
ganisation so as to enforce the recog
nition of its rights.

I am not quite sure what the posi
tion today is, regarding overtime 
rules. Shri Vittal Rao has pointed 
out that certain former Part C States 
had not framed any rules regarding 
this matter. I do not know whether, 
after merger of those Part C States 
with the adjoining States or after 
their constitution into Union Territo
ries, the rules applicable to the pre
sent units would apply to those areas, 
because I have not consulted the 
States Reorganisation Act on this 
point. If those rules apply, then of 
course, in respect of those industries 
for which a minimum wage has been 
fixed in the different States of the 
country, in respect of those industries 
especially, this Bill will not be neces
sary or will not apply. If, under the 
States Reorganisation Act, those rules 
will not apply to the territories form
ing part of the former Part C States, 
then of course, tEe' necessity of this 
Bill remains. That Is a point on 
which I am not able to enlighten the 
House.

But the principles of the Bill are 
such that none should find any diffl-
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culty in accepting them. The practice 
of making workers work more than 
they should work under the contract 
or under the normal custom has been 
notorious throughout the world for 
ages. You know it was in 1886 that in 
Chicago a demonstration was brought 
out far a eight-hour day and that de
monstration was fired upon on the 
1st May. From that day, 1st May is 
regarded as a red-letter day in the 
history of the working class move
ment. From before that time the 
working class has been struggling to 
regulate the hours of work. As a 
result of the struggle, they have 
achieved on the whole this much of 
success that it is now recognised in 
every part of the civilised world that 
they should not be asked to work 
more than a specified number of 
hours a week.

There are differences between coun
try and country. In our country it is 
48 hours a week under the Factories 
Act. In some countries, they are striv
ing for a forty-hour week or less. But 
then, it is recognised that there should 
be a certain number of hours per 
week and also a certain maximum 
number of hours per day and any
thing put in beyond those hours must 
be paid for. This thing seems not to 
have been recognised for a long time 
by the different State Governments. It 
is not surprising at all, because we 
had the spectacle that this Minimum 
Wages Act was so neglected that 
minimum wages had not been fixed 
for a long time and even after five 
years of its enactment, we had through 
this House to bring forward amend
ing Bills to extend the time for fix
ing the minimum wages.

When this was the aP&thy of the 
various State Governments towards 
the need of the poor employees in our 
country, it is not surprising that they 
should have a similar apathy in fram
ing the over-time rules. If over-time 
rules have not yet beep framed in 
some cases, it is time that the Bill was 
amended to prescribe those rule* and 
to set up a standard for over-time.

Shri Balmiki has made the point 
that making a worker work over-tine 
amounts to forced labour - which is pro
hibited by article 23 of the Constitu
tion; The Statement of Objects and 
Reasons wrongly reads article 29. I 
feel there is a good deal of substance 
in this point, because after all, if you 
make a man work for. more time than 
he is bound to work under the cont
ract or under the custom of that 
employment or under any statute, you 
force him to do work without paying 
him for it  In that sense, that ad
ditional amount of work would be 
begar. Therefore, not to prescribe 
over-time rate and not provide for 
over-time payment in these circum
stances would be naturally unconstitu
tional. In these circumstances, an 
over-time rat* has to be prescribed.

The rate prescribed in the Bill is 
entirely unobjectionable, because it is 
very well recognised nowadays that 
over-time should be at double the 
ordinary rate of payment. That is 
what has been prescribed in the Bill 
Of course, employers have tried to 
restrict the over-time rate. I do not 
say in every case the workers have 
achieved the double rate. But that is 
a fair rate; that is the tendency in 
quite a number of industries and I 
think Government should have no 
difficulty in recognising this rate as a 
valid and fair rate for the worker 
who is forced to do work beyond his 
working hours. Therefore, I think 
Government ought to have no difficul
ty in accepting the Bill. The case for 
payment of over-time is irresistible' 
and the case tor double the rate, I 
submit, is a very good case. It is a 
very fair rate and the Government 
should throw in its weight for this 
scale of over-time.

I do not think that any industry 
will suffer any hardship due to this 
scale ot over-time. No industry hat 
every been killed by reason of exces
sive over-time payments. That can 
always be regulated and it is cer
tainly not very desirable that an in



dustry should exploit workers at low 
rates of wages. It is also to be re
membered that the over-time rate is 
to be calculated with reference to 
the rates of minimum wages fixed. 
The rates of minimum wages have 
sever been too high; they have al
ways been kept at the subsistence 
level or perhaps even below. So, 
twice the rate o f minimum wages is 
something which all employers ought 
to be able to pay. If they are not 
able to pay it, they have no right to 
run their establishments.

With these words, I strongly sup
port the Bill and commend it to the 
acceptance of the House.

ISAS bn
BUSINESS OF THE HOUSE

Mr. Dejmty-Speaker: I have to
make an announcement. In response 
to the wishes of hon. Members of the 
House, the hon. Prime Minister had 
promised this morning that he would 
make a statement on Monday so far as 
the injuries to Shri Karam Singh and 
the treatment of the Indian prisoners 
are concerned. But he has consulted 
his -diary and he has found that he 
has got many engagements on that 
day. Therefore, the statement will be 
made on Tuesday instead of on 
Monday
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*r f *  *r t o r  «rw i *
*t Tfwr *nprr g  1 wra
«r? ft? «rt n*TT*r *bff 3  wr»j;
fonT anu 1 W’ fr # v tr  ifr
«rr f v  <nmr fhrt m»£ ftwrr 
m̂r-rrr «ftr r f c

%  <BW T n  ^  S^«T I w f* T ^  f t f

fa faw  m  q *r «r?f * *  ?n:$ vJhr 
f«rm aro m fv aft tftersnpr
vnr ftm  arm t  ^  *njrt
^  ftpr <rv «rtr art w*t,T ?ft arr
•qfr | ^Pffr s^jf fcrr ^rr
"f?rr fa#  1

Shri Jaagde (Bilaspur): On a point 
of order. There is no quorum.

Mr. Dwputy-Speaker: The bell is
being rung.

t f t  «ft«rnpnm  w w  ( t o t t i ) :
Wf?T *T m  I  WflSTTT
v fr  3̂T% CR  tft ’PT'tft 5Tt*r VFTT w  
jqff fo rr f 1 «tt «rcr ̂ rrt $ 1

Shri BnJ Raj Singh (Ferozabad): 
There is nothing more important than 
Parliament.

Mr. Depaty-Bpeaker: Now there is 
quorum. The hon. Member can con
tinue.

« ft  m n v  •• f t ,  ?ft 3

twt *rr fa f  «̂r; wilf*
^ 1%  1 Jftrr *r fcff fiF^T

% fn  t  fo  x m  * t f  **>tt
foffr % TT 5CWT $ Jffc

fin e  *ft 3 W i irorar ^  ^snrr 
. |  mn: ^  t w  ^  tft fcc f t  *reft |

2ft p T O f T p  ^  | ^
^  f r o :  vr tft tanr jpcp:
I*n* *r?f ifi^sr sf f̂ $ »

w e s t  | fo  *n^far n f t  v t 
fa r  v t * A *  v c t t  <*1%  1

■ w p t t  w f t  ’J if ip ?  4H jt ftp  f « *  5 «m rr
*PTT $ % W  T ^WKiTfITW¥ftWT
o n m  |  eft g v i f t '  ^ T ff r  
ftrosfr * t fa  nrn *rx

*  f ^ R f t  1 1 ^  w r o t  I  
f v  m *r#r * f^  xftn

W  v t  j w n r  w f f  #  «fr
^ t f t r n  ^ » r  1

« it  w a r m r  ; ^ n « ^ = fr ^ t < n f ,
A  %ft I T H h ft ?  ’Jft %  W  WfJPTM  
?=«rr*TcT * r .m  f  t f t ^ r  w t  ^ n % r  
*tt  f v  m v r  v t  «rxr * r * m  ^ t
w i  n r ?  v r  v t f  j r t %  *?t  
«Tf5T t w ,  ix v f  ?t q ^ r
Jf^r j f  I  <Tt V #  f a t f t  IT T ? fe  J r * f T  

x v k  %  t « r > r c g  t t  f t m  « m n  $ t,  
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T r  J W r* T O f t  l
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« f t r  ^  v t f t r ^  v f c f t  ftp  q ft  ^  r̂ 
w n r ^ J i t  ^  w f t  q s#  | ^ r v t f f * f t ^ g ?  
% <w f^rr «ir<5 i
sr n *  to  ^  « P w  v, j$ f ^?r,

^  ^  t  f *  w «ftr >r
f a f f t  v t  ^  %  « f v ^
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Shri Tangamani (Madurai ) : Mr.
Deputy-Speaker, Sir, most of the pre-
VlOUS speakers have dealt with the
leal point at issue. The purpose of
this Bill is just to make specific what
has been more or less left vague in
the Minimum Wages Ad.

As the House is aware the Minimum
Wages Act of 1948 was passed and the
Schedule was introduced for those
industries which were considered as
special labour and where the trade
union organisations were not strong
enough for collective bargaining. In
the Act itself there is a provision as
to when and how the minimum wages
are to be fixed. These powers are
left to the various State Governments
and now I am sure that almost all the
State Governments have got that
machinery for fixing the minimum
wages. Some State Governments were
lagging behind on the question of
fixing minimum wages for agricultural
labour, For that also we have fixed-
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• time limit and it is expected that 
by the end of this year most of these 
States would have fixed the minimum 
wages for agricultural labour also.

Section 14 of the Minimum Wages 
Act, 1948, provides that where the 
minimum wages are fixed mostly on 
the basis of time rate and if the worker 
is asked to do work in excess of the 
time that is fixed for the day, he is 
to be paid appropriate overtime wages. 
All that te stated is overtime rate 
which is fixed under this Act or under 
any law of the appropriate Govern
ment for ‘vthe time being in force, 
whichever* is higher. Now what is 
sought to be done by this amendment 
is a clear definition as to how the 
overtime rate is to be fixed under 
this Act. By reading this amending 
clause we find that wherever the over
time rate has not been fixed the over
time rate for those workers will be 
double the ordinary rate of wages.

My hon. friend, Shri Vittal Rao, 
pointed out as to how plantation 
workers who are also covered by the 
Schedules to the Minimum Wages Act 
have got a separate legislation of their 
own, namely, the Plantation Labour 
Act Plantation Labour Act provides 
for overtime wages. So in such a case 
it is very easy. But in the case of 
road transport workers who also come 
under the Minimum Wages Act but 
tor whom there is no legislation fixing 
the overtime rate it becomes extre
mely difficult. There are certain in
dustries which allow even a nine- 
hour day although eight-hour day has 
been accepted as the proper work day 
for any factory or outside the factory 
workers. There are also workers who 
will not come under the Factories 
Act Section 59 of the Factories Act 
of course makes it clear that whenever 
the worker, who comes under the 
Factories Act ia asked to do overtime 
work he Is to be paid overtime wages.

I will mention one section of the 
workers who come under this Mini
mum Wages Act but for whom there 
are so fixed hours of work. They are 
thane municipal workers. For these 
municipal workers the various State

Governments have also got their Mini
mum Wages Committees and the mini
mum wages have been fixed. They 
do not come under the Factories Act. 
There is no Act which fixes the hours 
of work ss in the case of Plantation 
Labour Act So, if they do overtime 
work, are they entitled to twice the 
minimum wages or 1* time the mini
mum wages? Nothing is clear except 
that they have to be paid overtime 
wages. Nothing is clear from the 
oiiginal Act as to the quantum of 
wage that is to be paid to these 
municipal workers. If a particular 
worker is to do eight hours work and 
he has done, say, nine hours work, 
for that extra one hour of work if the 
authorities or the management pay 
l i  wage they will be doing what is 
well within their rights provided under 
the Minimum Wages Act. It is only 
to avoid this and to give protection to 
the sweated labour, which is not 
governed by any t>f the legislations 
like the Plantation Labour Act or the 
Factories Act, that this amendment is 
fought to be made.

It is well known that although in the 
vaikous Indian Labour Conferences, 
as in the 15th Indian Labour Con- 
fertnce, which met in Delhi, certain 
basis has been accepted for fixing the 
minimum wages, I do not think that 
there is a single Minimum Wages 
Committee in the country which has 
adopted the three consumption unit 
or many of the provisions which have 
been accepted in Delhi. So, the mini
mum wages that have been fixed for 
the sweated labour, like the munici
pal workers or the plantation labour, 
is rar below the criteria accepted by 
all the parties in the 15th Indian 
Labour Conference. So it is not 
asl ing too much if a specific pro
vision is made in the Minimum Wages 
Act itself to the effect that overtime 
wages should be paid at a particular 
rate.

It has been accepted 00 all fours 
that the overtime wages should be 
twice the ordinary rates. What is the 
reason for this? Why should a 
worker demand more for the overtime 
work? ’ In a oountry Hka India where
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there is no dearth of labour and where 
we have to provide for more and snore 
Jabcur, as far a* possible overtime 
will havi> to be discouraged. This ia 
another way of discouraging overtime. 
But A situation may arise where over
time ia necessary. When overtime be
comes absolutely necessary the worker 
has got to be paid extra. Where over
time is not necessary the incentive 
must be there for the employer to 
employ more men instead of com
pelling the existing labour to do extra 
work. It is easy to extract overtime 
work from the sweated labour which 
is sought to be protected under the 
Minimum Wages Act. The Minimum 
Wages Act fixes the minimum wages. 
It has also indicated that overtime 
wages should be paid. Overtime 
wages, if paid, will have to be speci
fically mentioned. That is why X 
say that this clause 2, which says,—

“In sub-section (1) of section 14 
of the Minimum Wages Act, the 
foil cowing proviso should be added, 
namely,—

Provided that where no pro
vision exists for determination ot 
overtime rate, it shall be double 
the ordinary rate of wages.

is a very salutary provision.

4 ITr'ft’Pt #  V fw r e
«FT g Sfa 3W fa
% f̂ rerrt % m  tgnh; *r$f
$t.ft I  eft ^TT^RT

^t |t«TT fa  aft *r q>r*r$ «ftst

$ *nr$rt * t  fa^ ft ^rrfftr i
3r?r f p w  ^  s  <ft

% art * T ? * t * t  art *

* n r jd  <ft w f t  s t f f q  i * r k  ^ t t  

w s f H  1 ^irrsr v r  art
W  wsrf v t  vm  wtm  ^  
j:«f £t.tr | fa  *<f £  *r«% ^mrr 
f a * f r  } « t  |  i ^ < f t  s f w  v g ^ f t  

f w f t  an^q; I ^  WV W T -
qrftw m t  %  f i r m  f t r f  if *n *r v r t f r  
| 1 i  # fcw j fnwn: * 1  #

*nr f  1 faw  sr£?r * w r* s  « M t  
w»nj 'n : $, t t ^ t  s w *  upr^ft ar*r$ q r
$ ^tft 5WR # H»RMlfa^TU f w
^ ti ?ft innft api^ i t  w t  ^
$  1 * p tt s t v t t  «pt ^ t t  f* w r  t o  

v t  t r / j d  Jfar art it?  

*N [t *r?r ^ lf 1 1 sr* fa  ?pr w  
3%  3 tf t  vr mm ^rrm %, 

g s n ¥ t  $ f a  #  sfsRT *rsrfTt 

t  a t  t o r  v t  <ft *n% ^<T^Tf«n * t  
3*ft I Weft it

*rPS*ff TTff I  ^ P t  V tf  *T3T5fft
^  f̂t »Pft f<?PC ?ft an̂T 

VT V n w  fiRT f W R  *ft ^cft 

% tm r  ft^rr t  ’t t  ^  a w ?  ^  ^rrcfr
|  ft? ^  *^t W^5RT
fa s r f t  at^r ^  ^
| «T«P̂ T ftTt ^rrf^ 1 ^4t 
ir ^ t  i r e m i < r v r  v r  ^ t  i f t  ^  xmx " 
»r%  ^rsq^t sift ^ f ^ r  JT^rfft k#t
?ft 1?t ¥RT ^
^ 1 >sft sn?*fNt #  % fa
* r ^ ^ f  ?rrm  w r  w t i  |  i fr  f«p 

«rjft ^  f*nr Tfr | 1 ^
=^Tfftr 1 A mstm 5 {% «i5t 

cf <awft % Fnif ^ r r  ^tfld s t tw p p  ^  1 
*rT3r fPm ^ ĝr ■*ft ?r?r «rfrr

Vt I  f a  JTJT^ IT^ f ^ s f r l
»T^^t eft fiT$pft ft T̂ff3[ fltr
9ft 3in?T vrxr |  3¥<Pt 3*rr<r q^rr
f^nretT 1 1 ^ r r  ft% % ^nr^ft m d t
ipr 5tr ^  |  « fk  « t r  qrnr ^
^ t  ?a^s jttctt I ,  ?r*rr
T̂T ̂TRTT | I H TORT

51%- f»r f t  f*rPws irt ^ t
*FT*T •v 5R^t 5TT<j; T O T  ^IT f^
t f t r  3 « t  fffrw  % JT3T0 ? ^ t ^rtffq; 1 
^  UK<ft ^ t  T*T % faeTHT «FHT 5»TW 
•sn f^  gpgv fg^p r % &ri 1
^ft 5rrTt ^ nffir ifix  3ft «rK*ft 3?m  55rr?r 

»ftcI7 I  ^ fr^ t fprrar ^  =arr?r 

*rarjft fM nft i ?<ft h
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[H *  fN fl 

•»tht « f t r  *PTRr«rrtft v t  «ft c f  arv^;
^ ’ V T ^ T 'fr % ; ,

* * f t  tfa ft |  1 w fa c  w r  arc %  %sr 

c *  T f r  |, t o  c*?r tft tar * t  « f t r  « ft  » - fm  

ar*r*T |  ftp- f t  «rTTJft wrrerT ?t ^ n r r  

m n  * \  1 fa r t ^ * * t  *«ftsrsr 

% * *5t anrc?r |  1 arc a *  & r i  wr»r 

% fat? t i t i  'a r  fa fac?r ^  f t » f t  w k  

arc o v  * r f  f a * r e r  ^  $ W  f a  aft 

w n c f vr*r h ^ t t  TO^ft ^htkt *rar^ft 

fa # « f t  t o  t o  ? w  * r * f t i  n  

< m  ft*rr %ftx C f  acnrr v p t  

■*3s \ t o  %; ^
t « f t  ^  m V  ^PT T  *|Tf# |  jjt TO Vt 

<T»rc*T ’CTf# g  ?ft iT f a r^ ft  $ f a  f *  

«re% *rar$d % ft * r  $  aftsr $ * t  «f^  i 

^  v t$  ^ , f t  v r  * r o  frranr f t ,  m  fa<ft 

« jt£  *ftz  s ftw tp t *t t r  f t  m  

farsn' c t c  q r « jf< t fir «m  c ttf *r «ptk 

*T?rr f t  w < r  f ir^  c f  f w r  s r h t  

:crffq[ fa  3ft wtwt *rnr *t^it TO*rt 
■axvn ^ a r j f t  *ft arrcnft 1

« m  *<n n ft ( « f t  wrftnr w f t )  :

grtrmrer aft, ??r tr^rfW  fc<T <tt *rar1 
% *r*ap=* t  3JTRT CT# aft aft mgt *T$ $ 

t o  vr | ?*t t t  c t t c t  

SPTT 5T ft% ?r ifrr  3ft CTfl S*T CRT
5̂  «r*rfs*r f ^ r  t f t  *rrT?>d ^ r  ^ t  »r t 

f , t o  % cf*: *r «p*r ^  5 $ $ 1

m^fhr % rft ? ^ r t  » ft  f a n  

f*p j f  vrvjsr ?rc *rr*raft 1 1 v r  c f  

* h %  f  f ^  ^  v n j^ ft | , ?ft

f ^ r  w t  arf nrr arr?rr ^  ? e fty  

jftfan? «fft 1 r&  w r fc  % ftw ra a  

e ft  f%  f  5R- ^  f i r^ T ^  1 i m  C3FT

* ( f t  fm im  I ,  ?ft w re  t f t n r  ^  

n> $ 1 aw 'K  «nm £Nt 1

?(t «F*r *w t  |  f«F # o t  i f &  ff*r

u.4< in .
[SffSXMATi Bum Cbaksavakty in ffie

Cp««3
firffflT 1 1 « m  tpir f*w n  |, ?ft 
?rf t v r ^  cw  1 1 wt ftrw»Rr 
# *  f c f r c a r  f t  ^ r  %, w  %  w p n r  
fip p R T  ^ r r f f ^  i t r f  c r t  eft f » r  ^tm  
v fr  | ftr ftrc w j;*  ccr %% %
frrff crfc irrf^f wt ?f̂ t«r ^  ft
?r^<TT I T C  C T T C T  «W <^ f t ^
■ c rfftf 1 c f  art i p r d  v t f « r « r  t ^ V  
| *flr ^tft -crfftr 1 * *  % f%tf f*r *  
n«fctr t « f  | ,  f a j f *  fa rq
| ^  «n»n wm wvn \
mii 3 ^  %  t p t  Jr  v c c t f r  wT?ft f t ,  « ft  
Jr^cr ^rffcrc vr ar** *nj f v  | fa  c  
f*r % «fk f*r f«m  w  ct* % ftrcr 
( f in r  f  fV  afr x *  * * * * *  i t  f w  

srr r̂%, C f t o t  T̂ffcq; 1 *r*rr 
^ t  »prt>t =nft f t f f r  1 1 a r ^ f t  c f  nft
^  f T  f »  WS* >ft ^TC^cT ft»T T
^ t f f^ ,  m ffT  TT c t t c t  «w ?r f t

%f(X * * *  ^  C f frc f«J  3 ft^  % f*m*T 
^ r f f ’T- aft f a  jpr^ir ^  «Ft ^  r m  

t '

JTf •Jft ^ f r  w  t  f a  c *rrr ?ft arr f̂t 

^ 1 cmr r̂t stt* ?ffccR ^ c?? vr 
T « fV t^ # <mfa<ft?r^^T5T^t^Tffq 1 
cf ?ft ^  arr ^ .ft  1 1 ?rt *t$ », 
?rt ^ f % fa**-fc*R  % fc?«- 
«r*m  f t «n  ifr?: t o  m  c r r c r  *$*tch t 

afTT̂rr =CTff̂ , ^ fff f<P ^ T«f
I  I C fT ^rrfft ^  It  f a  C*TK JTft

t ^n^q; v n r  ?i^t ’c^ rtt $ 1 arm 

fa  4w tf mr. TfT g— «ft?: w  %*ct ?Tffc 
»rrJT% |— fa fccR *t to  f̂t *r̂ rrft 
ift H i $, tfr fa r  ^  VT 1JVHRT 
■cTfft?— v n j« f t  « ft r  %, farf«n?ft « r k  ?t,

fT  *TTf % TO TT ̂ VTCWT ^ $ 1'. 1

arft a v  f*rrt ffM w  HHWt tt

« w j f  I* ftw  % p w  t  wrtt
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}< ? t  | ,  f i r r ^ r  $ * t  %  m * r

t j f t r p n ?  * r $ ? r  f , ^ ftfe re r  

£ fa  $*r 3 *  * t  fatf 1

g r  ^ — 5« i%  — * T

* r < r m  | ,  a r t  «r£  f a f t w  f a ^  »n? | ,  w  

v h  $  * m w i * m  f m r  s w r ,  eft 

¥ jt= t  f ^ r r  ^ it^ t  s r r f ^  1 r * r  t

v t f  * f t  ^  $  i

f w r r  ^ r t f ^ r  t i p r r t  ti$?r v & r  *r 

i f f  * r ^ t  | ,  % * w  < * < fh r F r r  %  * r w t  %  

^  * t  ^ s r  *  « rr  ^ x f  i f  = f s t  w  

t —

"in the case of any other 
scheduled employment at double 
the ordinary rate of wages” .

4 d r  ft * * t <pt h ^ t  ftn n  I  « r k  *n ft  

U X »  *t p m r  it?  w « t  1 1 
s r g r  ? p f  fe - r « r  w  * r« r? s r  $ ,  %% ^ h r

*rra> "'farar *¥t*r 4: ?rct% % * n w r
«ft farr 1 1 'WTrcTCK

^  f* r fi* r» T  ^ % a r  f a t *

v f t  *F$r s * t  w k  t  s 1 
vtfsrer v r^ ft ^T f^r f a  *  ;=rer Jfft 
* ftr * w r  *t^?t f — z* % «mr *?r% 
«ift * r a r  1 1 *  « fr flr t  %  w r  m r a t  

t  •

ar$T aw fa  % «r»T5T vr 
t  ^  ^ q i t  5 f t  $ ,  foR T  %  *T5<  s f t  5fT-Tt 

$ «rtr %«? sttctt | fa  * *  «tt 4 T m  
w » m  $t<IT $  jtt s r ^ t »

*r$ *ft fa r *  faqT  to t  $  f a  **Yrrr 

ftfX s t f  %■ # fl5T 3  <«? |  I 3 W *FT

»H[ «Fff«rr |— irtr ?h n #
| — f a  s c f r  s p m  f a f « T  * r r  ? t ,  * $ t  

<ftr?ft iftK «nff %  # * f t  i f  fa < ft f a w  

« f t  s *  *  £  1 J T f  * r a r  * t  v s (  * r s t  

WT V jft  1 1  w r  * ( f  
j t  fnPmv T f a a r  v i titw wf | ,  ^

m  «irrar T«rcft t  fa  *mr ^  
v r  < t iff, eft <ftteft arr v r  «par 

f t  artrnrr, v k a f  ^  3rr?«ft uT^t ar^r 

3H[t ^  *PPT «m:<ft | ,  f i f f  % ^  f2 T  ^ t 

s r t f jft  1 i r f  ^ t »  «!tt?t i f  t« t  * r t  « 4 t  

«B i  SFT *cf f, wfa«T ar̂ T ?W t>‘*ftlf fnOWT 
i f t  qrrffrfft ^rr sr«p=ir | ,  j t ?  ? w  $  1r t r  

^rf ?5>r 5fW <Ft 5TT ^  t  1 

f a #  i f t  irpnfhT v t  ^ r r  ^ft w  

^  ^ t ^ t  ^ r r f^  1

TTjfjrftrTf%??t »r ^ft v t k  v tS r  f ,  

gr<r ^4^Tfraft % Sf 4 ft ^  appj^

^ 1

«#tWTf*f«ft ( ^^STg^-rfsrrT-W^- 
^fapr ^rf-rqt) ^fa^r ? t.\ 5i:
**tp- 1 1

H fw fw w ft :  JT *T? ̂  HTOT fa  
r̂?r % f̂pj*T ^rrc f ,  %fa^ « m  t o  

f , f̂t *ft v ix m  ^  ^  i 
^nrr 5ift?r v  «t$ t | 1 

% f ^  snrmw ft^T =̂ rrfftT, ira ^ f
^T f^TT =«TTl̂ r | «T?t %
w  a fa r r  5  ?ft 3 *  * 1  h + h ^ i w r

^ T % t %fh: ^ t  ^RfTR SFTPTT «

fa f^ r  ^ t  ct#  ^  #  >ffnt-

JW •T^t H V it I

itxt fr# f t  fa  fa?ft <T*r <smr 
¥T*T TWt v t %wr̂  & ( #  fat£ 
«rra s r t o  a r w  sq f t f i r Hfrtfl if, 

« n n r  | « art h w  ^ n r

t, ^ft t o  Sf xm wrpj5T fjnTT 
«n% ^ « ftr  ?pR ?ft c r  *nr?r ?ft ft^ T

1

v h j t  *  vHifhr Pi%
faqT «rr fa  4?ft if f « j  «tt m #- 
^rar fa*rr *nrr, w ffa  #  t
*tt?J5 ^  * *  f!T  f i r r t  * t  ^  i t a t  m  
QiPi'i v n m r  f a  t t  v t t  w r ft -

’TT #  «nff « R  f f ! t T — V T 5TT jf^ f  f̂T^pem
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« f t  ft?TT 1 1

« v f a r  : »ra?r | i  A  
m?mT g  i *ntft f a W t  t  

ynr «rr anr tar-Sfaiff % »*q fr«T f *ft
..*»*» - _N_Ĵ  . JiSkM **•-------t n r c n  t t * p t  v  $ n w w  R v m r  
w t  « r tr  ^ O w a l  nft $  « r t*  ^  
«rre»ft $ ,  * w  f a  l a n r f  a r a v t  t ^ r t  

*  « ft r  $ f m r  ^ < r  m tft-'^ iaf  
f t p r r  «rr 1 t n r f t - * n a f  t f t  3 *  Tt ^?TT 
t ,  a ft f %  w n ^ r  %  A m r a s  | (
f a r  * r t M  * n %  f t ,  JTT

f f ,  v ^ r f s r R :  f t ,  i n v t f  * f h  
v t  f m  1 1%  >Fnjsr v r  < m  t o ?  « f k  
oft v r ’ j ' f  f fr tf li  ftp rn R  y r r f i m
v n h r r ^ t  w?t o m ft  $ 1  * f t  ^ t w t  
s t  H T^t-^rnr ^  * f t  * r s f  

f w  * m  *tt, w f a v  i f t r  ^ N f  
•ft <t, 3ft f v  ^  vnft T r f ^ t ,  f t a f t  
t f t  w **r  i n v f t  v t  * t K  w r r o v r  f i p j w i -  
f t w f  *rt 1 5 ^  v m  f r tr
* ,  w  ftftf  * * < t  « m h r r ^  «R ?ft
vtft 1

a r t f  m  v r  * * * * *
$ ,  m v f h r . m ^ i f  * t  *T f * m j* r  $  f a  
*H[ * r n m r  « n f w m ife  < t  r r r t r  «t^t- 
e ^ f b r v i t i t ^ m i A ^ r f v i n r n v T  «rr 1 
3TCT Sf *PT ?TT*K *!> • > * «  f l f a K
^  « ft r  <n: *n r s w i f t - %  3ft < fo m r  
j p r  <rr, m  *  v ^ r r c , *nrre- Sr art f f i r r r  
* i r  y i ty q  f t ,  ^  St w  f i r o r  v t  f c r  
fV^TT n * m  a ft  * i$ t  'fo r m ' 5 1 a  «rr 
* f  w f t  * f t  g m  * r t r  * *  %  w ^ r r r
f * r  %  f a * f t  i f  ^  w k  v t a T  | ,  * f t  q r ,  

V t  a ft  ^TfPRTT ^  w  f a f w  f v s r  *WT 
« T T , ^ ? V t ^ % V T V n r ^ ¥ ,l5T  t o r  *T*TT 
|  I i p  | t  ^f ^ T T
«n% 9r 'Hlf^WII ■ T R  mini t* WV'I
ŝ «rr f*i^wr Pctt *nrr, t^T «nm  v x  
t o t  » w t  t  > ♦ w r r  j u t  % o t

^  wr snfbrf % «rtn, t»^ fn w r »jw#c 
% ?w »ft»r ^ * r t  ^  1 %"
^ 5 « ^ r a T y w r t i  % «r|[ 4 h t t t  
y R T  « n ’Bftr t n r  5 *r f r o w n :  5f  f  w  
•n: » n m  «p t  f t q T  n*rr 1 1 ^ r  «n^lr 

^  ^ f t  v t f  * $ t  f t  »r< |  f %  ’arar
v t  w ^ ?P t * f t  w w  < N t «r< t

vImim «!il<^ % arrt ^ t^P wtw w  
' f $  < t  1 s f t  s f t  g^Tsft #r

^  ntf ^  tpi^r
% f̂ nfrar ^  aft f i ^  ^  %%■ Jf- 

if wnjr «n? ̂  1 

s r ^ r  v t  fa n s  ffr*TT * w r  t  < 3%  w * f t  
v s r ^ r ^ t  ‘r s ^ h n f t  « n r r « p r ft p p  f v * r r » 

* r f t  Jf w r  w  1 1

^  ^ t  ’f w  « r n %  *m r %  ^ r  |  
w f t i r f  vrfvn: yrrr $ fa  ?r tpm - 

w m  1 1 q ^ f T  ?ft «n[ I  f r  ? p f
5 * n r r  |  ^»r ^ n m %  f  f v  y p r r
^ T %  <*Mmi VH T %  *141 ’ PT ^ P T  f i f^ T T
■«nf^ | f  I
^rr^ f% aft >ft «ft vnr % fM w r
ffTtr jq̂ r f  WIKI VT*T f^TT ant? f
? * t  |  f %  *FT»r %  fa ra%  w i  P r f t ^ r

^ H R  ft  ^ t  V P T  « W  V K
fiwr arm v t i  %f«F5r < m  **fr
*T*fft ft, 3JTKT «FHT %% ^  aRET?T ft  
3t  ' i i ^ ' l  §*PTT f i w n  N  iR jk  |
T f t  5TfT J|fl‘«i*}<l TT ^

?rf vw zi tut v *  *5^  f  *ftr ^  *r*w
*t «TT T fT  1 1  ar^t «R  *Tf W W  H

m  |  « f t r  f t n r  w f f  v r  »n*r*fhr  
^  f w  t ,  <nr% Jf « m r  

5»r f w %  * f $ * r  « t  « n w
f ^ r a w T ^ i r i  f » r f r s r t t t ¥ t « f n r a r  
^  % far* *hnr | <Ar f»r t  ^  

^ fh r  <rc w n r  f t  1 ?rc? 
fge »rŵ ( g «  m  mwpp | «rfk ftw  
' w f  ^  «(ft n f  t ,  ^
t e w g f a f f  ^  a r c *  *arnr f t w n r  «w t
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t, w  **r ftrwrt «q^rr 
^  irtr iMV tt*t *fr gr»p»fr fsr *

q *  «rtr *r?r *rf | aftfa ^ fw r
1 1 th irihrif?ifxr$ w t  iptt $ fa 
flraifr mr arer *r art *?pt ftarT armr «rr 

far %• WTfT Pptt 3|T̂  x(\x 
«»ft«faft *nre «F$r *rrc£*r $t ?ft 
^tt fair am* i *fai
k 1 W»rr ?if 5 .*  % tfr*r fa^hr
^ T T  <TfW | I

£  snffc *t?tt j  fa  j»Pr f̂fir *rew 
nt w  grwww a f t f a  w Z f * r  5 
fa  ar t̂ <w $mrr fmrsr m  
v m  *rmn, %$ *r*nfrft ?> r£r $t,
tft  3 * f a t  £ * t  *T t3, *ZZ im ifC T T  %  * r *

*rnfa
W W  qf̂ TT Sft *fh: 3̂̂ % 3r 
fafMIX '*fr 'TjjTT $*T, an?T r<5T^PlCT 
t fa ?  <FT me^V $, ^  IRmiV f̂T¥
$• *nj wra *ft *rm, w  f*w vt ^lr 
*3$ irtr *  *rnR?rT g fa  3ft|^ 
V* f a r  v t  rm *nrf * r ^  «pt «n 
* 5 ^ T $ t * n r r t » f t T * w * s * f c  *Tfa*r 
** ^«r 1 ar$r ^  qryff o w  * r  
$, ?rt <fcr $■ «rtr ^ F f
jPT »f3JT n̂ff «PT ?mt % I

«*t * w f f c f t : v m ^ f t  aft, A 3*  
^  i t r ^  <r<Fff vr imntt 5 fan^ft
fa  ̂  TO-faTO it i m  f̂ RTT |
% zw iRuer «pt *mjfcr fam | aft 3% 
vn fafa*r«r * f r *  trJrr̂ r? fa r % *t??t 
fr*rr 1 1

Shri T. B. Vitt*l Km: Please do not 
withdraw it.

aft « W M  : ajsm* »ff*t fWTF  
aft *r^ h Yc v r  |  W 4 ft « rm  r̂

BiU
^  m v m  frr ^ * * t j  ?n?r vr 5m 
f t w  ^nt tar *f ^  t o  fffr  1 

v'ft arr«r ?rf»rf?r % «nrt tar if on% 
^  vnwz ij£  sn«?r 5 *tt | 1 

^ t  | fa  *pft v t  iftvr-zry i |,
% ^Rrtufi’, %

5f<t  f̂>, # f f  «tt *rtr rr^ ’r Jr
J 'm r  jfT tbH- g^r r̂?r v t ctsit

^nrn % %ftr  i*r wrer v t  ^  o ttv t 
' «rr*fr?%Tr t̂̂ tt r̂r̂ r «rr 1

jf? 5R> t  fa  cf(t?5M tr^e
tffr %, k iti- t  ^  !?n̂ r 

^  V R fw r ^  |
*rtr urpc f q  ^nfasfsf t  > 
*r£r ?!̂ r wfiwr *q£r t»rr w  fw«r 
<R t̂?T̂  f  ▼ VfT *TT fa War >fr 7fTT 
srtar *9  trrar % *f*x,

% v ^ x  %(tK 5*r t̂ f̂t 
<R tft y=r arRff <tk *nr  ̂̂  «tt t^t 
t  far̂ r wnr qjifrar ¥K^n^f ?r m f  
1 1 A ^  arr^ r̂ jf fa  xmr T*r 5 ^  
KSffT ?̂r trht % fini
*rnr •jfr f w  arrci f̂t vtf ^ rt 3Wt*r 
«m  ^ lf tar fa % anr vtf
WTf STITTS «T?»TT 1 f̂aiT A  *T3J «TH«T
g fa  ^  ift «t»k  fir ir^ %# ^r 
'TrTt =^rr fa  jfr^r jrw t i % «ptc 

ftT Tt qT̂ r % 7*nrr aft f, 
^T% 3>TT T̂T 5THW TTTr ^ iftx  

^J»T % W<T ^ftf ^  cTT? <PT ^5PT Jf̂ T
£ i irfT * f? *  w  <r̂ | % vrw F ff 
if aft v m  «Fra" £  t f r r  sprr^rnff «r

w  %z»rfrtf | fapr f5RT vnr 
*R?rr *r??rr | fa  f  $ fevnrr #  i 
4 ^ t  h % 5 ^  % 'Tn* vrfa t w f f f l  

f  i PnpT-^-'^fft’SK,
=*^1^7 *Ar aft *T¥^fr W  W * r  falTPT
%, ^nfa w??rr aft ^ R v iv r f «ftr w^i
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t  &rtt Hf<r «rm  v ^ r r  ^rf a t  1 i
iflff % <RfT,
% « m ,  *ftftqnr«  tcf̂ trr «rtr cts*
Hf^OT i f o f W  % 1T*5T Iflfa V T W f % 

W**fT wT FfrlT V[t PPTJTW, w T  v K  
’SrtSTf |, **H?t «T|pT «TWT VTH

<PT<TT 'ffm  I  I Fft<R-V*f-^WsK *TT 
iftv t-w -W K rR  nft wrs «fc fjj#r
i >s ?v . Ik. « **- **» - - ***- *■ - »»»* >*■-----------*sft 5W 1 ? ,  *W PT TO fr f i f t  Vl*TV
«pm faRT 'jrw r | , t w  v t  * ft  ^ n f t  

«if«HRrc wnw »t?*tt I  « ftr  ^
^  f  fa 42% f t  xrfvv; ^r%
v ra  f w n  *mrr 1 1 1*  ?rc$ $»TTTf 

v n n ft  fire^t q g fV P tt f o w  *

5T*. T * * n ff  VK tfap I ,  f t H V t

j i  r*j£t ^  % f»TTT fam

u T m  3^ * t * r - « T n  ^  f a n  <*T?rr, 
vg *ft ^ P f, * f a r  v r u  htt -*fV * ? r  
^«T  | I

aft v p v m  ftr*TFr i f  g r o i m r x

ffeTT t -  ^  ^  * 1 *  W f ?ft

% rm t T5iT ^ r » i7  f f  v $  s » )  % m £  

wrm i  aft trf a y i f l  start t  *rr

^ 0 0  %  % r fv v  finrr arrcrr ?  1 
^ n X I T T V  V t  «TT3  **£ %  WTTTT 

w f t f  1 « n r m  a ft * r t f t f  * f t  
i f  afT’PT, «ro*r w r  w f^ n ff it 

anrvT 3 »$  * fW f % v i i f t i  (f lv i» i> ) 

^ n f v r  V T5TT T c m  f ,  «rt»rt ^  ?rq? 
?T f im r  ffen- f , Ptcptt t o  
^ m « r » r a m r r f  1 j *  ?rqy ft^ r tft jft 
v C T x tv  $, fapr t z  w  «iWT-eTT»T <rr 

snrwr t r t t  1 1 * *  f  f%  w)«n: * t * * t  
% f t w  n w  t f t n r  i f t  « m  v t

♦ « w r  *rm r |  1
#  »i? ^  % ftw  fcn r ̂  fV  « m  

v r ?  w * m  ^  ^  <r N r ,  %
f t ^ w m t w r

r e  *«t»rt ww ^ iT W w  * r f  ifr * m  $  
faawr 5>rr w rffr %fl? n tft Tp  t  1 

s t *  #  m  w  « T |  %  q f w t f  if t  «< V fT  
| rf> r^ ^ ^ ta rr< t|  1

^  *rr®iwT j  f^> v t w t  « r w  
^ w t  $  1 % Pp»t w  f t w  «p fr <n  
« f k  v w  f t  v ^ r r  p  f ¥  f i r P m  * f l w r  
« rrr f  tfbc  w rr ^ - t o t
f t  x s n r  ft « r tr  ^  %  f* r $  ^  w nr^ft 
snrfsr ’ f t  * x m  jf  1 %f«psr W f ^ i r p r  
w  P r f M n r  # fa n r  %  ^  ^
v< R t f , ?fh r  %  <Nr T T fM ft  f ln r f-  
frB- J i f f  • r a f  f ,  T if a t f i f f t  vrm ft « rr  
^ ^ « r w t f w r « v v t f ? m r ! T ! f r j r  t  

s n r w  ^ fh r t  e r r ^  t t  ^ft t t ? t t  H  i

16 hn,

^ f r  T^t 'q’n ft fw  
R a^ p cf v t  ^  w  ■dh^i sn rn r
*  'TTWT ^  'TT,

% tRTT VPT 
? fW f %  3??T  iJ f ll 'i  5n ? W  

m i  t  < f k  a n ^ t  wt?t r  f ^ r  f t p r  ? ^ r « -  
*i  w ^ t  m t r r  ^  « fr t  

a r tf  ar^t jrary^ t %  (srm v r
< r r m r  Prarr arm r f  x ftr  r & r tt  
f t  v t f t m  f t  a m ft  *nrr t t  ^  ?rq r  
^ ^ T ' r r  «r*n r f t  1 t o  t ?  ^  T ff  f t w  
«st ar^t ^ 5T V T %  «TT<m  W H  ^  %frr 
*fNr nr 1

« r m h r  * r t t  * n jtC T  *  in w » r  v t  
arr * * * *  %  q *n  f  « r tr  ^ x n t  r » v  « r m  
*fft j w t  * f t  f t w r f  ^ t  $  1 % fa » r  ^  
^ n p r r  jj  ft?  v t ^ t  t t  h w t  ^  
i h t t  5 ^  ftr w T f ^ f r  T r f f t  1 w r p t ^ i r r  
^  P F i T f t ^ j f n f  H U ' *  ^  f a w f t  %  «Pan: 
t f t  f x  *rg $  t t  ? r w f  * n r ^ r t  t t  » v  
e n « t t w t  ’W t  ^  « i H  w f  v r^ v tv rw  • h
^ 5T %  ^ t  >nff, W f W %  * T » |  T.
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% *f t o  w r  xwm f  i 
wr vwr *rrr mmt f  f r  
nr «M  *ft mtf ft
« f i i « w * f t * n T < r h r f o T g T T f

%  afr v r r f r ^ H  $

«m*r *ft »nt^ % Jrasfa fa*rr m  «ftr 
tftwr-cnpr *ra «ft 1

*  f v  %mxr v^n c mpr ftfhr >° srm 
??» % i * m  t  1 « m  ?° ^  ?fV
f  ei m« fft mmr if* f 1 «r$ vsr̂ flr vt 
=nff ftm <mrr t  t «Brf ^  ftm <mrr i  
fV wmr vi^t *m ^  *rrm £ 1 
?l* <>v % mmrr «Yr A *ft

'irm r  f  f f  
«{%nt | m * fk  v r t fv r  fTftngar f  

w f t  ffrft £ %fFH 
3H vt m  vrm <Tfm ? 1 
qgft % fmr yr^r % farft tt yrfavM 
ff >% * a r f %  * ffa T  TTS^T i f f

f t m  t t t t t  #  1 s n ff, t m r  » fr
* f t m  ftp  3W  1T*T * « 5

ftfo fr m %nft *)f *?fr <nf*
xrrb f <t> vt
*rm  T r m  «nrm f ,  tttt f t *  ^  f r r

▼FT WTTTT TTTT f Wff*P Tf̂ T % V *S T
<m *fft ^  ^  rt «mft i  i 4 v *
’f f ’n {f vrr ^rr «rrr ? i 
is% wrcvt **fr iff tot «r *t*t TT 
m* ftm f* ̂  fV*m *tt<t
<*?m t  i

« f t  w f iw  W fft :a|T*-**T |

nft m&W) ■ <fr* i, *m  *rv*
» arft m  «nsrf 

mqpcf vrm? *̂ ? A  v m m  j? f% nrr 
¥t-f»rrff ?»r^ws? i 
fir arw fv^ f̂ rf «nrt sr m$<rRH 
H«t wt wt %»Jf̂ r *ttpr p r v t f  
v w f t  f fT ^  «fV t wt»r r̂V 

Tfn iiff wwt, pr f^ srr % w ^ ri 
i f t *  u r i r m f o # *  A  *r*r  ^pt%

« n f t  i % f * 5T ?r? * k t  * * ?  
t  fa ttrfr nvn %mr Ai 
• ft  wm^TT t f r c  v r v f t t s R r  frr w w f f r  

w y i^ y n’  f ,  fa r a %  x fk t . 
« R J T m r  f t  i r w  «rmft j

« tt  “ ijvn n sT T " w  * f ? t  5  f%  ^ 
w  w w i ^ i t  v r  m & r  %  m « r ^ t w t  

i n  * r f  ^ i p n  'jn j^ T  f *  w t  v t  
*r a r y tf v r  ^ v r w w r  ^r ftrarr
^rur <rr ? n « if  * r » f T  f? r  ^ F w ^ r  *r r * f r  
^  ^  «rr$r |  i f  jp *m

f t  r ^ t  ^  u r n  * f t  * & f t  i A  
*n ^  ^ 5T %  % f ^ r  m m  f. t f t r  w  ^nr 
* T O T  f*TT^ K f  M  < tfiw  'T^T
«rtr %m ?tott aft- art n^t Az
g * f f  w ar? %  f a m  t  i r r a
* p f t  art’T  ( » m  g f  f  i m * r
*TT̂  % T O  A «Pf TO T f
F«f> ^ T v t  f w  m * ^  ir  m r^ m e v r %  
art m w  m ? ft  f ,  ^ g m X q i y fr
” m $ R  a ft jt t t t  arR ft i ,  

’ n ft  f ,  i w w  m t  irtr %
%  m w  ^ v T w ir  ¥ t  w w  

vn  t  ? «m  ^rtnmr f ,

â’ l v t  f>r ?rftiw  « rf fip r  » w  
mr ?r?fttT m  w rtt înr  ̂>r «ftr 
w n ^ T O n « n  i

«rl m f t r t  w f t : * t  w
»i5

i r f t w w N f t  : t r R  r ^ m i  m m  t .
ftp  f t  eft ^

%  3w rr t  i wf%^r n  
%  f a w  # m r  |  ftp  u w  ^  grsfvt f t w  
t o t  ^  f a r f a  t t  ’ j f w r r  ^ r m  <r«m  
I  %0x  f r  * n w r t  %  nft ^?r !? m w
%  m  m u #  t :—

" « w  *fN r ^ r w w  f r  T g m ,
srfiRm fv fw rt w f t  | ̂
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TT* wm t ,  ft: fttrfn- m
^ v n r w r  t p -  f a r *  f  i A

ercff « rt  * t ^ w  srflr 'T T f m  ? f fa r *  
^ » r $  ’TI^TT Jj fT  afft ?HP fJT 
* r * $ r f  v r  qpwre? $  f *  «n?r e?t * f ? r  

•fi'TJrT s r r f i ^ :

“Provided that where no pro
vision exists for the determinat
ion of overtime rate, it shall be 
double the ordinary rate of 
wa?es."

*r$ qe? *mm?r *ft *TrT ^ i %m  s*rrtt 
*Tvrc, aft ^pmm<t y<y?x 
t, fmrarerct *t% ^

•srer nrr  *r?r<tft | ,  « f t r  * r q n r * F ?  er> « ^ t  
zfrr TT WTT5TT & A 5f̂ t mTFWT
far **r  *m rrr»r »ft * r ? r t  $ *n fr  

*T77 sr^t «fr*«ft I

A T̂f=TT «rr, *̂TT far ift «T«ft 
’ sft *ft??T •TTW aft *1 W5ft^ T  p P T f £, 

fa? f*T far?T eft fTT̂ *5T A TPT 5TĤ  % 
f*r4 * a r r  a rw  w t f a r  ?* t *pt s r *  qrr, 

*fT ^  *5 T  %■ I T T f f t  q r ,  SWT*
q?? rr $  i A * t  %  ? »r e w r  Sr y « i  
« n < n r r f r v m  f m w r n j  i ?*rne  * r m t a  
Jp ft a ft % f* r  %  fare  *HT >Fr firqT | .  

srfar̂  A er$*t % f*A far*: g fa???-? ° '*c
%  s f t f t f a ^ P T  %  far
*m*kr s*t nr? *F ^ r  ê rr# $<S 
wrfafaw w r  eft *ft «rw *r r^ft 
utr «r faor « rp  A\

z f r r d a r  %  xr<r * * r
t, *to <fto V ^ x  Sf̂ t I, *$<* ¥t

^  t  > v r
e?t fa?#t ?TT? ¥r*T Ĥ ftT ^
3 r t  c p f *r n r  & r  w & r  e ft ut*?w*r e r r  *  
W w r  wahr ^  ^ qfr^TT
fn:̂ - vr ftrw *r?t «r ?rw i w  nr ww 
*n£^qrsrotirsT<m%ftM

w #  m  « *  A w n m  ff far eStt aft fsr  

w g r f  nft ipwfT v t *ftfr m  iff n tf 
TOT WRTT I  I

A  r t r ix i  w m  * {ft  t e r r  *T $ * f,  

^fawr * r t f t f  jj far v iq  «pj « n * f  v t

v t r  <rr # * n r  efr n vw  fw i r r  faw i » m  

t  i %  farvt ^tn^c i  fas fare
frr? % f v?  v ^ x t  % ^i»r ftfjn 

|  ^ «p  s p o t *  %  #<t t t  |  'JW  <wr
w q  n  3Tt?T % % > [ v t f  ?wft«rsT i t j j t  

q r r ^ , t r e  %  ^ S f 5ft» ff  %  * r r w ^

^  f t r ^ , < w  # < n r  » w f t  £ r  T ^ f t «
f« R r  v q  ^f <*»r ^  w i^ ^ t  ^ w n
f f t f t  | ,  ^  v t  !ft^ T  v j  5n * ^  f a ^  
a n ^ f  |  _ f a * r *  * r f l ^  w r?<ft *>i 

* n r $ r  ijt? ^rr^r f r  f  
^  fa :4t  v t  irrs p r 1 1  A *t£ f ’• n ^ f  
fa? f f t f  « ? P r v  w m  epg $rfarsr ^  w j^ r  %  
% < T  #7< t  j  far rtf/ q r  *rr < n r«r  ? r  
*r e r t*s f faart a rm  i ^  aft ^
■jft \j»r e ft s r r w ^ t f w t i  v t  » m n  |  > 
3T($r w  t ^ r  7̂ v r  * n r i *  t, ' r r f W t  
v t  v r  5P f*r  t .  A % q ^ r  * f r  v%i «rr 
fa? t r ^  q r l r ^ ?  % 3T f*5Pra<T »f^ ft«T ^t 
^ t ^ t  V ii^ c r  a ft VfT I ^ f a w
xt* « * p  nf( f t  w ^ t  1 1

anr-fr f ,  * n f t  a ft %  far-% 
fi p r -  fa? i r i t f e r r  f  i ^ f a p f  3TC v ^ r f e f t  A 

?rr? %  v ^ < f t  f  f t R  i?r fa *n *r
< fa *ta r %  « i f f  ^ t  * * w  ^  t t

*fBr«^q*r aft |, # «  «n * «pt^
a ft  * r * r $ r  f , *r a r y c  t ,  * » r  qft

?rw5 sf t̂ ar«iT % \ m  %*î wE
^ t i 11 A ▼ijpn fa  «w r v t f  ^  ?TX3J 
eft wr̂ cft | m vt< f^f^t w  «rc?
e ft  « » q  «fci«r*r e ^  ? ft i t  w jf* r * ^ q «  
^ 4 #  e?i i f r  « r « *  t ^ t t  anw r  
<th tf *ffarSfmr * 4A  w  »ft ftd#=8w
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tftor TTpp: » to *rns* trro ti wrw 
P r # m  % w r fa t w i  i  i

t f f f  fW  i ^ w r  f r
*pi rw  | , «R[ *fP*ftw*r wW  % *fnrc- 
enpr f t  trr* *wxr »rff f  1

*  TO fw  TjJT wi f i x  %w* f t  
Tfffl 5 Pp f tV N
|  w  ^  % *rfT^!fr |  ^
vtft f t  f t  ftrr *rf?r*P t  stk *  5
trr 1 1 frrrn«r .*1 *nm?r $ %  xm 
q f*  3r s»mn Tt*r |  TOfa? f  t
TO Tt h {T *<sr t  ' ^ r  **3
f 't i n  1 1% *rm* to  « t$  f t  <$r «r=r*T 
*<i< id  vr-& f t  r-> ?n:s *«
Pit aft «fr<r vtarrT O  ^  I  ^
<33*1 <Ttf( *fr fiTT.fi -aif^T «f$ 
^ t r ^ t r  Terser J U * * t fTirvrfkT 
* .7 jfbrt% r?rt 'm w . f i i ' }  ftr# v #  
f  *$ ***?• ftf.f srrct | 1 fwsr f ix  
arflrr fc ^  Pnrnrr r̂rcrr $ i #
« r a  f t z  'Tr ^  gT u r j  f e  f r  s? * w  

«•(% v  ftx  |  f tx  r<̂ rr% t  <ftr £•% 
{  1 «ct t  |
f|*  ait (H Y»* *n*i[cf v r  sv i*  «5»crr 
1 7 K w n r Sr jt^ c t  Tt a&n?rr f :  tu t  
t t a  s’fm  | ¥*pk t o  % f5>tj ZH T* 
Tr-jsfr *nf? ftFf?r srro s^* |Yft 1 
TO *  fir? f  v n  Tt «rt* *.*<? ^*n wts<tt, 
U f  e ft*  *7%  |  t f l r  5 * %

w i.%  trrs f̂r | i *fir uw 
TO T t f  f/VTT t  (ft 4 f«? WR! tV
f t f  W i  ?n$ % i^h-i «t^fr <rc 
ir-ff |  Pp anr ff«r <r.\* *£r ?n% % 
fr?  *nrHrr^r v r  to  % *rr̂  ^  f*MH|
*Hf «fr?r M W T - f ^ W R f  ^ # r  
»itf 1 «»p wn? *nr^<f »r aft Pr

^  *r^fc |, <Ffi^ s t f ^  w  
? w  « * r  ft  f it  2 * ^  in ^ i n<f | « ftra  

iw| % # * {w  M:<wwŵ <a *r«rt 
v « r  < r c w r  « f ^ r c e i ^  ftrarcr (

KH(Ai) LS—7.

9^  WQf % TO f t ’ff *  fa q  f r  t t f t
I

<*ift w  ww % f t  frx
TORT fvm $  T|!fl «T^r! f  J%
m<rf % izfi |  <frc
*  * £  ?> <n ^  f  i ar# wp 
% *'** Pffsnr ' f c v d m  x t*t*r | i 
^ v? ^ fcfi jj Pp vw xjen Pw ffxa

«fhc CVTT 5 ?»T̂ 7  n I
Pf^flrs ^  f *  %  win:
? * :%  «ftr. 'fr  fswi | ?r> w  

s r  firarnT =an^ 1 *nq to  
f i  3 n f t  *n«< 1 to  % T it scrftctfa

f t  w i t ^  #
TO *?r f f w  *f? i t  | i ^  m
*=^rr«^Prfnjr «tt ctw *
| TO S*T fw?fw %N& s-f• ^  <x ^  I  I 
TO ^r? 4  #  w  f t  f t *  P rd T ^ i*  €

»• f o r r f i  ftx w$ 5 ^
«rmf^r f̂’ft f̂t % t o  |
^ rr Ft err *rzr ft-*nr
|, ^  t o  s r  **nn $«? 1 
^ % r ♦ r t  %  I  %  irtr
i w  ^ r  ?t otrtt |  ?ft %rr *rpw  
f i x  *raw ?ft w i t  ^rjr |
^Pipt ^  Pp nrr^ «p?r f r  ^  <n w
HT $TT TT ITRIT | «ff Af
f w w  VT7TT j  pp wrr *!«
«frc «rrr wp ?nw «r  to  w
fi’t f  itt f̂ Fr tt rrrf'T «fH
«mr t t ^  t t  5pr^ T^ir h P r  «w n r  
'STTR To ?TTf >pr T tf pR" 5f f̂ HRfr 
wr ?rr % ftrtr «fV *ft^r smrr f t  % 
flfffhrr ferr I  ft? TO*ft*&w # f r w t  
arR % % t% qW  arw, 3% T*r % t«t 
m 3»

w r to1̂  w  «*w%
%r ps^ ■«# tt «n[t.3T a ra j*  (
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{ I t w & b i t ]

A  ^  i p r r  "wnpr y  f ¥  w

«NNf * r  « iw [v  I ,  #% $r **n<X vr 
f n w jv  |  ^  ^  ^  % ftrq: jf f%

<fhr
• - - -«» * ^  * *V-- A ft - — **> —m<x%\ w t w f r  w*

^ v tr  *5V «rf |  v  **r wtaTCTf* 
% r>r *rcfr f  w f fv  ^npr ?rf *  «p *t

vt?tt Tf?rr I ’ w ffa  *rr « r t  
f a t f t  n r $  v t  s r r fw v r  « f t r  f t r *  * r #  1 1 
f t i f t n ;  v r  w w ff v t  « n *  i f  y j  A  
v f t  i f t * *  %  t y v  m n a r f f r w y f w r  
*n$n  j  fw? *  ifr  w<t if  w*pc * trr  m  
^ r ’ T T « T ^ ? f t ^ ? r e f t < T 5t 3r m r  i

Mr. Chairman: Does the hon. Mem
ber want to withdraw his Bill?

aft irr fjftu ft: *  it art «n ft  f ^ v r l  

fiCTT j  %  'w r t  M t̂aTT ]
fip^t if *f£t it f  it ft  *m  *nrar n f J 
fWt 1

A *pft *r$tar x m  «rtr **rm  
m ^ w r jj  f % w f t w ^ t T n r % f t r r ^ r  

ww 1 *  *T$m j  fa  mspftJr »nft } 
*f^  t v  3 « %  f a t *  m t^ t  i f  n m

V J t  s n t W T  v T C  m  ^TqT 5  WTT 5 W W J  
«»r *nr^ f «rc <wt* «rfm |  «ftr 
$  sra% w rt ^  W F rflv  * r f t  aft St « f t f r  

VCTRT 'r n jo r  j  t f t r  3 * 1 %  fa r a %  *rc  A  
irr% f{r ft^r *nf»w % fin? tn ft
* t  WT3BTT I

«ft cnfar m ft : am* fir*
« r #  *  f a  ar$ t ? n r  %  fu r t f  # * 5 *
8<t5<hr *& «** »*  $ ^  w *  I  fa
T T ^ t anr$ *n[ *p th  %  « n  T$T |  I <¥|[t 

m# «nm if ^  «n»rr ftor at aft ^  
* t r t  v n t  w f  * p f r  « m w  i f  

« m  » « ¥  « w  *w »H f5 ff «*t

mwpr |.<fr i fr jtr ft  ^  ^  * f .| .
^  t M t  tw  *  «wr g^rtr «mr 

^>r tfr %ft< <rT^fc iEV «ft m  «rrftnft 
I  f¥  «fm zir*r w*r ̂  fwcf y r  fr » n r ^  
Prsnft »fr %ft< %n^ v f tw r rn
I  * *  «w  o t  f*I «t$*t H 1

(? «ft Wo WWff : (%i|*i'i<) : WT
r *r^ ife  f̂t ?iT5‘ Ir «rw xfat 

v& p  ht t| '|  ?

• wtfinr vf f t  t afr j» ff t j 

Ffrr«ft ffo *fto «K ^ f : w r  %  m

^ . f  «nr Jf irrf ? «w  v t f
fw*r ,»n wfarwnr w%r ftr^ h t t|

i ?  . .

wfirc Wfr : 5T m  ^  I  ift?
*r «pt vmrr ^ 1

^  <r® ifto : « r M  aft
^  ftnivi ^  ?nw "T̂ t «ifT ftr 
«r? w r  «n?

tft wrfinr w f f : ^  f5r
? * r r t  a ft f i r f w r  t # a r  ^  *r**w* 

i f  f  O T if *r$ $  f v  m  «rt^CCT|q

fVTVTT ^TfftT t #JfT q  T|
ar$t «nr?r if sr|lr | ^  a r^  if
m ^rr 1

Mr. Chairman: Does the hem. Mem- 
er want to withdraw the Bill?

Shri Batefkl: Yes, X beg leave
ot the House to withdraw the BUL

Mr. Chairman: Has the hon. Mem* 
ber the leave of the House to with* 
draw the Billt

Some Ban. M— t w r  No.

Mr. Chairman: Then I hare (0 put 
the motion formally to the vote of the 
House, as per the rules.
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Bill

The question it:

“That the Bill further to amend
the Minimum Wages Act, 1948,
be taken into consideration".

Those in favour will kindly say
Vye\

to M  Ho*. Members: Aye.

Ur. Chairman: Those against will 
kindly say *No’.

Sane Ben. Member*: No.

Mr. Chairman: The ‘Ayes’ have
it........

Shri Bane (Buldana): The ‘Noes’
have it 1 demand a Division.

Mr. Cb îrauua: Let the Division bsll 
be rung. Shri Bane has demanded a
Div;s:on.

SItrf Ram Shankar Lai (Domaria 
Ganj): When there is no quorum, bow 
can there be a Division?

«ft nt*t (TPw osfr): arr

1 1 Without quorum,
you cannot have a Division.

Ito  Minister cdt Parliamentary 
Allairs (Shri Saiya Narayaa Siaha):
The basic thing U that there ia no 
quorum.

Mr. Chairman: The question has not 
been raised.

ShrJ Feroie Gandhi: Aj soon aa the 
bell stops ringing, I will raise it

Mr. Chairman; Tbe hon. Member 
has only just now come into the 
House. Does the hon. Member still 
press his point about quorum?

Shri Feme Gandhi: Yes.
Shri Bam Shankar Lai: Yes, madam.

Mr. Chairman: Then I will have to 
order the quorum bell to be rung be
cause what was rung was the division 
bell. Let the quorum bell be rung.

The entire House has to be adjourn
ed now for lack of quorum.

The House do stand adjourned for 
lack of quorum.
16.25 torn.

The Lok Sabha then adjourned till 
Eleven of the Clock on Monday, 
December 14, 1959/Affrahayana 23, 
1881 (Saka).
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< M ^ y g w * » s  ? q  quss-

$ #  Cow m »
«o .

VSd- K*fco*»lWd • • 45*»-«4
794- flwdg* oa river 456*46
7?J. Ship b Îldi^g . 45$$— 68
796. S*i»i\di R :servoir Project 4568-69 
297- Q-U-S* Srca^efo* Civilian

acfinci employee* . 4569—71 
798- Import of tractors for

Puii*t> . 4571—73
799. I.iaccnsible Area Com-

W «ef . . . 4573—76
800. Crimes on Railways . 4576*77 
#©l. Morder of Police 0*ki<4

io t*a*n . 4577—82
8M!. DelKy i» recnai moat of

f»ii%«yn*ea , . 4583— 85
803. Rsjssthan desert . 4586—88
804. B*raset-Basirh«t Riifway

line . 4388—<go
805. Mui.ie Biological R êsjrch

U.iH at Bfnakulam . 4590-91
806. Fish transport . 4591—93
807. Railway School, Ri'lam  . 4599—95
810. Multipurpose Develop*

•Mat Ami in
Pwde*tv 45*5

8iv, MW ipw Sto«p«rs . . 4506—98

WRITTEN ANSWERS TO 
QUESTIONS 4595—4649

WIUTON ANSWXR8 TO 
QUESTIONS— 14.

S.Q.
No.

808. Sleeping accommodation 
io Air-conditioned third 
clam . . . . 459*

809. Lcvrl crossing at 5Ufd*r-
iarvg Airport, New Delhi 4598-99

811. Train accident«  Manmad 4599-4600
813. Dam on river Tiita 4600
814. Transport of iron 01* . 4600-01
815. Ticket* . . 4601-02
816. Purchase of bran . 4602
817. Enquiry Into acceptance

of defective »lee per*. . 4602-03
818. AU India Institute of

Hygiene and Public 
Health . • 4*>3

819. Utfflaadonofdoctors . 4603-04
830. Bhimkimd Project *. . 4<°4

S.Q. 
No,

8it. Misappropriation of Rxil-
1 way fund* . . . .

822. RajUtfWHftNQeaMn*
823. Alarm chains on Railway .
824. Boefag?opp!*a»fMr A.I.1 
Raj. Participation of labour la

managem ntofHindua- 
P* tasShiftavi

826. Corruption in Howrah 
ki Qaeda Accounts Qflfea.

U.S.Q.
No.

1x83. Jet Comet IV *or A.1.1.
1284. Food storage godowns in 

Punjab „ .

GoMMKr

4604 
¥*+*>5

4605
4605

4606

4607

1285. 
u s &  
»»87w 
1288. 
1289 •

1*90*
U9t.
1292.

1293-
1294.

1295-

1296.

1297-

1298.

1399-

13 0 a

1301.

130a.
1303.
*304.

1305.

Bridges at level crossings .
Price ot hydrogenated oil* 
Shafcgwoj-Mati Scctioa 
Woodoetaleepen 
Cheque system in Post 

Open in Delhi ■
Raiuag of platforms 
Path»nkot Station .
T. B. isolation bads In 

Penfab 
Feroxepur Division.
Fruit preservation industry 

In Puniab .
Provident Fund benefits 

for Madras Port Trust 
Workers 

Village Panchayat Road 
Scheme in Punjab 

Hospitals under Ministry 
of Health .

Regional and State Water 
Sewage Boards . 

Telephone Tariff Revision 
Committee.

Darnodar Valley Corpora
tion Act 

Intermediate Port Develop
ment Committee 

Ware-houses in Punjab . 
Radarat Cauhati Airport . 
Rest homes at Konarak 

and Bhubaneswar 
Import of foodgratas

4807

4*07*08
4608 

4608-09
4609 

460*-*°

4610 
4610

4610-it

4i* «
4611-12

4613

4612-13 

4613

4«X3\̂
4613-14 % 

4«*4 |

4614-85 |

4 |
461 s-t <5 ; 

4*?*

46l(<t)

H



ATUTTBN ANSWER? TO 
QtTSSnONS-^emtl '

■fi/0 VB4a,t4>samti 41*»

US.Q.
No.

WQgsoi Ck w i r

1306. JtaaangcaUo»N. Run—j 4618
1307. ChecuKgarh Rai>we* te*-

zzuno>
1908. Tiiafca* fipMbtfce Aad»-

4* l8 - x »  

46*9
1309. Thafcwr from the AaCUaw i 4619-30 

131''. Sute Trading in Supar . 4620-21

1 3 1 1 .

1311.

X3I3-

*3*4-
Q I5-

1316.

*3*7-
13x8.
*3*9-

1330.
1331. 

13** .

1333.

1334.
1335.

1336.

1337.

1338. 
1339-

*33<X

I33X.

133a.
1333-

iSM.

*315.
*33«-
* » 7-

N.E.S, C D . 
DdM

Mm*  ia
4631

4&»X>33

4&S8-39
4639

4430-31

463*

Sê d Moltiptiouic'n Fans 
id tiimacM* Pradesh .

‘Hybrid Matae Trials’ in 
Himichal Pradesh • 4622-23 

Aurangabad Airport . 4623
Attachment of wtrw— dar« 

ing Puja rush . . 4624—36
Mail runners for Lahaoi 

•ad Sptti valleys 4626
Railway* losses duo to floods 4626-27 
Rabies . 4627-28
Int«rim General Plan for 

Delhi
Crop Insurance Scheme . 
Bee-keeping .
Expansion in FoaMl Drvi- 

Stocu in Paaiab 
Rewatch stations in Manat

biology . 4631-33
Oil sardines . . . 4632-33
Tnmfrtfmwwm by Diaac 

Maiot Pascal Servian . 4633-34 
Central Research Institute,

Kxsauli. . 4634*3$
Bogies on trains between 

ErtukuUm an  ̂Xhnfr 
drum 4635

Chcet Clinic at Agartala . 463$
Devetomaent « f  fisheries 

in. Tripura. . 4636*37
Hws near Vinay Nsgar 

Xtfway Samoa . 4637
T.B. patkou-ia HimKbal 

Pradesh . 4637-38
Detention of trains. ■ 4638-39 
Production of sugar, Khan- 

dsari and gur . 4639-40
Roads for rural area* ia

Delhi 4640
Accident near Chhapi 4641
Oil tanker* . 4641-43
Thefts oa Raitwey* 464%

WRIT TEN ANSWERS TO
QUESTIONS—ccrxt&.

TJ.SQ. Subject Gaunon
No.

1338. Los* of wheat . 4642-43
1339. Indian Peoples’ Ffcaioe *643—45 

Trust
1340. National Highway No. 6 . 464$
1341 P>»w r pr ijjcuin Orusa 4646
1342. Conference of Stâ e Msais-

ters of Agriculture 4646

1343. Electricity Cor Assam , 4646-47

1344. Slaughter houses in Union
Territories . . 4647

1345. Railway workshops . 4647-48

1346. Air accident . . 4648

*347- Telephone communications 
between imphai rad 
Silcher. . - 4648-49

MOTION FOR ADJOURN
MENT • #649—55

Mr. Speaker wit!theld his con
sent to the moving of an 
•djajrament motion given 
notice of bv Sirvaihri Kh Jt- 
hwaqt Rai and Mofian 
Swarjp regirJing the treat
ment meted out -to Shri 
Kar.im Si.igh by (he C'liatae 
a ithJritits in view of the 
pronues given by the Prime 
Mi ii>ter aoi Minister of 
External Affiirs (Shri 
Jawaaarlal NchrJ) xhjt ne 
WojM, later oa, make a 
statement thereooi

PAPER LAID ON 
TABLE

THE
4*55-5*

A copy of the Report of - an 
Enq iiry into the Pace and 
Pat tem of Market Arrivals of 
Poodgrains for 1958-59 
Season.

STATEMENT BY MINISTER 4656

The Minister of Food and 
AgricJdture (Shri S. K.
Patil) made a srauniem cor
rect in* the reply given on the 
17th November, 1959 to 
supplcmcntaries by Shri 
Narayan Ganesh Goray on 
Starred Question No. 43 
regarding Foarth All-India 
Conference of Warehouse-



Columns
DEMANDS FOR SUPPLE

MENTARY GRANTS 
(BUDGET), i959*<o. . 4*3*— 70

Further discmsion on the 
Dcmindi for Supplemental? j 
Grant* for 1959-60 relating 
to Ministries of Defence,
Finance, Commmltjr
Development and Co-opera
tion, pood and Asriciltare,
Steel, Mines and Fuel, and 
Transport and Commanica-
tions wasconcludedand the 
demands were votedin full .

MOTION RE. SUSPENSION 
OP RULE ADOPTED . 4670—72
Tne Minister of State in the 

Ministry of Home Affairs 
(Shri D jtar) mwed chat the 
fint ptoviso toR jI c  74  of the 
R iles of Procedure and Con
duct of Bjtiness in Lok 
Sabhainit applicationtothe 
motion for reference of tne 
Tripura Land Revenue and 
Land Reforms tiili, 1959 to 
• Joint Committee be sus
pended.

The motion was adopted.

MOTION TO REPER BILL 
TO JOINT COMMITTEE 
UNDER CONSIDERA
TION . . . . 4*72—4709 
Tne Minister of State in ; he 

Ministry of Home Affjirs 
(Snri Datar) moved tnat the 
Tripura Land Revenue and 
Land Reforms BiU be referred 
toaJoint Cjaa.nutee.

The consideration was not 
concluded.

REPORT OF THE COMMIT
TEE ON PRIVATE MEM
BERS’ BILLS AND RESO
LUTIONS ADOPTED. 4709
Fifty tnjrd Report was adopted

PRIVATE MEMBERS’ BILLS 
INTRODUCED . 4709-10,47*a-a3

(1) The Legal Practitioner* 
(Amendment; Bill, y*59 
(Jtnmtkm of m section 
14A mtd ammdmtut 0) ttttiim

CO&OM0HI
PRrVATE MEMBER** BILL 

INTRODUCED—Cmuf.
A rt 4tk Singh Sar-

f*) Tne Indian Bar Councils 
(Amendment) Bill, 1939,
(.Amttdmtnt of stcHont a  
and 15) h> Shri A jit Singh 
Sarhadi. . .

(3) The Child Marriage-Res
traint (Amendment) Bill,
*959 (Amgndmtnt of Motions
2 andi)by Shri Ditvandumt 
Sharma.

PRIVATE MEMBFRS* B ILL- 
MOTION FOR INTRODUC
TION NEGATIVED . 47io—ao
T ie  Population Control Bill,

*959 fry Shri BoJhritkita Wasnik.
ANNOUNCEMENT BY THE 

DEPUTY SPEAKER 47*9
The Deputy Speaker announced 

that the statement regarJinf 
treatment meted out to Shri 
Karim Singhby theChinese 
a ithori •ieswouldbemadeby 
the Prime Minister on 
Tjesday, the 15th instead of 
Monday, the 14 hDecember,
*959

PRIVATE MEMBER’S BILL 
U^TDiiR CONSIDERATION 47*3—?* 
Fortner discussion on the 

motiontoconsidertheMini
mum Wages (Amendment)
Bill 195! o f
*taion 14) by Shri Kaithaiva 
Lai Balmiki was resumed toe 
discussion was not conclu
ded

AGENDA FOR MONDAY, 
DECEMBER 14, 1959/
AORAHAYANA 23, 1881
(SAKA)—>
Further consideration of the 

motion to refer the Tri
pura Land Revenue and 
Land Reforms Bill to a 
Join* Committee and con
siderationandP-using of chc 
Indian Statistical Institute 
BiU.




